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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 23, 1972/
Jyaistha 2, 1894 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

Obiteary Reference

MR. SPEAKER : I have to inform the
House of the sad demise of Shri Braj Behari
Mehrotra who passed away at Kanpur on
the 21st May, 1972 at the age of 77.

The Braj Bihari Mehrotra was a member
of the Third Lok Sabha during the years
196267 representing Bilhaur constituency of
Uttar Pradesh. Earhier, he was a member
of the Uttar Pradesh Legislative Assembly
during the years 1952—62. A very amiable
person, he took active interest in scouting.
welfare of Harijaus and willage uphft
schemes.

We deeply mourn the loss of this friend
and 1 am sure the House will join me in
conveying our condolences 10 the bereaved
family,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : MR, Speaker, *
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the Kaspur District
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for ten yeats before
in 1962, Hé was

Shri

early

party work, he was for long 8 member and
alw of

Boand

2

greatly interested in the scout movement,
and also took a prominent part in the
actlvities of the Kanpur Prohibition Board.

He was also a writer in Hindi and published
several books.

Please convey our sincere condolences
to the members of the bereaved famuly.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : We are all grnieved to hear of
the sad demuse of Shri Mehrotra, On behalf
of my party and on my own behalf, I
associate ourselves with the sentiments your
goodself has expressed. Would you be kind
enough to convey our condolences to the
members of the bereaved family ?
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SHRI SEZHIYAN (Kumbakonam) : On
behalf of my party, I associate myself with
the sentiments expressed by you and the
Leader of the House. Mr. Mchrotra was a
Member of the Third Lok Sabha and bhe
took a very keen interest in the uplift of
the depressed and the backward communities
of society, He was a very keen Parliame1-
tarian and he endeared himself with all the
others who were working here. Once again,
Ijoin in the senuments expressed and I
reguest you to convey our condolences to
the bereaved family.

sty @q @af (wiw) o ot wg-
M A § W w1 oF wg famre
5 7q1 § 1 & oA qrdf oAy # aw
¥ I o= daa ofme N gl
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SHRI SAMAR GUHA (Contai) : Sir,
on behalf of my party, I associate mysolf
with the sentimenis expressed by you and
the other hon. Members on the sad demise
of Shri Braj Behari Mehrotra. It only
reminds us of the futility of our political
ambitions, J request you fo convey our
condolences to the bereaved family.

MR. SPEAKER : The House will rise
for n short while to express its sense of
SOITOW.

The Members then stood in silence
Jor a short while,
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THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) The
Vigilance Branch of the Southern Railway
has recently detected a case of re-use of old
ticket. No one actually selling such used
and redated tickets has, however, been
apprehended so for,

(b) A statement is laid on the Table of
the Sabha.

Statement

The Vigilance Branch of Southein
Railway received information that Motor
Chassis Drivers who used to go from Tata-
nagar to Madras, Cochin and Bangalore
with Motor Chassis, used old tickets for
their return journey to Tatanagar by train.
The Vigilance Branch of the Railway arran-
sed a watch which uiltimately resulted in
the detection on 17.4,72 of one such dri-
ver travelling from Madras to Tatanagar
by Madras-Tatsnagar Express oa the autho-
rity of a ticket that was issued from Cochin
to Tatanagar sometime during February,
1972. ‘While the user concerned was hand-
ed over to the GRP st Madras Central
Station for prosecution, (ks person Who
would have sold such a tioket, has not been
apprebended s0 far, The prosecution of
the driver, who was appsshgpded for Vping
oid tigket, s in progress,
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2. As regards preventive steps, frequent
checks are being made by the Vigilance
Branch to see whether the tickets are bsing
nipped praperly as per extant instructions.
The ticket checking staff also watch the runn-
ing number of the tickets and any ticket out
of series is specially scrutinized and investi-
gated. The checking staff also check up the
dates of the tickets and scrutinide cases where
the dates are not clearly legible. Checks
at various levels are also prescribed and
all possible preventive mzasures are taken
to deal with mazl-practices connected with
the tickets,

S WeHT WATET: ¥qT HAT WERw
TR B ITA FT {6 WA &% A7/ §T
& it & il W@ A g s qred
* genr agy 7 § wien few fewe
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% 2 B & w70 wrw omaAr & fad foway
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W %1 Qe & AR, a1 g7 N fewr o
¥ hagwm ¥, @y o s @e
fewz foa ad ik 15, 20 w0 wfaw
sfiy fewz s ) 1 ¥ 9F, wro At S
sEe@iTRE?
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SHRI K. HANUMANTHAIYA : Sir,
this question does not relate to the question
put on the agends, but I may say that the
problem is known to me. Ewven this morn-
ing, 1 was discussing the problem with the
appropriate officers of our Ministry. It is
& very difficult job to do—detecting those
people who make use of these tickets. We
are trying to tackle this.

SHRI CHANDULAL CHANDRAR-
KAR :The question of misase of the railway
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Most probably the Government are losing
in this. Everywhere this is happening. Will
the Minister let me know whether this is
going on, and whether the Government
knows that the railway platform tickets are
resold so many times 7

MR, SPEAKER : He has already repli-
ed to that question. Ask another question
now. (Interruptions) I have not been able
to know how this question is different from
the other question which he put previously.

SHR1 CHANDULAL CHANDRAR-
KAR : The Mimster is very keen that I
should ask a question particularly with re-
gard to the matter arising from the main
question on the agenda, The Minister has
told us that one person has been held . . .

MR. SPEAKER : The question says,
“...after changing the dates and number
thereof.”

off wrgEw AT ® F qg qaenr
e § ared gwer mar
W AR W1 EQ wg) 9 fewel
&7 Q@7 gEedm v € faw w1 fewmr
a8 §, 3 Wt a% ow § sl gxwr mT
£, 9z war twd aqrfcdts A gfefag &
aff 37 @A wfaw et @ oW
e FT R AR oF § Wil W
w6 g g !

WeUW WERW: HrAAg €T @ Aq-
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wEren e fs ag 92 9 gl d
goods

SHRI K. HANUMANTHAIYA : That
is a matter of opinion ; 1 respect his opin-
jon.

SHRI S. M. BANERIJEE : I should like
to know from the hon. Minister whether he
s aware that the villagers who cannot read
the amounts shown in the ticket are gener-
ally cheated by such railway tickets, used
given 1o them by some interested persons.
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In small stations they are unable to get it
verified. Has any arrangement been made
to enable them to got it verified ? T should
like to know whether any arrangement will
be made to see that the villagers are able to
gshow their tickets verified through some
official sources so that they are not cheat-
ed ?

SHRI K, HANUMANTHAIYA : This
question does not arige out of the question
on the agenda,

SHRI S. M. BANERIJEE : Fifty per cent
arises out of it.

Misuse of Actual Users Licence

942, SHRI ANNASAHER GOTKH-
INDE : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the names and addresses of the firms
which had wrongfully utilised the licences,
during the year 1971, which they had obtain-
¢d under the category of Actual Users ;

(b) the number and value of such licen-
ces ; and

(c) the action taken or proposed to be
taken against these firms ?

THE MINISTER OF FOREIGN TRA-
DE (SHRI L N, MISHRA) : (a) to (c). A
statement is laxd on the Table of the House.

Statement

During the year 1971, the total number
of parties, whick were punished uuder the
Imports (Control) Order, 1955, by way of
debarment, 393. Information as to how
many of these were Actual User Lisensees is
being collected and will be piaced on the
Table of the House,

The names of firms against which sction
b taken under Imports (Control} Order and
Exports (Control) Order after investigation,
are published in the Weekly Bulletin of
Industrial Licences, Import Licences and
Export Licences, copies of which are plsced
in the Lok Sabhs Library,

MAY 23, 1972
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SHRI ANNASAHEBR GOTKHINDE :
The statement refers to the total number of
parties punished under the provisions of a
particular order. 1 have asked the names
and addresses of firms who have wrongfully
utilised the licences. My submission is that
these cases in which parties were punished
may be cases relating to the period prior to
1971 and the statement is also silent about
the value of licences involved.

SHRI L. N. MISHRA : The names of
firms against which action is taken have been
published in the weekly bulletin and copies
of them are available in Parliament Library.
About 1,25,006 licences have been 1ssued to
the actual users and the number of prosecu-
tions is about 900 ; it is Icss than one per
cent,

SHRI ANNASAHEB GOTKHINDE :
I am not insisting about the names, Part (b)
of my question refers to the value of such
licences which were misused.

SHRI L. N. MISHRA : In the state-
ment, if the Members look at it carefully,
the figures have been given. About the
value of such misused licences, I should like
to collect the information and 1 shall phacc
it on the Table of the House.

SHRI ANNASAHEB GOTKHINDE :
These are important economic offences. Is
it proposed to impose drastic and deterrent
punishment in such cases ?

SHRI L. N, MISHRA : Peoplc are con-
victed upto two years imprisonment and fine
and the minimum period in some cases is si¥
months also.

o ow ggre oit 0 wegd s
PR Eon A yuge v g fm ¥
g st arde @t 4, d e 7
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SHRI JYOTIRMOY BOSU : According
to the CBI Report for 1971, the number of
cases relating to import and export which
were pending at the beginning of the year
was 188 and 84 fresh cases registered, mak-
ing a total of 272. Whll the minister kindly
tell us how many out of such cases which
have been taken to the court of law, are
cases where the culprit has been actually
punished and what is the extent of punish-
ment ?

SHRI L. N. MISHRA : The extent of
punishment I can say. The number of people
punished and cases disposed of—that figure
is not with me, 327 firms have been debarr-
ed. 300 have been put in abeyance. 600
people have been convicted, the conviction
ranging from 6 months to two years.

SHRI JYOTIRMOY BOSU : Let him
give a specific reply to my specific question,
1 had given the figures given by CBI for the
year 1971,

SHRI L. N. MISHRA: This is upto
January 1971, Asl said ecarlier, the total
number of licences is 1,25,000. The number
of parties debarred I have given. The
number of cases suspended 65, Cases
handed over to SPE for investigation will
be 200, The number of cases in which
prasscution has been launched will be about
a little more than 200. Conviction secured
100 caves.  gud judice in court about a
little more than 100.

SHRI JYOTIRMOY BOSU: He talked
about January 1971. But I gave the figures
siven by CBI for 1971, Le. Ist Jaguary, 1971

IYAISTHA 2, 1894 (SAKA)
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to 31st December, 1971,
differance.

There is a lot of

SHRI L. N. MISHRA: 1 have not got
that figure with me.

SHRI JYOTIRMOY BOSU: Sir, this
is why we fume. This is why we find it
difficult to function in this House. This is
why we protest. This is why scences are
created in the House. Ministers do not
come prepared and they are allowed to go
scotfree. The Chair does not pull them
up. These are our diffsculties,

SHRI PILOO MODY: Part (a) of the
question is very specific.  The information
required 1s “*during the year 1971" and the
Minister gets up and says he has no infor-
mation |

SHRIL. N. MISHRA; I have given
the figures for 1971. He wanted till 3ist
December, 1971. That information is given
in the main answer that 393 people have
been debarred. He wanted further details
about the conviction etc., which are not
with me at the moment.

SHRI JYOTIRMOY BOSU: Let it go
on record that the minister has not come
prepared, although he had 2i clear days’
notice, The Chair is helpless. We are
helpless. We cannot get any information,

MR. SPEAKER; I can suggest to the
mininster, let the information be laid on the

Table of the House tili the last day of
1971,
SHRI L, N. MISHRA : If possible,

1 will get it even upto March.

SHR! JYOTIRMOY BOSU: Before
the end of this senssion.

SHRI PILOO MODY: Afier that,
the Table will be empty !

MR. SPEAKER: We will not
it.

allow

SHRI JAGANNATH RAO: The ac-
tual users® licences have been 20ld in the
open market and it is one of the easy sour-
¢es for generrtion of black money. To fight
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this malpractiee and to prevent the genera-
tion of blackmoney, has the government
thought of importing these raw materials
themselves eiiher through MMTC or STC
and distribute it to the actual users ?

SHRI PILOO MODY: Or sell the lice-
nce in the open market.

SHRI L N, MISHRA: My hon. friend
knows that most of these items are impor-
ted by the public sector organisations, either
MMTC or STC, who distribute them to
the actual users, But there have been cases
where, even in this situation, some of the
actual users have sold their licences or
commodities. But their percentage is very
low. The actual users who have been glven
import licences number 1,25,000 and the
pepole found guilty nnmber about 825 or
so, who are being prosecuted. This is the
lastest information that 1 have with me.
Most of the non-ferrous and scare materials
are imported through public sector organi-
sations like MMTC or STC.

SHRI PILOO MODY: Is the govern-
ment aware that out of Rs, 1,000 crores
odd worth of import licences that they
issue to the various licensees of the Govern-
of India, the market value of these licecnes
is something in the neighbourhood of Rs.
2,500 crores 7 This is the additional burden
that the consumer hes to pay for the licence
issued by the Government, Why s it
that the government does not consider a
scheme for the import or issue of licence
that they auction it in public so that those
who are prepared to pay the full market

MAY 23, 1972
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value of the licence will got them ? This
will take care of the black market in the
matter of licence, this will take care of the
irregular practices that take place because
it will not be wroth anybody's while to get
a licence in the open market and then sell
it in the market.

SHRI L. N. MISHRA: This is one of
the suggestions frequently made by one
very important political party of this
country. If we auction the licences, then
the small people would not be able to get
the Licences. So, this suggestion cannot be
accepted.

Increase in Export of MNon-Traditional
Items

%943, SHRI INDRAJIT GUPTA: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the increase registered in the export
of non-traditional items in the last three
years;

(b) whether any target has been fixed

for the export of non-traditional items in
the Fourth Plan;

(c) it so, an outline thereof; and

(d) whether the target is likely to be
achieved ?

THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA): (a) to (d).
A statement is laid on the Table of the
House.

Statement
(@) Indla's Exporis of major non-traditional items

(Value in Rs. Lakhs)

S.  ltems 1968-69  '69-70 °70-71 %age  Aprik April %%8°

No. change Nov, Nov. changein
in 70.71 70 71 April-Nov-
over 71 ovet
68-69 April-
. Nov. 70

1 2 3 4 ] 6 7 8 $

1. Engineering goods 6742 8952 11647 4727 6664 618 143

() Travepost equipment 1640 1677 395 4887 im7  wm + ¢
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1 2 3 4 5 6 7 8 9
(b) Non-electrical

machinery 1395 2404 2808 41013 1683 1818 4 8.0
(c) Electrical Machinery 1328 1455 1608 --21.1 905 1355 +49.7
(d) Metal Manufactures 2217 3210 3880 4750 2182 2358 + 8.1

2. Iron ore 8840 9462 11728 4-32.7 7458 6239 —16.3

3. Iron & Steel 7445 1716 7923 4 6.4 35435 3050 —43.9

4. Handicrafis 6903 7329 6986 1.2 4741 5322 +12.2
(a) Peatls, precious

and semi-precious 4476 4388 4188 —6.4 2832 3304 +416.7
stones
(b) Handi made carpets 1145 1166 1057 —1.7 650 806 -4-24.0
5. Leather & leather
mirs. (excl. hides
& skins raw) incl. 8178 9055 8343 420 5348 6346 +18.7
footwear of leather
and canvas
6. Chemical and allied
products 1751 2219 2936 4-67.7 1726 1898 4-10.0

7. Fish and fish 217 3083 3128 4-41.1 2151 2472 +14.9

preparations

8. Sugar 1010 856 2757 +4173.0 1489 2578 +73.1

9 Wood, lumber and

cork manufactures 495 784 762 4+ 539 514 572 +11.3
10. Mneral fuels, lubr.

cants and related 1210 949 1258 4 40 988 599 —39.4

materials

11. Rubber manufactures 471 493 705 4 49.7 429 557 4298

12, Paper & paperboard 514 488 541 + 53 379 231 —39.1
13. Plastic and plastic

manufactures 287 515 498 4 735 281 190 —324

14, Ferro-mangnese &

ferro-alloys 448 959 1139 4-154.2 701 229 ~-T1.0

15. Cotion apparel 333 548 8692 -4-158.8 521 77 +49.1

16. Other cotton mfrs. 1433 1299 1709 4 19.3 1067 993 — 6.9

17, Fabries of art silk

& synthetic fibre 350 359 524 4 49.7 38 529 +-66.3
and spunglass

18, Silk fabrics 375 524 383 4+ 21 21 248 —s.1

handicom

Total of above 49002 55590 63829 +4-30.2 40570 404448 - 0.3
Grand Total of 135787 141328 153516 4-13.1 99793 105232 -+54
Exports

Non-traditional itema

m%ago of total 361 393 41.6 406 384

oxpots

NoTE:—The export figures from November

the shipping bill after an adjustment

*70 onwards are based on the original copy of

returns reccived during the period. As such,

export figares for a period prior to Oct, 20 which were

passed shipping bills.

made for short and shut out shipments

these are not comparable to the

based on the finally



15 Oral Answers

(b) and (c). Export targets for 1973.74
have been set in the Fourth Plan in respect
of the following three major non-traditional
items;—

Marine products t Rs. 48 Crores,

Iron ore : Rs. 155 crores.

Engineering goods
including Metals. : Rs. 190 crores.

(d) Every endeavour is being made
and will continue to be made achieve the
targets,

SHRI INDRAJIT GUPTA : Before
put the question, Sir, I will just draw your
attention to a serious discrepancy in the
figures given here, on the basis of which we
are supposed to ask questions, The figures
for the export of engineering goods are
given in this statement for the years 1968-69,
1969-70 and 1970-71. They are totally at
variance with the figures given for the
export of engineering goods in a statement
in reply to Starred Question No. 947, four
questions later. For example, in that
statement for 1968.69 you have given
Rs. 84.97 crores as the value of engineering

goods whereas in this statement the value is
Rs. 67.42 crores, For 1969-70 while that
statement gives the figure of Rs. 106.50
crores, this siatement gives the figure of
Rs, 89 52 crores. [ cannot understand how
one is to proceed,

SHRI PILOO MODY : Nor does he.

SHRI INDRAJIT GUPTA: With
regard to the figures given here, which may
be equally unreliable for all I know, regard-
ing iron ore this figure shows that there is
a declining trend between 1970-71 by 16.3
per cent in the value of export of iron ore,

~1 would like to know from him what is the
reason for this decline, [Is it because the
Japanese, who are our main customers, ars
now reducing their demand from us, or is
it for any other reason ? Secondly, when
the export target for 1973-74 for iron ore
has been fixed at Rs. 155 crores, what is
this bused on 7 1Is it based on sale to the
Japancse at lower prices s0 that they will
buy more, or is the Minister depending on
some alternative sources to which be may
be able to export in future ?

MAY 23, 1972
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SHRI L., N. MISHRA : About the dis-
crepancy in the figure, while Shri Indrajit
Gupta in Question No. 943 asks informa-
tion for the whole of the engineering indus-
try, Question No. 947 refers to sewing
machines, bicycles etc, Therefore, this
discrepancy is seen,

SHRI INDRAJIT GUPTA : If you
look at the statement of Question No. 947
and see what is written there, it says, ‘‘the
exports of engincering goods have been
rising as will be seen from the export
figures given below,” The figures for
sewing machines and bicycles are given
scparately. The first set of figures relate
to the export of engineering goods.

SHRIL. N, MISHRA : This is for
bicycles and sewing machines. About
iron ore exports, there was recession
in the Japanese market last year and
the recession continues, Qur export of iron
ore to Japan has come down considerably.
We are exploring new markets. 1 am glad
to inform the Housc that we have been able
to get some buyers in Western Europe. Our
iron ore was not sold to Western Europe
till today. Recently, we have been able
to get some buyers in Germany, Italy and
France also. We are trying (o negotiate
with these countries. | hope, we will be
able to reach upto the target as given in
the Fourth Plan. Last year has been really
a bad year 50 far as iron ore export is con-
cerned because of the recession in the Japa-
nese market.

SHRI INDRAJIT GUPTA : I think,
you are not satisfied with the explanation
given by the Minister.

MR. SPEAKER : It is a question of
your satisfaction.

SHRI INDRAJIT GUPTA : Your satis-
faction, mot mine. 1f you are satisfied,
that is enough. He must not give mislead-
ing figures to the House., If thero isa
mistake, he can correct it. There is nothing
wrong in owning a mistake.

My sacond qoestion is this. In this list
of non-traditions! items, I de pet find a0y
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mention of cinema films which, 1 believe,
are also non-traditional items. May I know
from him whether it is a fact that the Indian
Motion Pictures' Export Council has done
good work in selling a large number of
Indian films abroad, to various countries
and getliog quite good prices for them 7 If
that is so, may I know why in the reply
that he made to the debate on demands for
grants of his Ministry, he said that the per-
formance of the IMPEC has not been
satisfactory. How does he reconcile these
two things ?

SHRI L. N. MISHRA : So far as the
IMPEC is coocerned, I said, itis not
hundred per cent a Government organisa-
tion. There are private share-holders also.
What | said was that we are having some
difficulties and its performance has to be
improved. There was a judgment of the
High Court which prevented us from taking
over the exports, I only said that there
was scope for improvement. [ am glad
that Mr. Indrajit Gupta has given a good
word to them. [ have no complaint against
the IMPEC. The whole organisation needs
to be reorganised, put on a better footing
and given more of capital and private share-
holders have to go out of it.

SHRI INDRAJIT GUPTA Their
exports have gone up now. I would like
to know whether their exports have gone
up in value.

SHRI L, N. MISHRA : They have done
a good job The market for Indian films
is very good in some countries, in Wesiern
Europe, in Soviet Union, in East European
countries. Because of limitations, the IMPEC
has not been able to meet the demand.
That is why I said it needs to be re-organis-
ed. I have no complaint agaiost the
IMPEC,

SHRI JYOTIRMOY BOSU : We thank,
of course, the Minister for giving us wrong
Sgures.

Will the hon. Minister Kkindly toll us
what is the reaction to this in the context of

hhdphﬁqrhbhuupom ?

“Aceording to the sarvey made by GATT
(straation Trade, - 1967) enginearing

"
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production in developing countries grew
up more than 10 per cent for years
between 1955 and 1966 but it still re-
mains small in absolute volume and its
share in the world total does not exceed
2 pei cent.”

SHRI L. N. MISHRA : He had raised
the same kind of question when the debate
on the demands of my Ministry were going
on. I told hum and | again tell him that
instead of telling it to us, he should turn to
the developed countries. Are we responsible?
We have seen the proceedings of the UNC-
TAD as to how the developed countries
have bechaved. They have increased the
tanifs ; they have put in so many impedi-
ments, and all that. That 1s the mam reas-
on. There are barriers put by the big coun-
tries, That 18 the real difficulty. You must
try to understand that The developed coun-
tries are coming in our way.

SHRI RAGHUNANDAN LAL BHA-
TIA : Afier concluding an agreement with
the USSR, will it be possible for us to ex-
port more non-traditional goods to USSR.

SHRI L. N. MISHRA : The new pro-
visions have got a wider scope for non-
tradinonal items and also some of the new
items on the import side.

SHRI P. VENKATASUBBAIAH: 1
find from the statement that there has been
a steep fall 10 the expors of silk fabrics and
handlooms. Sir, handloom indusiry is one
of our main ndustries in the country. May
I know whether the Munster proposes to
explore other markets where these handioom
g00ds can be soid profitably so that lakhs
of people who live on handlooms can be
helped 7

MR. SPEAKER : The question is about
non-traditional items.

SHRI L. N. MISHRA : Silk exports
have luckily improved this year. Last year
was & bad year for silk exporis when coun-
tries like USA reduced their imports. This
year is luckily a better year for silk.

SHRI SAMAR GWHA : I find from
the Annexure that sugar exports from the
year 1968 to 1971 have more than dodbled,
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Actually, it has increased by 2§ times. When
there is acute shortfall of supply of sugar
in the country resulting in soaring of prices
of sugar, is it the policy of the Government
to export more sugar to foreign countries
to earn foreign exchange and keeping the
country starved here and allowing the soar-
ing of prices of sugar ?

SHRI L. N. MISHRA : The export and
import policy has to take this into account.
If Prof. Guha carefully looked into the ex-
port policy resolution laid on the Table of
the House last July, a time comes when the
domestic consumption has to be curbed and
exports effected. This is the economic
policy of most of the develoved countries,

SHRI INDRAJT GUPTA : Sir, you
have said nothing about it. If you look into
the two charts, they are palpably contradic-
tory.

MR. SPEAKER : I will see it.

SHRI INDRAJIT GUPTA : They are
absolutely contradictory. Please ask him to
go through it and correct it as soon as

possible. '

MR. SPEAKER : Of course, I will
personally look into them mysell and later
on, I will ask them,

SHRI INDRAJIT GUPTA: We are
now asking questions, Which of the two
siatements we are to proceed with 7 943 or
947 7

MR. SPEAKER : Personally 1 am going
to see into it.

SHRI JYOTIRMOY BOSU : Io sny
case, [ aball table & privilege motion,

MR, SPEAKER : Shri Lalji Bbai—
absent, .

Shri Onkar Lai Berwa-—absent
Shri Vayalar Ravi

Participation of Coir Bourd is lnterna
tional Faire

$945. SHRI VAYALAR RAVI: Will
the Minister of FOREIGN TRADE be

plensed 1o wate ;
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(a) the number of International Fairs
held since 1970 in which the Coir Board
has participated and coir goods have been
exhibited ; and

(b) the total expenditure incurred there-
on and the amount of orders for coir goods
received at these Fairs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) During 1970-71 and
1971-72, the Coir Board participated in 41
Fairs abroad.

(b) A total amount of Rs. 61,749/
was spent thereon. Export Orders which
resulted from Coir Board's participation in
these Fairs cannot be precisely assessed as
the Board’s representatives are not sent to
these Fairs.

SHRI VAYALAR RAVI : In reply the
hon, Mimster said that how much order
received by the Coir Board cannot
be preciscly assessed and he also said that
it is a matter of publicity. I wouid like .0
know from the Minister as to what swieps
they propose to take to increase exports of
coir goods to foreign countries and what
kind of publicity they are going 1o make. I
would also like to know from the Minister
whether there was any complaint received
that the coir goods sent for display in these
fairs were put somewhere in the corper,
What steps will the Government take to
make effective propaganda for coir goods ?

SHRI A. C. GEORGL : Actuslly the
Member is inspiring the answer,

MR. SPEAKER : It is both ways.

SHRI A. C. GEORGE : We were not
able to participate in these fairs in » big way
because of budgetary limitations. The money
at the disposal of Coir Board is not enough
to go for these international fairs where
expenditure is too large and thia can very
well be appreciated ; all the same we make
our presence felt there, We are exporting
products ; we are supporting if with pam-
phiets and attractive {iterature. In the Indian
pavilion, regarding our exports, though ¥°
are facing competition from the systhetics
our export figures are not discoursging. 19
fact it has gone up. This yoars exposis a0
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the highest ever recorded, Rs, 14.85 crores,
Unless more money is available for the Coir
Board's exhibition activities I don’t think I
will be able to go in for exports directly on
behalf of the Coir Board in a big way.

SHRI VAYALAR RAVI : The Minister
has given wrong information, There is the
publication of Coir Board. The figure 1s
given up to April 1971. That comes to Rs. 1
crore ; and for April 1972 the figure is
given ; that comes to Rs, 89 lakhs and odd.
He says the highest recorded is this much,
but actually it has gone down. Let him see
the figure for April, 1972. 1 don't know
how he came to this conclusion. Is there
any proposal to make for more publicity in
the western countries to get more proposal (o
increase exports of Coir Board 7 What 1s the
orders for the Coir goods ? Whatis the
propaganda that they are doing abroad ?

SHRI A, C, GEORGE : T am not sure
where he is quoting from. I will give the
figure quantitywise, The figure was 52,22,176
quantitywise. The realisation was Rs. 13,873
crores. For 1971-72 the figure is 5,24,091
and realisation of foreign exchange is Rs.
14,851 crores. This is latest figure regard-
ing export.

SHRI VAYALAR RAVI: Quantity is
less.

SHRI A. C. GEORGE : In 1971-72 it
is 5,24,000 and in 1970-71 it is Rs. 5,22,000.
That is Rs. 2,000 more. He asked about
export to the western countries. The figure
for last year was Rs. 98 lakhs out of which
rupee payment involved was of the order of
Rs. 12 lakhs, Free foreign exchange areas
figuro come t0 Rs. 87 lakhs, Itcan be
appreciated that it is mostly from free for-
cign exchange area,

Steps to Enforce Better Quality
Control for EXport~
Oriented Engineer

+
*947, SHRI NAWAL KISHORE
SINHA :
SHRI HARI SINGH :

‘Wil the Minister of FOREIGN TRADE
be plensed 0 sate :
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(a) whether the export of Engineering
goods especially Sewing machinés and bicyl-
ces, has suffered becanse of poor quality of
products ;

(b) whether Taiwan, Hongkong, Malay-
sia, Singapore and other South East Asian
countries arefigradually capturing the Indian
Export Markets for these commodities ;
and

(c) if so, the steps taken to enforce
better quality control to see that their export
does not decline ?

THE MINISTER OF FOREIGN TRA-
DE (SHRI L. N. MISHRA): (a) to (c).
Exports have not suffered due to any defect
in quality. Changes in demand sometimes
occur owing to design factors,

A statement giving the export value fer

past three years upto February 1972 is plac-
ed on the Tahle of the House,

Statement

(a) No, Sir.

Exports of engineering goods have been
rising during the past few years as will be
seen from the export figures given below

1968—69 Rs. 84.97 crores
1969—70 Rs. 106.50 crores
1970—71 Rs. 116,59 crores
1971—72 - Rs. 109.60 crores

(Apr.-Feb. 72)

Similarly, exports of bicycles and bicy-
cle components have recorded appreciable
increase. Export satistics for the last four
years are as follows :

1968—69 Rs, 3.82 crores
1969—T70 Rs, 4,67 crores
1970—"1 Rs. 691 crores
197172 Rs. 6.93 crores

(Apr. Jan.)
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Exports figures for sewing machines are
as follows :

1968 —69 Rs, 53.69 lakhs
1969—70 Rs, 85.64 lakhs
1970—T71 Rs, 16.71 lakhs
197172 Rs, 40.80 lakhs
(Apr. Feb.)

The steep fall witnessed during 1970-71 wag
duc to labour troubles resulting in stoppage
of production for a considerable period in
the [actory of a major exporting firm and
not due to poor quality of the products.

(b) International competition in the fleld
of engineering goods exports is being met.

(c) To enforce better quality control, 58
imporiant engineering items including sewing
machines, bicycle and bicycle parts have so
far been covered, under the compulsory
guality contro]l and preshipment inspection
scheme. Such goods are allowed to be ex-
ported only on the basis of specifications
recognised by the Government of India
which include the buyers specifications sub-
ject to a minimum stsndard prescribed in
this behalf,

SHRI NAWAL KISHORE SINHA: I
hope the Minister will remove the
discrepancy which Mr, Indrajit Gupta
raised,

MR. SPEAKER : You may examine it
later and lay a statement before the
House. This doubt should be cleared.
There may be some reasons for the
discrepancy, but since both Shri Indrajit
Gupta and Shri Nawal Kishore Sinha are
both eager, some statement should be laid
on the Table of the House.

SHRI L. N. MISHRA : I shall do so.

SHRI NAWAL KISHORE SINHA :
Some one has said that the first Indian
product creates a market, the second is
shipped and the third destroys it.

In view of this, may ! koow from the
bon, Minister the agency for enforcing
compulsory quality contro] and pre-ship«
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ment inspection scheme of the goods which
1 have asked for in this question ?

SHRI L. N. MISHRA : We have got
an organisation wherein about $8 items
including cycles and sewing machines and
20 on are tested before shipment so far as

. quality is concerned.

SHRI NAWAL KISHORE SINHA :
The hon. Minister has claimed that in the
face of international competition in the
field, engineering goods exporis is being
met. With figures he has tried to prove
that the exports have not suffered. But
considering the fact that the demand in the
international market must have also gone
up during the last three years, will he tell
us, provided the information is with him,
what percentage of the goods to which I
have referred in the main question was met
by India in 1968-69 and in 1971-72 7

May I also know whether he is
proposing to give some financial concessions
to the industries producing these goods
particularly in the backward areas to boost
up exports ?

SHRI L. N. MISHRA : So far as
financial assistance is concerned, it has not
been asked for by the exporting parties,
whether by way of incentives or reimburse-
ments or entitlements. We have been doing
well in cycles and sewing machines, and we
have been exporting them to a number of
Middle East countries, and our cycles are
going to the USA also, Sewing machines
and cycles go to the Far East also. Till
today, we have not found any difficulty so
far as rise is concerned. Our prices are
competitive and if we feel like that some
encouragement or incentive has to be given
to the exporters, we shall not hesitate to
give them,

Caitivation of Rubber

*949. SHRI B. A MURUGANAN-
THAM : Will the Minister of FOREIGN
TRADE be pleased 10 state :

(a) whether the Centre has any scheme
for cultivation of rubber in places other
than the traditional rabber producing areas
in the country ; and
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(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) : (a) and (b). A
scheme of commercial rubber plantation has
been undertaken by the Department of
Rehabilitation in Katchal Island in Anda-
man & Nicobar Group of Islands. A
rubber Research-Cum-Development Station
has also been established in Southern
Andaman on 500 acres.

-

SHRI S, A. MURUGANANTHAM : |
want to know whether the Central Govern-
ment has explored the possibilities in  other

parts of the country, apart from the
Andamans ?

SHRI A. C. GFORAGE : Since the
question was strictly limited to the tradi-
tional rubber.producing areas, [ had
referred only to the Andamans. For the
Fourth Plan period, the Government of
India have a programmie for planting rubber
in a big way in 39,000 hectares. The split-
up figures are as follows :

Kerala 49420 acres

Mysore 29650 acres
Andamans

Tamil Nadu

11125 acres

4940 acres

Assam, Tripura

& Goa 1235 acres

The earlier figure in hectares is 96,365

, !
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suitable for rubber plantations, but all the
same this suggestion can be further pursued.

SHRI VAYALAR RAVI: So far as
research actwities of the Rubber Board are
concerned, they are lagging behind, May I
know whether Government have any
agreement  with any advanced foreign

countries regarding research activities in
rubber ?

SHRI A. C. GEORGE : It the Rubber
Board, we have a very prestigious research
msittute.  The result of its work can be
scen ndirectly n the fact that the yield
per hectare which was 448 kg. in 1965.66
became 653 kg. 1in 1970-71,

fotat & g1w wrea SO A wad

*952. it qu. . wwax:
ot frac wiwt:

#ar fadg sarar AN ag T A gur
Fq e

(%) =ar fadel & @rw W & W=
e ¥ w7 g€ R

(w) afz gr)aY @& =1 Fror §;
L 158

() 1970-71 # gwwr & 1971-72
IR T e @ & mwur d feey
sftrarer &t g€ & ?

THE MINISTER OF FORIGN
DE (SHRI L.N. MISHRA):

TRA-
(a) No, Sir.

(b) and (c}. Do not arise,

SHR1 S.C. SAMANTA: The hon,
Minister has stated that there is no decline,
What is the increase in exports and imports
in 1970-71 and 197172 ?

SHRI LN. MISHRA: As against Rs,
1400 crores earler, the incroas hase besn in
{he neighbourhood of Rs. 1600 crores,
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SHRI §.C. SAMANTA: Has the trade
gap been reduced, and if so, to what
extent ?

SHRI L.N. MISHRA: Last year was

a good year. From Rs. 473 crores, we
reduced the trade gap to Rs. 90 crores,
But this year we are perhaps not going to
be that lucky.
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SHRI S.M. BANERJEE: Mr. Speaker,
Sir, when the doctors were charging exor-
bitant fees in Calcutia, they got certain
letters from the Naxalites, and they reduced
their fees immediately. So, I would like to
know from the hon. Miaister—I[ do mnot
want to use that method—whether he will
bossibly consider . . .

MR. SPEAKER: He
suggestion already.

has given a

SHRI S5.M. BANERJEE:
suggestion, Sir.

It is not a

MR. SPEAKER* If somebody dies in
this House you will be responsible !

SHRI S.M. BANERJEE: I would like
to know from the hon. Minister whether he
will consider the question of having my
meeting with the Bar Association. Thele
are certain lawyers who are very generous.
They take up cases without charging any
money, though they normally charge Rs.
1,800 or so. [ should like to know whether
any meeling 18 possible to see that the fees
are reduced to a reasonable hmit.

off Mfecw fag dtet: g w1 ok
gt o 7 0 Dw fafewa agt $1 8
7g & safeq a9 & €19 A7 @ K@l
Lot ag & afedt § @ w
kot o

It is a contract between two parties. By
entering into a contract, the person agrees
to pay & fixed amount, therefore, the Go-
vernment cannot come into the picture,

SHRI S M. BANERJEE: He has to
pay through his nose. Justice is so dear in
this country that it is impossible.

BHR1 P. VENKATASUBBAIAH : May
I know whether the Government is aware
the fact that there has been a large
scale evazion of income-tax by such of those
sdvoratis who have been charging high fees
and whether any such instance has been
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SHRI NITIRAJ SINGH CHAU-
DHARY : This question may be referred to
the Finance Ministry.

SHRI S. M. BANERIJEE : Nobody
accepts cheque ; they want money in cash.

SHRI R. P. ULAGANAMBI ; 1 1957,
in the Law Ministers’ Conference, a decision
was taken to give Jegal aid to the poor.
In 1970, the Government of India made a
provision in the Advocates Act...

MR. SPEAKER : The question has
taken a different turn.

SHRI R P. ULAGANAMSBI ; In 1957,
in the Law Ministers’ Conference..,

MR. SPEAKER : Please come (o the
point.

SHRI R. P. ULAGANAMSBI : I am
comng to the point.

MR, SPEAKFR : You have given the
information yourself,

SHRI R.P. ULAGANAMBI : I was
giving information to put my question.

MR. SPEAKER : That is wrong.
According to the rules, you cannot make a
suggestion or give information. You ask
your question directly.

SHRI R. P, ULAGANAMBI : After
15 years, a decision was 1aken by the
Government of India, and so far, it has not
been implemented. The promise to give
legal aid to the poor has not been fulfilled,
What is the delay ? 1 want to know from
the Government when the decision will be
implemented.

SHRI NITIRAJ SINGH CHAU.
DHARY : Administration of justice is a
State subject ; it is for the Siztes to give
legal aid to the poor, and not for the
Centre.

SHRI R. P. ULAGANAMBI ; Some
directions can be givea 10 the Staw
Governments.
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MR. SPEAKER : Order pleass, It
may be asked iu a different way. Next
question,

Doubts raised about Raral
Electrification Project

*056. SHRI SAMAR GUHA : Wil
the Minister of IRRIGATION AND
POWER be pleased to states :

(a) whether his attention has been
drawn to a news-item published in the
Hindustan Standard (Calcutta) dated the
24th April, 1972 under the title ““Doubts
raised about rural electrification project” ;

(b) if so, Government’s reaction there-
to ; and

(c) the exact position in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Yes, Sir.

(b) and (c). Government of West
Benzal have stated that they do not find
any reason for the apprehensions in the
news item, The West Bengal Siate
Electricity Board is gearing up its activities
to achieve the targets.

SHR] SAMAR GUHA : A report was
published in Calcutta press in which doubts
have been expressed about the target set up
for electrification of 10,000 villages by the
end of 1973, In that connection, I want to
know whether it is a fact that to fulfil the
target, the West Bengal Electricity Board
requires 10,000 metric tonnes of steel along
with several thousands of wires and trans-

formers and other apparatus, by 1973, and -

if so, whether the Government has assured
the West Bengal Electricity Board for the
supply of these necessary apparatus,

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : I have
been in touch with the Chiof Minisier of
West Bongal and have told him that all
assistance will be given to the programme
of pushing on with the furhl electrification
schemes. What appeared in -the newspaper
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is correct because in the first three years, we
have done only in B45 villages as against a
target of 10,000 villages. From April this
year, they have stepped up the electrification
programme and 250 villages were electrified;
and if this rate of progress is kept up,
perhaps 3,000 villages per year could ba
possible. It should be possible to reach
the target, if not by 1973, at least by 1974
end.

SHRI SRMAR GUHA : They say that
it will not be possible to fulfil the target by
1973, Is it a fact that the West Bengal
Government wanted about Rs. 100 crores
for completing the task of rura! electrifica-
tion, 1 want to know whether this scheme
of rural electrification is going to be linked
with connecting tubewells and shallow wells
and also giving power supply to the
small and medium indusitries in the rural
areas .., (Interruptions).

DR. K. L. RAO : There have been some
suggestions from the Government of West
Bengal and both tubewells and shallow wells
are supposed to be given connection,

SHRI SOMNATH CHATTERJEE: Is
it a fact that under the electrification sup-
posed to have been done during the Jast
month in West Bengal, only electric lines
have been drawn up to the villages and no
connection has been given to any of the
private consumers in the villages ?

DR. K.L. RAO : I am not aware of
that. Our definition of rural electrification
is that it must be used ecither for light or
for pump sets or small scale industries. Unless
there is such use, we cannot classify that as
an electrified village. The West Bengal
Government have informed us that they
have electrified about 230 villages in April ;
F expect that they must have given power
for such use.

W g wen sfafafe dew®
WY sqeC avaet qreedie

*958. we qwhmrETw rqtia: ¥
frde sqrave st ag wark Bt gy ¥
fs: K
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() wr.afw & wi=n gow *

¥ «IC apmirearT & sqrarfor wfa-
fafe dew & fiwr A1 amaf g€ &; W

(w) afz gf, @ sa&r s aform
formen ?
THE MINISTER OF FOREIGN TRADE

(SHRI L, N. MISHRA) : (a)and (b). A
statement 1s laid on the Table of the House,

Statement

There have been talks between officials
of India and Afghanistan with a view to
explain the provisions of the Public Notice
issued on March 20, 1972 in regard to
imports from and exports to Afghanistan.
During the discussions, certain difficulties
were also brought to the attention of the
officials constituting the Indian side. It
has been agreed that these difficulties would
be borne 1n mind when a new Public Notice
is 1ssued,
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SHRI RAGHUNANDAN LAL
BHATIA : In view of the fact that we have
got very good trade and cultyral relations
with Afghanistan, will the hon. Minister teil
us if there is any scheme of having joint
ventures with the Afghanistan in Govern-
ment Afghanistan ?

SHRI L.N. MISHRA : Perhaps there are
some proposals of joint ventures 1in indus-
triecs : but they are not with me at this

stage.

Supply of Industrial Raw Material
by U.S. S R.

*959, SHRI K. BALADHANDAY-
UTHAM : Will the Minister of FOREIGN
TRADE be pleased to state :

-

(a) whether the Soviet Union has agreed
to help India meet its urgent industrial raw
material shortages created by the suspension
of US aid ; and

(b) if so, the items of raw micterial
expected to be supplied by Soviet Union and
the value therpof ?
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THE MINISTER OF FOREIGN TRA-
DE (SHRI L. N, MISRA) : (a) and (b). A
statement is laid on the Table of the
House.

Statement

(a) Certain urgent shortages in industrial
raw materials created by the suspension of
U. S. aid have been partially met by supplies
from the Soviet Union.

{b) During 1972, U.S.S.R. is expected
to supply to India inrer alia Technical
Diamonds, Kerosene, asbzstos, sulphur,
ferro-alloys, rolled steel products, zinc,
nickel, copper and rolled copper products,
platinum, palladium, chemicals including
reagents and laboratory chemicals and
insecticides such as DDT, Dye Intermediates,
refractories, newsprint and drugs raw mate-
rials and intermediates. 1t is mot in the
public interest to disclose the values
involved,

SHRI K. BALADHANDAYUTHAM :
He has admitted that there are urgent short-
ages which have been partially met by U, S.
S. R. Has any attempt been made to meet
the shortage fully ?

SHRI L. N. MISHRA : There area
number of strategic and critcal items,
especially non-ferrous metals, which we were
earlier getting from USA and USA Govern-
ment has stopped the supply of those items,
USSR has come to our aid and through
them we have got our requirements.

SHRI K. BALADHANDAYUTHAM:
The statement says that the shortage has
been met partially by USSR. Is any attempt
being made by Government t0 sce that this
shortage is met fully by USSR or other
social countries 7

SHRI L. N. MISRA : There are other
sources also. We have got our own indi-
genous soufce also, Whatever shoriage
was there, that has been met by USSR. At
this stage, we do oot want anything more,
We have got an undersanding that if we
require me of these materials, especially
critiosl @yierials, we will got them from
USSR,
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MR. SPEAKER : Next question, Shri
Laskar. Absent,

The Question List is over. The Question
Hour is over.

s e
-
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Requirements of Tea Industry

%946, DR. RANEN SEN : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether attention of Government
has been drawn to a Press Report appear-
ing in the Amrita Bazar Patrika (Calcutta)
dated the 27th April, 1972, under the cap-
tion “Th: Industry Requirements high-
lighted™’ ; and

(b) if so, CGiovernments reaction there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Yes, Sir. .

(b) The question of simplifying the
system of giving rebate of excise duty on
tea exports and expediting payment of this
rebate is under constant review,

Higher oxcise duty is levied on high
priced tias in brder to distribute the tax
burden equitably among different tea grow-
ing areas according to tax bearing capacity.
This higher Jevy is however, compensated

case of teas exported by grant of
It also
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Improvement in Quality of Instant Tea

*048. SHRI B. K. DAS CHOW-
DHURY : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the quality of instant tea
produced in the country has been found to
be not up to the mark and whether it is ot
instantly soluble in cold water for making
iced tea ; and

(b) if so, the steps taken by Govern-
ment to improve the quality ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) and (b). Indian
instant tea has been well received in the
world market and demand is increasing.
Cold water soluble instant tea is also pro-
duced in India and exported. The rescarch
on instant tea is undertaken under the aegis
of the Tea Board on a continuing basis.

Reorganisation of 8. T. C.

%950, SHRI BIRENDER SINGH
RAO:
SHRI K. MALLANNA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there is any proposal under
the consideration of Government to re-
organise the State Trading Corporation
with a view to establishing an [nternational
Trade Corporation as the holding company
with a number of subsidiaries ;

[

(b) if so, the hroad outlines thereof ;

and

(¢) the time by which the decision is
likely to be taken in the matter ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to (¢).
A Committes. named, State Trading Corpo-
ration Review Committee was st in 1968 to
review trading techniques and methods of
the State Trading Corporation and its
organisational structure with a view to
taking necessary steps far further streng-
thening ead improving its operational effi-
clency, The Committec opined that the
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world pattern of industrial management
favoured a holding company and subsidia-
ries style of structure to centralise in the
holding company top policies of sales,
finance and personnel and certain services
leaving the subsidiaries to administer the
agreed policy without day to day interven-
tion, but make them at the same time fully
accountable for communicating results, The
Committee also recommended that the STC
may be converted into four smaller com-
panics and all these companies should be
subsidiaries of a aew holding company,
called the International Trading Corpora-
tion of India. The Government agreed
with the recommendation in principle but
observed that if the Corporation was able
to identify a well defined sector or a parti-
cular Division, in which the nature volume,
and range of work may justify organisation
into a subsidiary, specific proposals in this
regard may be forwarded to the Minisiry
for further consideration.

A subsidiary named, Projects and
Equipment Corporation has since been
created. No other proposal has been made
by the STC so far.

Diversion of Sona River Waters to
Madhys Pradesh
%951, SHRI K.M. MADHUKAR :

Will the Minister of IRRIGATION AND
POWER be passed to state :

(a) whether Government have received
any representation from M.Ps, belonging to
Bihar regarding the proposed diversion of
waters of Sona River to Madhya Pradesh;
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF IRRIGATION
AND POWER (DR. KL. RAD) :
(a) and (b). The t Madhya Pradesh
Government have proposed the Bansagar
Project on river Sona for acceptance by the
Planning Commission for inclusion in the
developmental piane of Madhya Pradesh,

The Government of Uttar Pradesh have
been urging thet the Bansagar Projest iy fhe
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only source of irrigation to the famine
stricken plateau areas in Mir.apur district
and that the Bansagar Project proposed by
the Madhya Pradesh Government should be
modified to make provision of irrigation in
this area also,

The Government of Bihar have protes-
ted against the Bansagar Project as proposad
by the Government of Madhya Pradesh
involving diversion of Sone waters to the
Tons river in another basin, on the ground
that it will affect the large irrigation system
in Bihar from the Sone Lower down where
the position of supplies is stated to be al-
ready critical. Simlar representations have
also been received from Members of Parlia-
ment from Bihar.

Discussions on the project have been
held with the three States and efforts con-
tinue to be made to evolve proposals which
might be acceptable to all of them,

Central Control of River Waters
in the Country

-

%953, SHRI M.S SIVA AMY : Wil

the Minister of IRRICATION AND
POWER be pleased to state :

(a) whether Government have consi-
dered any measures for the Central control
of river waters in the country; and

(b) if so, the broad outline thereof and
the steps teken by Government in this
regard ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAOQ) :
(a) end (b), With the growing impor-
tance of water in agricultural and economic
development, need fa being increasingly felt
for planning and developing Water resources
with & regional and national perspectiye in
place of prevailing restricted concept of “;
by basip Staies, The various aspect 8
the new approach including Jegel considE

Fa5ions, dee belng pudied :
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Exports -adeul;y lpdian Oxygen

*955. SHRI C. JANARDHANAN :
Will the Minister of FORRIGN TRADE
be pleased to state :

(2) the volume of export made by
Indian Oxygen Ltd. during tbe last three
years; and

(b) the total amoint of foreign ex-
change carned by the Company during the
period ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) :
(8) and (b). Director-General of
Commercial Intelligence and Statistics, Cal-
cutta, which is the main source of statistics,

does not mamtain expert statistics firm-
wise,

Damage Caused to Patratu Therma!

Plant (Bihar)
®957, SHRIM.M. JOSEPH :
SHRI VIKRAM MAHAJAN :
Will the Minister of IRRIGATION

AND POWER be pleashd to state :

(2) whether the Pairatu Thermal Plant
(Bihar) was damaged last month;

(b) whether Government suspected
sabotage in the plant to be the cause of the
damage; and

{c) if oo, the brief facts of the incident
and the reaction of Government thereto 7

THE MINITER OF IRRIGATION
RAO)

An explosion occurred in
the boiler of one of the four 50 MW gene-
rating units on 11th April, 1972,
oxplosion ocourred in one of the two boi-
lers of one 100 MW generating unit on the
17th April, 1972, The Bihar State Electri-
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report.

The report is mot yet receiv-
ed.

Prospects of Competing with Ja
in Export of Sugar Mill l\l.uchll-l‘|I
nery and Power Station
Equipments to South
East Asian Coun-
tries.

%960, SHRI NIHAR LASKAR :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India is now in a position
to compete with Japan in the matter of ex-
porting sugar mill machinery and power
station equipment to Malaysia, Thailand
and Indonesia; and

(b) if so, the steps being taken in this
direction and how far the Government have
been successful ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). India is a now entrant in the field of
export of sugar mill machinery and power
station equipments and naturally has to
face competition from the established ex-
porters like Japan. However, judging from
the fact, that India has been able to securs
orders for power station equipment, parti-
cularly from Malaysia as a result of partici-
pation in global tender, it may be safely con-
cluded that India is able to meet the com-
petition to some degree.

Measures taken in this regard are :

i) Increased participation in glo-
bal tenders by Indian exporters,

ii) Indian offers for joint ventures.

lii) Modification of credit terms to
match the situations,

iv) Overseas publicity of Indian
products and Industrial capa-
city.

v) Engineering Export Promotion
Council's office at Singapore
collects details of new projechs
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coming up in the region and dis-
seminates them to Indian ex-
porters.

vi) A delegation sponsored by the
Engineering Export Promotion
Council has recently visited
Malaysia, Thailand and Indo-
nesid to explore the poasibilities
of increasing Indian Exports to
this region,

Bikar Government Proposals for Railway
Line Connection with Madhya
Pradesh

7034, KUMARI KAMLA KUMARI :
Will the Minister of RAILWARS be pleased
to state :

{a) the broad outlines of the proposals
received from Bihar Government in regard
to laying of Railway lines connecting
Barwadih Junction of Eastern Railway with
a Station in Madhya Pradesh : and

(b) the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). The construction of a rail link between
Barwadih (in Bihar) and Sarpadih (in
Madhya Pradesh) line was undertaken in
1947 but the work was stopped subsequently
due 1o difficult ways and means position

1 It
Rate of ad-hoc increase
in pension prior to

Amonnt of Pension
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and also because it transpired that the anti- ,
cipated traffic would not maiterialise on the
section. The construction of this line will
again be cousidered when definite schemes
about the development of the coal fislds in
the area become available.

Merger of D. A. Benefits to Employess who
Retired Between May to November, 1968

7035. KUMARI KAMLA KUMARI :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 4572 on the 13th July, 1971
regarding option for pension by Railway
Employees and state the action Government
propose to take for the employees who
retired beiween Ist May, 1968 and 30th
November, 1968 and were deprived of the
benefit of merger of D . A, with pay ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): The
scheme of treating a portion of D, A, as
pay for certain purposes was given effect to
from 1.12,1968 and it is not propesed to
give further retrospective effect to it,

Railway servants who retired bafor:
1.12.68 and who were in receipt of small
pension pius an ad hoc increase thereto
were granted & further ad hoc increase of
Rs. 10/- per month with effect from 1.9.1969
as indicated below :—

m
Rate of ad-hoc increase
in pension from 1.9.69.

1.9.1969
Pensions upto Rs. 30 p.m, Re. 5p. m. Rs. 1Sp. m.
Pensions above Rs. 30 Rs, 7.50 p. m Rs, 17.50 p. m.
but not above Rs. 75 p. m.
Pensions above Rs. 75 but Rs. 10p. m. Re. 20p. m.
not above Rs. 200 p. m.
Pensions above Rs. 200 Such ad-hoc incresse s Such ad-boc incroase a¢

p.m

will briog the toual
pension 10 Re. 220 p.2.
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Decrease in Export of Iron-Ore
from Goa

7036. SHRI VAYALAR RAVI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the attention of Govern.
ment has been drawn to the news item in
“The Hindu™ dated the 26th April, 1972
under the caption “Japan may cut Goa ore

import™ : and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
A. C. GEORGE) : (a) Yes, Sir.

(b) The fear of air pollution and the
recession in the steel industry referred to in
the news item are unhkely to affect the
exports of Gaon iron ore to Japan in the
imediate future.

Amendment of Rules Importing T. V. Sets

7037. SHRI MARTAND SINGH :
will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether Government have amended
the rules for importing Television Sets ; and

(b) if so, the broad outlines of the
amended rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

from relations living abroad
?m“:i:u:mnhn was withdrawn with
effect from 1.8.70. The import of T. V.
Sots under baggage Was also allowed but
with the establishment of ths manufacture
of
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Confirmation of Commercial Clerks in
Northeast Froatier Railway

7038, SHRI PANNA LAL BARUPAL :

SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS
pleased to state :

(a) the total number of Commercial
Clerks employed on Northeast Frontier
Railway, separately in each grade and on
each Division ;

(b) the total number of Commercial
Clerks who are confirmed in their posts and
who are still temporary , separately on each
Division ; and

(c) whether the seniority lists and the
confirmation lists of commercial clerks have
been published by all the Divisions of
Northeast Frontier Railway and if se, the
dates on which they were published 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) to
(c). The information is being collected and
will be laid on the Table of the Sabha.

Parties who Sgbmitted Tenders for Goods
Handling Contract at Kanpur Ceatral
Goods-Shed

7039, SHRI ISHWAR CHAUDHRY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of pacties who sub-
mitted tenders on the 28th July, 1971 for
goods handling coatract at Kaopur Central
Goods-Shed ;

(b) whether any negotiations were con-
ducted after public opening of tenders to
reduce retes and if 80, the resulls thereof ;

and

(c) whether at the time of nepotiations,
Propristor of M/S. B. R. Mangal and
Company, Kanpur, gavein writing to the
Tender Committce that he was alw the
Secretary of Janta Labour Co-operstive
Soclety Limited 7
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THE MINISTER OF RAILWAYS
(SHRF K. HANUMANTHAIYA) : (a) Two
parties submitted tenders on 26th July 1971
(and not on 28th July, 1971) for goods
handling contract at Kanpur Central Goods
Shed.

(b) Yes. But the parties did not agree
to reduce the rates.

() Yes,

Finalisation of Tenders for Goods
handling contract at Kanpar
Central Goods-shed,

Jﬂl;’i including

azalpur

7040. SHRI ISHWAR CHAUDHRY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether tenders for goods handling
contract at Kanpur Central Goods-Shed,
Jubj Transhipment including Fazalpur which
were opencd on the 25th November, 1971
in the office of the Divisional Superin-
tendent Allahabad, have since been fina-
lised ;

(b) if not, the rcasons therefor ; and

(c) the date by which the tenders are
likely to be finalised ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (w)
No.

(b) and {c). The quotations tendered by
the parties for goods handling contract at
Kanpur Central Goods Shed, Juhi Tranship-
ment including Fazalganj (and not Fazalpur)
were found to be very high. Therefore
fresh tenders are being called, which are
expected to be Bnalised soon there-
after,

of W
Shortage m&c

7041. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased to
inge ¢
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(a) whether Government are aware that
the tile industry and agricultural implements
Units in Kerala are severely affected by
shortage of wagons ; and

(b) if so, the sieps taken to provide
more wagons to these industries to enable
them to tide over their present difficulties ?

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA) : (a) and
(b). No agricultural implements were
offered for despatch for clearance in wagon
loads.

Traffic in tiles qualifies for movement
under the lowest priority class 'E', Besides,
movements are mostly for destinations
reached via difficult routes. However,
maximum available quota has been given
for loading of tiles from different stations in
Kerala and during the months from January
to April, 1972, 2334 Broad Gauge and
93 Metre Gauge wagons were loaded.

Distribution of Raw Cashew Nuts

7042. SHRI VAYALAR RAVI: Will
the Minister of FOREIGN TRADE bo
pleased to state :

(a) whether the Union Deputy Minister
of forecign trade has suggested to the
Government of Kerala to distribute raw
cashew nuts only to those factories which
pay minimum wages to their workers ;

(b) if so, the salient features ol the
proposal and the reaction of the Kerala
Government thereto ; and

(c) whether any list of employers paying
minimum wages have been submitted by the
Kerala Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) : (a) o (c). Distri-
bution of imporied raw cashew nuts is done
by tbe Cashew Corporation of Jndia, The
Corporation has written 0 the Goyernment
of Kerala that it would cooperats fo restrict
the quota of such processing units as are
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not paying minimum wages to cashew
workers provided the State Government
informed the names of the defauliing units
to the Corporation. Government of Kerala
in turn is understood to have written to the
Central Trade Union Organisations for
information regarding units which were not
paying minimum wages. We are awaiting
the final reply.

Punjab’s Contribution in Total Exports

7043, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the contribution made by Punjab in
the total exports of the country during the
year 1971-72 ; and

(b) the npames of the major commodities
exported from Punjab during the period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE) : (a) and (b).
State-wise siatistios are not avaiiable,

Financing of certuin Projects in Irng

7044, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE : be pleased 1o state :

fa) whether India proposes to finance
ceriain projects in Iraq uader the Indo-Iraq
Trade Agreement signod in New Dethi
last September, and ratified recently ; and

(b) if so, the broad features of the
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C, GEORGE) : (») aad (b).
Under the Iado-lraqi Trade Agreement,
there ia no provision for financing any

in Iraq from India, The two

are, however, discussing

cortain mutoally beneficial projects which

tould in faturs become joint ventures in
Ing and Tndia,
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Implementation of reservations
decided for Handlooms

7045. SHRI Y. ESWARA REDDY :
Will the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Un-
starred Question No. 4635 on the 2nd May,
1972 regarding Monopoly of manufacturing
Dhotis, Saris and towels to handlooms
and state :

(a) the varicties of articles exclusively
reserved for Handlooms;

(b) the date on which this reservation
was decided upon;

(¢) whether it is being unplacmeuled by
all the States ; and

(d) if not the roasons therefor and
Government's reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) (a) and
(b). The articles exclusively reserved
for prod uction (for intermal con-
sumption only) by handlooms and the dates
from which the reservation came mto force
in respect of each of them are as follows :

(i) Piece dyed dhoties 9th Nov,,
1966.
(i) Lungies, sarongs & 15th April,
gamchas 1950
(iii) Coloured sarees— 9th Nov.,
Yarn dyed or peice 1366,
dyed.
(c) and (d). Yes, Sir. However, vio-

lations in respect of coloured sarces have
been reported. Certain powerloom owners
in Maharashtra have obtained stay oiders
from courts against the enforcement of the
reservation in favour of handlooms in res-
pect of coloured sarees.

Handlooms in Conmdn l-‘olul
and cutside

7046. SHRI Y. ESWARA REDDY :
Will the Minister of FOREIGN TRADE be
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pleased to state the number of handlooms
in the co-operative fold and outside the
co-operative fold separately and State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORCE) Infor-
mation with regard to the number
of handlooms outside the cooperative fold
is oot available. As regards the number of
bandlooms in the cooperative fold, the infor-
mation is being collected and will be laid on
the Table of the House in due course.
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Directive iasned by Rallway Board
in regard to Levy of demurrage
charges against handling

Centractors

7048, SHRI ISHWAR CHAUDHARY :
Will the Minister of RAILWAYS be pleased
to state :

(2) whether on the basis of the accept-
ed recommendations of the Commercial
Committee in regard to levy of demurrage
charges agawnst handling contractors, the
Railway Board issued directive to All Zonal
Raiways vide letter No. 59-TG [l/6/4
dated the 29th July, 1961 to make suitable
amendments in all future new contracts and
those coming up for rencwal;

(b) if so, the names of the Zonal
Railways who have made suitable amend-
ments in all Agreements in view of Railway
Board's directive to get the advantage of
lower competitive rates in open tendsrs or
otherwise;

() whether the directive had been
violated by the Northera Railway Adminis-
tration all these years; and .

(d) if so, tho steps Government pro-
pose to take to ensure compliance with the
above directive by the Northern Railway
Administration 7

THE MINJSTER OF RAJLWAYS
(SHRI K, HANUMANTHATYA): (a). Yo
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tb) to (d) : Suitable amendments in
the standard from of Agreement for goods
and parcel handling have been made by all
the Railways except the Northern Railway
who bave since taken action to provide for
the nocessary amendment in all future con-
tracts including those comiag up for rene-
wal,

Ca-n-:gu.-m:,u:m.-uw

7049, SHRIMATI KRISHNA
KUMARI: Will the Minister of RAIL-

WAYS be pleased to state :

(a) whether over 60 per cent of the
compensation claims paid by the Railways
are due to damage on account of exposure
when goods are transported in uncovered
wagons; and

(b) if so, the steps Government pro-
pose to take to avoid huge losses on ths
acconnt ?
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THE MINISTER OF RAILWAYS
(SHRI K, HANUMANTHAIYA) : (a) No

(b) Does not arise.
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Import of Newsprint from Bangiadesh

7052, DR. RANEN SEN : Will the

Minister of FOREIGN TRADE be pleased
to state :

(2) whether newsprint is now being
imported from Bangladesh;

(b) if so, the quantum thereof; and

(c) the terms and conditions of this
trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
( SHRI AC. GEORGE) : (a) 1o
(c). A provision for Rs. 3 crores
has been made in the Limited Pay-
ments Arrangement for import of newsprint
and low grammage writing paper from
Bangladesh, The State Trading Corpora-
tion of India has been designated as the
agency to impart newsprint under this

arrangement.

Disraptions of Train Services in Khards
Road Division due to Demonstra-
tion by Students

7053. SHRI ARJUN SETHI: Will
the Minister of RAILWAYS be pleased o
state :

(a) whether regular train services were
recently disrupted due to  demonstration by
students in Xhurda Road Division (South
Eastern Railway) demanding shifiing of
Rajlway Headquarters of South Easters
Rallway to Bhubaneswar ; snd
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(b) if so, the steps Government have
taken to ensure the operation of regular
train services in this division ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) 7 (a) Yes,
on 1-4-1972 only,

(b) Police rounded up demonstrators and
arrested students including the President of
M. 8. College, Cuttack and cleared the
track for movement of train services.
Whenever such incidents of disruption of
train services due to demonstration by stu-
dents occur, suitable security arrangements
by the Police and RPF are always mads to
restore normality.

Proposal for raising Retirement Age
of High Court Judges

7054, SHRI SOMNATH CHATTER-
JEE : Will the Minister of LAW AND
JUSTICE be pleased 10 state :

(a) whether Government have any pro-
posal under consideration for raising the
retirement age of the Judges of High Courts;

and

(b) if so, whea the decision_is expected
to be taken ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM CHE-
MICALS (SHR! H.R. GOKHALE): (a)

No Sir.

(b) Does not arise.

Power sapply from Rikand Dam

7055, KUMARI KAMLA KUMARI:
Will the Minister of IRRIGATION AND

POWER be pleased to state :

(8) whether the power supplied through
Palamau Disteict from Rihaod Dam s being
tackied at national level ; and

(b) if 20, the broad outline thereof
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THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) end
(b). The Bihar State Electricity Board cons-
tituted by the Government of Bihar under
the provisions of the Electricity (Supply)
Act, 1948, is charged with the general duty
of promoting co-ordinated development of
gencration, supply and distribution of electri-
city within the state. Accordingly it is
primarily the responsibility of the State
Electricity Board of Bihar to provide power
supply in Palamau district. There is no
scheme or proposal of the Central Govern-
ment to provide power supply n the district
of Palamau or for arranging power supply
from Rihand.

Import of Cars

7056. SHRI P. M. MEHTA
SHRI V. MAYAYAN:
Will tke Minister of FOREIGN

TRADE be pleased to state :

(a) the reasons for importing cars from
abroad for use in the offices uf the Central
Government, State Governments and Public
Sector Undertakings and its effect on the
indigenous car industry :

(b) the amonnt of foreign exchange
spent on the import of cars during the last
two years ; and

(¢) whether ('overnment have consider-
ed the question of using Indian cars instead
and if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEOGRE) : (a) Import of high
powered cars meant for long journeys, invol-
ving foreign exchange, has been allowed, on
& limited scule for the specific purpose of
tourist promotion which is an important
wurce of foreign exchange earnings. Some
imports of specialised types of jeeps and
other vebicles, offered as gifts under specific
#id agreements, have been allowed to Public
Sector Undertakings/Projects, without ir-
volving foreign exchange. The indigenous
car industry is not affecied by these imporis
firstly bacause thess are on & limited scale
and secondfy they mre of such types which
aie spt mannfactnred indigenonsly,
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(b) Foreign exchange to the tune of
Rs. 12,79,747/- has been spent during last 2
years on import of cars for tourist promo-
tion as referred to above,

(c) By and large Indian cars are invaria-
bly used in the Government Departments/
Public Sector Undertakings/Projects.

Take over of Prabha Mills at Viramgam

7057. SHRI P. M. MEHTA : Will
the Mmister of FOREIGN TRADE be
pleased to state :

(a) whether Government have finalised

the proposal for taking over the Prabha
Mill at Vitamgam in Gujarat ; and

(b) if so, the reasons for delay in taking
over the mill and when the final decision in
this regard is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) : (a) No, Sir.

(b) The matter is under consideration

and it is not possible to state as to when
the final decision is likely to be taken.

Application from Orisss Goveroment for
Jute Mill in Orissa

7058. SHRI D. K. PANDA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether any applicaticn for grant
of licence for setting up a jute factory in

Orissa has been received by Central
Government through Government of
Orissa ;

(b) if so, the salient feature of the
proposal ; and

(c) Goverpment's decision thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADR
(SHRI A. C, GEORGE) : (a) and (b). An
application from Shri Bishwanath Kbaian
for licence under the Industries (Develop-
ment and Regulation) Ast for setting wp a
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pew jute mill at Charbatia (Cuttack District)
for manufacture of sackings and twine has
been received through the Orissa Govern-
ment,

{c) No decision has yet been taken on
the application,

Complaints ived Inst
Imported Rim: M-t:-g:ls

7059. SHRI NARENDRA SINGH :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the nature of complaints received
last year about the sub-standard quality and
unduly high prices of imported raw mate-
rials, semi-processed goods and machines;
and

(b) the measures taken to check the
recurrence of such cases in the future trade
agreements with foreign countries ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) and
(b) About 70 per «cent of raw

materials, semi-processed goods snd machi-
nery is imported through State Trading
Agencies and the remaining 309, is impor-
ted by the actual users themselves. In order
to avoid complamnts about quality and high
prices of raw materials imported through
the State Trading Agencies, these agencies
have set up Consultative Commitices of the
actual users and the quality specifications,
prices and delivery schedules of their raw
materials are determined in consultation
with them.

Export of Iron Ore by M.M.T.C.

7060. SHRI NAWAL KISHORE
SINHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the Minerals and Metaks
Trading Corporation has contract with
Japas and other countries for supply of
iron ore with Fe content of 62 per cent and
shove;

(b) whether iron ore from the mines
of Bibar contain Fe conwnt varying from
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58 per cent to 64 per cent; and

{c) whether any steps are proposed to
be taken for blending the marginally lower
grape ore with higher grade iron ore 20 as
1o get iron ore with an average Fe conlent
of 62 per cent for export and, il so, the
broad outlines thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE) : (a) Yes, Sir.

tb) Yes, Sir, but the Fe content of iron
ore from the mines of Bihar normally ana-
Iyses 609, and above.

(c) It is already the practice of mine
owners/suppliers to blend ores so as to con-
form with the specifications indicated in the
purchase contracts.
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Production of Natursl Rubber

7062, SHRI RAJDEO SINGH : Will the
Minieter of FOREIGN TRADE be plossed
10 51800 ;
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(a) whether the production of natural
rubber in the country will be able to meet
the entire demand in the near future; and

(b) if not, whether Government pro-
pose to fill the gap between supply and
demand by increased production of synthe-
tic rubber and by resort to new plantation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) and
(b). The production  of natural
rubber in the next two years will meet
the demand of the rubber manufacturing
industry, However, such demand is likely
to go up when the additional licensed unils
go into production. Production of synthe-
tic rubber in the proposed public sector
unit will adequately cover the Fourth Plan
demand for rubber.
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Holding up of Trains by Rallwa
ool Rallmay

068 SHRI B.K. DASCHOWDHURY:
SHRI V. MAYAVAN :

Will the Minister of RAILWAYS be
pleased 1o state ;

{a) whether Government htn nnquhd'
dnto the incidents of holding up of trains
by the Railway siafl;
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(b) if so, the outcome thereof; and

{c) the steps taken by Government In
this regard 7

THE MINISTER OF RAILWAYS
(SHR1I K. HANUMANTHAIYA) !
a) to (). The mformation is being
collected and the same will be laid on the
table of the Sabha.

Harljsn Locallities left ont in Rural
Electrification Progrumme

7069. SHRI § MURUGANANTHAM:
Will the Muinister of IRRIGATION AND
POWER be pleased to state ;

(a) whether Government have rece-
ived complaints that 1n some areas Harijaa
Jocalities 1in villages were lefi out in the
rural electrification programme,

(b) if so, the number of complaints
received;

(c) whether any investigation has been
made into these complaints; and

(d) if so, the findings thereof and the
action taken by Government in the matter ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (=) to (d).
As it was observed that some Harijan bastis
adjacent to already electrified villages wcre
not electrified because of unremuperative
foads in these areas and constraint of finan-
cial resources of the Siate Electricity Boards
the Government of India have introduced
since December, 1971, a Special Schame for
elecrrification of such Harijan Bastis. Accor-
ding to this Scheme, loan astistance at con-
ceasional terms is being provided through
the Rural Eloctrification Cotporation to the
State Electricity Boards for electrification of
such Haryjan Bastis. The loan carries an
interest of 4 per cent per anaum and is to be
repald over a period of 15 ysars. The
Corporation has 30 far sanctioned gen such
schemes of Andhra Fradesh, Gujarat,
Madhya Pradesh, Maharsshite, Mysore,
Ponjeb, Rajusthen, Tamil Nadu, West
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Bengal and Uttar Pradesh envisaging loan
adsistance of Rs. 55.841 lakhs aiming pro-
vision of 9,167 street lights in 1,142 Hari-
jan Bastis adjoining already electrified
villages.

It is proposed to provide Rs. 5 crores
for the electrification of about 20,000 such
Harijan Bastis 1n the country by the end of
the Fourth Plan. In respect of projects
to be undertaken for the electrification of
villages in future, all the State Electricity
Boards have been advised to ensure that
while electrifying the villages, adjacent Hari-
jan Bastis should also be electrified.

Second Thermal Unit at Neyveli

7070. SHRI 8. A. MURUGANAN.
THAM : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Tamil Nadu Government
has demanded the setting up of a second
thermal unit at Neyveli ; and

(b) if so, the decision taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). Government of Tamil Nadu have asked
for further expansion of thermal power
generation at Neyveli for utilising the lignite
that would be available from the second
mine cut. Goverment is examining the
economics of this proposal,

Indin’s help for Karsali Hydro-Electric
Project in Nepal

SHRI S. A. MURUGANAN-
THAM :

SHRI SHIV KUMAR SHAS-
TRI :

071,

Wiil the Minister of IRRIGATION
AND POWER be pleased to state :

{a) whether Nepal bas sought India’s
help for the Karoali hydro-olestric project
in that countey ;
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{b) if so, the nature and extent of belp
asked for ; and

(c) the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to
(€). So far, His Majesty’s Government of
Nepal bas ‘approached India only for an
assurance that India would be willing to
purchase a large bulk of power from the
Karnali Hydro-Electric Project. India has
agreed in principle.

Rallway Stations opened in Bikar

7072. KUMARI KAMLA KUMARI:
Will the Minister of RAILWYS be pleased
to state :

(a) the number and names of Railway
Stations opened in Bihar, District-wise,
during the last two years ;

(b) whether Bihar Government had sent
any proposals for opening new Railway
Stations during the said period ; and

(c) if so, the reaction of Central Governe
ment thereto 7

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA : (a) .The
following five Railway Stations/train halts
were opened in Bihar, District-wise during
the last two years :

1. Delhi Dewanganj train halt
(Purnea District)

2. Awapur train halt
(Muzaffarpur District)

3. Ugna train balt
{Darbhanga District)

4. Saraigarh station
(Saharsa District)

§. Garbars train halt
(Monghyr District)

(®) No proposals for opening of new
rallway statiops were received from the
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Government of Bibar during the said (b) The number of wagons alotted to
period. big traders on the iwo sections were 8,344

and 26,081 respectively.

() Does not arise. :

(c) On the Garhwa Road-Chopan
section, ths cement factory of the Uttar
Requirement of Wagons for Statioss on Pradesh Government at Dalla received the

Garhwa Road-Chopan Section (Blbar)

7073, KUMARI KAMLA KUMARI :
Will the Minister of RAILWAYS be pleased
to state :

(a) the requirement of wagons for
Railway stations falling on Garhwa Road-
Chopan Section and Garhwa Road and
Ranchi Road of Gomoh-Barkakhana-
Dehri-on-Sone Section of Bastern Railway
during the last year ;

(b) the number of wagons allotted to
big traders ; and

(c) the trader allotted the highest
number of wagons together with the number
of wagons allotied to him ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) The
number of wagons indepted by trade on
Garhwa Road-Chopan section and Garhwa
Road and Ranchi Road section of the
Eastern Railway during the last financial
yvear was 16,273 and 65,506 respectively.
Of this, 11,412 and 37,245 wagons respecti-
vely were loaded,

tw o (h & gpeam) : (%)

highest number of wagons viz., 3,922. On
the Garhwa Road and Ranchi Road section,
M/s. Hindustan Aluminium Co. received
the highest number of wagons viz,, 12,539,
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(%) war fagre & ¥ e wilk &
oy ox-wrew feeR e 1€ Do g
(w) xo¥ afufor fagre 3§ Wi
fre 1 iR WA @ dreeny ¢
WX
(7) o% vaifaa s& & ferar sag
g ?
<8 W (Wt ®e grwdm): (¥)
oft 7gi 1
(@) ¥ (7). o foraer owT 92W 9X
et 9t 3 1 [weareg # 1w ar ) Hfed
wear LT-3029/72]
Expenditure on Stalf and Growth of Traflic

7079. SHRI M. S. SIVASAMY :
SHRI B. V. NAIK :

Will the Minister of RAILWAYS be
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pleased to state :

(a) whether the increase in the expen-
diture on staf on Ralways bhas been
duproportionate to the growth of traffic ;
and

(b) if so, the expenditure on staff as
compared to the growth of traffic during
the last three years and the steps taken by
curtail the Working

Expenses and improve operational effi-
cency 1

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). During the period 1968-69 to 1970-71,
the total traffic units (net tonne kms. plus
passenger kms ) increased by 5.8 per cent,
but the number of staff increased by onmly
1.4 per cen'. The stafl expenditure, however,
went up by 17.1 per cent. The following
are the relevant figures . —

Year No, of Index Cont Index Traffic Index
staff in- (Crores units net
cluding of Rs.) tonne kms.
Construc- plus passen-
tion staff ger kms,
(000) (mililons)
1968-69 1353 100 393.3 100 232,080 100
1969-70 1358 100.4 420.5 106.9 241,630 1041
1970-71 1373 101.4 460.6 117.1 245478 105.8
The increase in the diture on stafl (i) For several years, a_very strict

has necessarily to be viewed in the context
of the revisions in Dearness Allowance,
inerease in Running Allowance, House Rent
and Compensatory Allowances, grant of
interim relief, et¢., effected from time to
time, the consequential increased rate of
overtime allowance, annual increments, otc.,
most of which were beyond the Rallways'
control.

The more important Jueasnres sdopted
for effecting economy in expenditury snd
improvement in efficiency, wro fndicaed
bolow jo»

policy has beon followed in the
creation of new posts and even
in the filling up of wvacancies.
Thas objective was to limit the
number of employees to the
minimum required ;

@il) Improvement in efficieacy and
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(iv) Economy In consumption of
fuel, 1 luding avoidance of
waste and thefts ;

(v) Diesclisation and electrification
wherever found necessary ;

(vi) Closer inventory control so as
to brmg down stock helding to
the minimum.

Direct Import of Raw Materials by
Exporters

7080, SHRI M, S. SIVASAMY : Will
the Minister of FOREIGN TRADE be
please (o state :

(a) whether Government have any
proposil under consmideration to allow the
exporiers to make import of raw materials
directly for transitional period in view of
the worsening raw materials position ; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE) : (a) No Sir,

(b) Does not arise.

feewt § 31k

7081. stfwnfa fox : wr flw
wEre St oy 7o {4 g0 w6 fe

(%) war Faelt w1 g1k O witfer W
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Formation of Co-opratives of Lawyers

7082, SHRI BIBHUTI MISHRA:
Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether the attention of Government
has been drawn to a news report appearing
in the Times of India dated the 24th April,
1972 under the capuon “*Co-operatives of
Lawyers suggested”; and

(b) if so, the reaction of Goverament
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAY SINGH CHAUDHARY):
(a) Yes, Sir.

(b) The initiative for forming Lawyers’
Co-operatives, as suggested by Mr. Justice
Hegde, should come from the profession
itself. Government as such does not come
into the picture in this regard at any rate
at this stage. As regards legal aid, the
matter is under review and would be further
considered by Government in the light of
the deliberations of the Joint Committee oan
the Advocates (Amendment) Bill, 1970,

7083. SHRI BIBHUTI MISHRA: Will
the Minister of RAILWAYS be pleased to
slate:

{a) whether an armed gang of dacoits
looted the passengers of the Firt Class
Compartment of the Gomoh-Dehri-on-Sone
passenger train near Kaori Station on the
Barkakhana-Dehri-on-So0e Loop section of
the Eastern Railway;

(b) whether the twa uniformed men of
the Railway Protection Force wore present
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at the time of dacoity and did not take any
action; and

(c) the steps being taken to prevent the
recurrence of such incidents in future ?

THE MINISTBER OF RAILWAYS
(SHRI K, HANUMANTHAIYA): (a)
Yes. This incident occured in between
Kajri and Rajhura Railway stations
on 14.4.1972,

(b) Two Railway Protection Force offi-
cials who were travelling in the same train
in another first class compartment of the
same coach rushed to the victims on hearing
their hue and cry after arrival of the
train at Rajhura station. They along with
the Government Railway Police constables
who were escorting the train started equi-
ries and conducted search for the culprits.

{c) (i) Vigorous investigations are be-
ing made with a view too prose-
cute the 10 culprits involved
and arrested in this case so that
it will serve as a deterrent to the
criminals who werc not active
in this area prior to the presenfl
case.

(ii) Escorting arrangement is already
there and steps arc being taken
to make it more effective.

T & o 4w Fum

7084. st faspfer forsr: oy Twr Wit
ag v 5 gar w7 fis:

(%) way Twk farwry & Al ¥ for
sy ¥ ardr fagre & aninerd o
Tak Y wra & g geol ¥ g
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w

(w) afe gt, ot war wewre oy fewre
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I o wifr s sy ¢ ?

MAY 23, 1972

Written Answers 76

TW st (oft Ro grywedta): (w) ot
off | feg Tvr & qrAr ek TR,
HWATT I FHHAT WIC [y & T

Jar et qra o R Wy fefer
o Qwr/araresIT & ¥ £

(%) ot xff 1 farge Tva & qrvgw
! sfaforr glewr @ fag g o
SHEET & I JAT WAL §T qQE S
wrateg qraTgT 3§ 9g § & $1d oo
t

Separate Corporatlons for* Commercial
Crops

7085. SHRI C. JANARDHANAN:
Will the Mimister of FORIEGN TRADE
be pleased to siate:

(2) whether Government are conidering
a proposal to start separate corporations
for the purchase and sale of commercial
crops like rubber, tea, coffec and carda-
mom; and

(b) if s0, the broad features of the
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADB
(SHRI A.C. GEOREGE): (a) and (b).
There is no proposal for separate Corpora-
tions for sale and purchase of coffee, rub-
ber and cardamom, though 8.T.C, propose
to trade in & more massive way in thes
commoditics. Regarding tes, a pyblic
Sector Corporation under the name ‘Tea
Trading Corporation of lndia Limited” was
registered on 21t December, 1971 at
Calcutta.
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time, the Corporation will establish its
blending and packaging upits in India and
abtoad.

The Corporation will initially market
India tea in consumer packs in certain
selected countries im West Asia as well as
in some other countries. It will also market
certain specialised brands of tea such as
Nilgiris, Assam and Darjeeling in sophisti-
cated markets to cater to the neceds of a
selected clientals. The Corporation will
determine its own plan of operation in
furtherance of Indian exports of tea.

Use of Codemmed Togrist Coach for
Cunhg Turimw M,'S Kunds

7086, SHRI SAMAR GUHA: Wil
the Minitec of RAILWAYS be pleased to
state:

(a) whether a tourist coach No. CTT
1402 of Northern Railvay was allowed to
be hired by M/S. Kundu special of Calcutta
and banded over to them at Mughal Sarai
on the 24th Septomber, 1971;

(b) whether the said coach was condem-
ned and unfit for carrying passengers; and

(c) if so, the reasons for allowing its
use for carrying tourist involving risk to
their safety 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a) Yes,
but the tourist car was alotted to the party
at Yaranasi and oot at Mughalsari,

(b) No.

(c) Does not arise.

1aews of Licence for Private Trade with
Bapgisdesh

7087, SHRI SRMAR GUHA : Will
the Minister of FOREIGN TRADE be
pleasd to stam ¢

(a) whether Besnoes for private Trade
with Baagladech have been issued ; and

IYAISTHA 3, 1894 (S4KA)
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(b) if s0, the number of licenses issued

to people of West Bengal, Tripurs, Megha-
laya and Assam ?

THE DEPUTY MINISITER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEOGCE) : (a) and (b). Im pursu-
ance of Trade Agreement with the Govern-
ment of Bangladesh, Public Notice No. 57
dated the 20th April, 1972 has been issued,
containing the necessary provisions for trade
with Bangladesh agamst the Limited Pay-
ments Arrangement in respect of specified
commodities upto specified value limits.
Some of these commodities will be allowed
to be imported/exported by private traders.
!J’pw 15th May, 1972, no applications for
import/export licences were received.

Tanks on Railway iaad for Fishiag
Purposes

7088, SHRI SAMAR GUHA : Will
the Munister of RAILWAYS be pleased
sate :

(a) whother the Indian Railways possess
a number of tanks adjacent to water filling
stations ;

(b) if so, the number of such tanks;

(c) whether government propose to lease
out such tanks for purposes of developing
fisheriea ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(®) 218,

(c) Instructions already exist for licens-
ing of railway tanks suitable for Pisciculturs
with preference being given to Railwaymen
Co-operative Societies and Fishermen Co-
operative Societies,

& L
wbhﬁmm‘m

7089, SHRI M. M. JOSEPH : Will the
Minister of FOREIGN TRADE be pleased
w0 state :
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(a) whether Government have any pro-
M under consideration for bring forward
legislation to safeguard India’s export and
import trade ; and

* {®) if 30, the salicat features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEOGRE) : (a) There is already an
Import & Export control Act 1947 to regu-
late import and export trade of the country.
However, a proposal to amend the existing
Act in order to make it more stringent is
uvader consideration.

(b) The salicnt features of the proposed
‘amendment is that in addition to the exisling
provision for prosecution against the offen-
ces comniitted under IMPEX Act, there will
be departmental adjudication to impose fines
with a view to take away unlawful gains
made by the offenders.

et ¥ wfme e woava o
o% wfafom Tt wamn

7090, sit geery wint :
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‘Condonation of Bresk in Service of
!lmﬂm M
. . w
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(s) whother orders have been issued for-
condoning the break in service imposed on
the workers of Diesel Loco Shed, Guntskal .
!’::dnotworkin;onhdmdsd.&ptﬂlwﬂ _

(b) if so, the gist of the orders issued ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) Does not arise,

ax'®, 1972 # e <o ged
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Crisis in Mica Industry

7096. SHRI SHANKAR DAYAL
SINGH : Will the Minister of FOREIGN

TRADE be pleased o state ;

(&) whether be bes received memorands
from varions instifutions regarding crisis in
mica industry ; and

(b) ifso, the Dames thereof snd (he
action taken thereon 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
A. C. GEORGE) : (a) Yes, Sir.

(b) The names of the institutions who
have submitted memoranda regarding the
export of mica are as follows ;:—

() Mica Industry
Giridib,

Association,
(ii) Bibar Mica Exporters Associa-
tion, Girldih.

(iii) Bibar & Orissa Mica Associa-
tion, Qiridih.

(iv) Bihar Mica Association, Giridih.
(v) Kodarma Mica Mining Associa-

tion, Kodarma.

(vi) The Chamber of Commerce,
Gudur,

(vi) Madras Mica  Association,
Gudur.

These institutions had brought the difG-
culties which had arisen in the export of
mica od account of canalisatwon of mica
through the M. M. T. C. to the notice of
Government. The procedure for export of
mica through the M. M. T. C. have unce
boen simplified, the exports of mica bave

7097, SHRI JAGANNATHRAO
JOSHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the extension of the broad-
guuge line from Miraj to Londha (South
Central Railway) #s uader active considera-
tion ; and

{b) if 30, whether the line will touch
Gokak, an important town ?

THE MINIETER OF RAILWAYS
(GHRI K. HANUMANTHAIYA): ()
Updating of the enclier surveys for the con-
voesion of the MirajLandha-Hospet-Murmy-
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gao and Alnavar.Dandeli Metre Gauge soc-
tions to Broad gauge has boen included in
the Budget for 1972-73 and is being taken
up shortly.

{b) As per the earlier survey the coan-
version would be along the existing route
via Gokak Road Station,

X % frafa v i wit
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Recommendations of Shri Corcoran Regard-
ing Tndian Programmes

7099, SHRI RAJDEO SINGH : Will
the Minister of FOREIGN TRADE be

pleased to state :

() whether the servicss of Shri Cor-
coran was Joaned under the U. N. Develop-
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ment Programme to the Chemicals and
Allied Products Export Promotion Council
of India ;

(b) whether he has made some recom-
mendations to boost up the Export of
Indian perfumes ; and

(c) if so, the main recommendation
made by him ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) The services of Shri
Corcoran were loaned under the U. N.
Development to the Basic Chemicals,
Pharmaceuticals and Soaps Export Promo-
tion Council and not to the Chiecals and
Allled Products Export Promotion Council.

(®) Yes, Sir.

(c) A statement is laid on the Table of
the House.

Statement

Perfumery.

(a) It should be recognised that India
can build on her traditions and skills to
regain her position as a leading perfumery
country, but there must be modernisation of
the industry with scisntific and technological
innovations.

() The Industry should be encouraged
to believe that its efforts are worth while.
It should not be regarded as an irrelevant
luxery industry with very low claims on
nationa! resources, Rebuilding India’s
pecfumery industry on modern lines would
be good for India’s image abroad. More-
over perfumery of a spiritous kind, well
packaged and presented, has not only good
export prospects but is a valuable tourist
item, which can bring m useful foreign
exchaage.

fc) It should be recognised that Per-
fomery is one of tha fastest growing items
of wotld trade ; and that to take advaatage
of this, scope should be given to larger
firms to enter this field. Perfumery should
not deconfined as now to Small-Scale
Induiry.

MAY 23, 19712
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(d) There are being opportunities to
enlarge exports of perfumer Compounds (as
intermediate products for end-product
manufacturers of soaps, toiletries etc.),
provided reasonable export inceatives are
given and Government finds a way of offer-
ing these without requiring perfume manu-
facturers to reveal details of formulations,
something no perfumer will do the world
over for strong emotional reasons. Ifa
way out of this difficulty can be found,
Indian exports or perfume compounds can
be raised reasonably quickly towards the
level of one crore Rupees, mainly to Asian
and African Countries.

(e} Spiritous Perfumes, Colognes and
Toiletries represent an even better oppor-
tunity for experts, provided the frustrations
in obtaining industrial alcohol (and of a
better quality) can be removed and taxation
discritminating agamst the use of industrial
alcohol can be changed, so as to allow the
Indian manufacturer to develop ekills n
producing spirstous perfumery. The Revenue
would not suffer because present restrictions
have viriually prevented the manufacture of
any spiritous perfumery at all, so that only
Duni@mum revenue accrues.

Clerical Job done by Pharmacist

7100. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether at Stations, where only oae
Doctor, one Pharmacist, one Dresser and
one Safalwala are posted, the clerical jobs
such as preparation of salary bills, maio-
tenance of leave accounts wad other ocorres-
pondence are to be done by Pharmacist ;
and

(b) if s0, whether sny additional
remuneration Is paid to him for the
additional work done by Pim?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (8) Yo%
on some of the Zonal raliways,

(6) No, aa the work i aeglighle,
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Export of Bieycles through 5.T.C.

7101. SHRI1 RAJDEO SINGH : Will
the Minister of FOREIGN TRADE be
pwased o state :

(a) whether there are bright prospects
for export of bicycles; and

(b) if so, whether the export will be
routed through the Siate Trading Corpora-
tion or independent organisation of bicycle
manufacturers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGM TRADE
(SHRI A.C. GEORCE) :(a) Exports of bi-
cycles and parts have bright futuie as will
be scen from the msing trend of exports
during the last three years, given below .—

1969-70 Rs. 4.67 crores
1970-71 Rs. 691 ,,
1971-72 Rs. 8.50 ,,
(estimated)

(b) Exporis of bicycles and bicycle
components are not canalised- Individual
exporiers as well as Siate Trading Corpo-
ration are free to export these stems,

Assigaments to Retired Judges of
Supreme Court and High
Courts

7102. SHR] SOMNATH CHATTER-
JEE: Will the Minister of LAW AND
JUSTICE be pleased to refer to the reply
given 10 Unstarred Question No, 395 on
the 16th November, 1971 and state :

(a) in what manner and for what period

and the High Courts
and were utilized and how many of them
were Judges of High Courts and how many
of the Supreme Court;

Supréme Court-and the High Courts who
tiven

have been appoiniments or assign.
menty duriog the period from Ist Aug, 1971

W i Mafsh, 1992, sopanately;
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(c) whether the retired judges utitised
by Government for various assignmenis
receive any allowances or emoluments in
addition to their entitlements as retired
Judges; if so, the rate thereof, and

(d) what were the terms and conditions
of their appoiniments ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS
(SHRI H.R. GOKHALE) : () A state-
ment giving the information is laid on the
Tables of the House. [Placed in Library.
Sce No, LT—303/72]. Out of the 36
retired Judges, 29 were Judges of High

Courts and 7 were Judges of the Supreme
Court.

(b) The informaton is being collected
and will be laid on the Table of the House,

(c) and (d). The principles to be follo-
ed in fining the terms of re-employment of
reured Judges of the Supreme Court and
High Courts have been laid down by Gowt.,
a copy of which 1s Jaxd on the Table of the
House [Placed in Liberary. See WNo. LT-
3030/72). The terms of re employment of
the 36 retired Judges were fixed generally in
accordance with the principles referred to.

Shifting of Headquarters and Rallway
Service Commission to Orissa
(South Eagtern Railway)

7103. SHR1 CHINTAMAN! PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have received
any memorandum from the Chief Minister
of Onssa for the shifung of the Head»
quarters of the South Eastern Railway and
Railway Pubhc Service Commission to
Orissa and whether the Chief Minister of
Orissa had also met him in this connection;

(b) whether Government have also
received the Resoluon unanimously passed
by the Orissa Legislative Assembly for the
shifting of the Headquarters of South Fast
tern Railway from Calcutta 10 Orissa; and

() if 80, Governmen!'s reaction thereto?
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THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) Yes.

(¢) After a thorough examinatioa of
the proposal, it has been decided not to
shift the South Eastern Railway headquar-
ters from Calcutta.

As regards shifting of Headquarters of
the Railwdy Service Commussion from
Calcutta, no final decision has so far been
taken.

ey Raw o¢ wifeqy dw wAq W
mfeat w7 ¥ g

7104. it s¥ere ata AT w47 0
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g1 14 wiw, 1972 %1 3 wrem wieae
WMAIRISfras i A
T At WX $e a arfyat F 3§ 12
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FAGC ¥t K AN A gy
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Unsat Workiag of Steamer

Gomtl of Ghat (North
Eastern Rallway)

7105. SHRI RAMSHEKHAR PRASAD
SINGH : will the Minister of RAILWYS
be pleased to state :

(=) whether a Steamer Gomti of Mahen-
dru Ghat in North Eastern Railway was
repaired sometime back :

(b) whether the steamer has again gone
out of order and has been grounded for
repairs ; and

(c) if so, the reasons for its break-
down ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a) Yes.

(®) No.
t¢) Does not arise.

Tea g in Nagaland,

ipur and Tripera

7106. SHRI NIHAR LASKAR : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the reasons for not vigorously
pursuing the question of growing tea in the
north-eastern States of Nagaland, Manipur
and Tripura ; and

(b) whether the question of growing tea
in Nagaland was taken up by the Tea Board
with the State Government the 1963 but
Do decision has boen taken so far, if o, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTY OF POREIGN TRADE {SHRI
A"C. GEORGE) : (s) The possibilities of
growing tes in Nagaland and Manipur are
being pursued with the concerned suthorities
by the Tea Board from 1963 onwiards, Al
Tripura is siready a tea growing Aares, the
matter was not separately taken up with the
State Government.

Nagaland Governmest. Roosntly in response
10 8 jotier from the Chairmes, Tes Bosrd,
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the Nagaland Government have agreed to &
discussion in Calcutta.

ﬂz‘ to check floods in Rapti,
haghra, Kuano Districts
of Eastera U.P.

7107. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of IRRIGA-
TION AND POWER be pleased to
siate :

(») whether Government have any pro-
posal 10 conitrol the floods in rivers Rapti,
Ghaghra and Kuano in the Eastern part of
Uttar Pradesh ; and

(b) if so, the salient features there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and
(b). 1ln the draft plan of flood control
«formulated by the Uuar Pradesh Govern-
mnent in 1964, measures coxting Rs. 53.8
crores had been proposed in Ghaghra basin
including Rapti, Kuwano and other tributa-
ries, The proposals made consisted of the
following works :—

(Rs. in crores.)

1. Marginal embankments, 14,0
2. Strengthening and re-

modelling of marginal

embankments, 5.0
3. Raising of villages. 7.4
4. Town protection, river im-

provement and anti-erosion

works. 25
S. Flood detention

TeNIVOirs, 20.5
6. Drainage improvement

and increasing water- 4.4

ways of bridges. A—

53.8
crores.

Md the proposals at
e Csmivy, the Siae Governmeot bad been
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requested to revise them taking into account
the experience of floods in years subsequent
to 1964. This revised plan has not been
received from the State Government so
far.

Pending the preparation of the revised
Plan, works consisting of embankments,
raising and strengthening of embankments,
raising of villages and town protection works
have been or are being carried out in the
vulnerable areas.

Conversion of Metre Gawge Bhatat-
Manduadih line into Broad:
Gange

7108. SHRI NARSINGH NARAIN
PANDEY : Will the Minster of RAIL-
WAYS pleased to state :

(a) whether Government propose 10
convert Bhatni-Manduadih  railway line
from Metre-Guage to Broad guage; and

(b) if so0, the broad outlines of the pro-
posal ?

THE MINISTER OF RAILWAYS
(SHRI K. HARUMANTHAIYA) : (a) No.

(b) Does not arise.

Inde~Nepal Discustion oa Rapt--
Jalkundi Project

7109. SHRI NARSINGH NARAIN
PANDFY : Will the Ministcr of IRRIGA-
TION AND POWER be pleased to state ;

(a) whether Government had any dis-
cussions with the Prime Minister of Nepal
regarding Rapti-Jalkundi project ; and

(b) if so, the broad outline thereof and
the decision arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL) : (a) and
(b). During the recont visit of the Prime
Minister of Nepal, there was oply an infor-
mal discussion bstween him and the Union
Minister of Irrigation and Power regarding
river development projects of mutual interest
10 the two countries ; flm wad D9 speciic
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discussion regardng the Rapti-Jalkundi
projeat.

Corruption in making Reserva~
A  Pies, Gay Disobed,

7110. SHRIR P YADAV - Will the
Miunister of RAILWAYS pleased to state

() whether Government are aware that
at Patna, Gaya, Dhanbad and Tatanagar
Railway Stations, the Reservation Clerks
charge Re 10 extra for making reservation
io IH class sleepers n important trains ,

(b) whether Parcel Clerks at Patna
Junction and Patna City Stations also in-
dulge in corrupt practices and give false
mformation for booking of goods etc,
and

(c) if so, whether Government propose
to conduct confidential enguiries through
Central Bureau of Invesugation m the
matter 7

THE MINISTER OF RAILWAYS
(SHRT K. HANUMANTHAIYA) . (a) and
(b). No suzh cases have come to notice.

{c) Does not anse
Under-Invo apd Over-Iavoiclng
brk:i'lu-l'mlm

7111 SHRIR P YADAV Wil the
Minister of FOREIGN TRADE be pleased
1o siate :

(a) whether Government are aware that
some of the Mica-traders of Jhumritalays
and Qiridth bave be¢n resorting to the
malpractice of under mvoicing and over-
invoixcing ;

(b) if so, whether any enquiry by CB I,
bhas been made i this regard , and

(¢) the action proposed to be taken
aganst those indulging in the malpractice ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI{
A. C. GEQGRE) (a) No, 8r.

(%) Does 50t Arise,
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(¢) Government has already fized floor
prices for export of various grades and quali
ties of mica and no export of mica can be
made at prices lower than there prices There
18 also compulsory pre-shipment inspection
where export prices are checked with refer-
ence to quality of the mica tended for
export These steps prevent mica being under
nvoiced or over invoiced,

Krishon Water Dispute

7112 SHRIGY KRISHNAN' Wil
the Mmister of IRRIGATION AND
POWER be pleased to state

(a) whether Government have suggested
to Andhra Pradesh, Mysore and other
concerned States to settle the Krishma
river waters dispute outside the tribnnal,
and

(b) whether any meeting has taken
place in this regard and if so, the outcome
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI BN XUREEL) (a)
and (b). No, Sir The imitiative for sett-
lement of the Krishna river water disputes
outside the Tribunal has to be taken by the
States themselves. The Central Govern-
ment would be glad to remder such assis-
tance as may be needed by them to arrive
at an amicable settlernent.

New Trade snd L with
o T o e

7113, SHRI Q.Y. KRISHNAN- Wil
the Minister of FOREIGN TRADE be
pleased to staté’

() whether any trade delegation from
Nepal visited India after Jaousry, 1972,
and

(b) if 80, whether any new trade and
transit agreemsent has bean signed between
India and Nepal?

THE DEPUTY MINISTBR IN THE
MINISTRY OF FOREION TRADE (SHRI

A.C. OEORGE): (4) Mo, Sir.
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(b) Does not arise,

Disparlty in Consumption of Electricity

7114, SHRI P. NARASIMHA REDDY:
Will the Minister of IRRIGATION AND
POWER be pleased 10 state:

(a) whether the disparily in per capita
consumption of electricity in different re-
gions of the coutary has increased;

(b) if so, the reasons therefor; and

(©) the steps Governmenet propose to
take to remedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (a) No,
Sir. The per capita consumption in diffe-
rent States ranged from 0.1 to 2.2 times
the all India average in 1960-61. This range
has narrowed down to 0.25to 1.8 of the

average 1971.71,

(b) and (c). Though there is no increase
in the disparity between several States, sull
there is vital difference in power availabi-
lity. Proposals are under consideration
to ensure adequacy in cach of the States in
the Fifth Plan.

Export of Gems and  Jewellery

7115 SHRI RAMAVATAR SHASTRI:
Will the Minister of FOREIGN TRADE

be pleased to state;

(a) the guantity of gems jewellery ex-
ported during 1971-72;

(b) the figures of export during the
years 1965-70 and 1970-71; and

(¢) the main buyers of these items ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FQREIGN TRADE (SHRI
A.C. GEQUGE): () and (). Exports figures
of gath 4nd jteme are maintalned

JYAISTHA 2, 1894 (SAK4)
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Value in Iakh of Rs.

1969-70 3734.81
1970-71 3747.49
1971-712 4117.64

(April-February)

(c) The main buryers of Indian Gem
& Jewellery are Belgium, Hongkong, U.K.,
US.A. Japan, Switzerland, Germany,
France, Netherlands, Singapore, Lebanon,
Kuwait, Australis and Canada.

Import of Diamonds

7116. SHRI RAMAVATAR SHASTRI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there is any propsal under
consideration to take over the import of
diam nds;

(b) the quantity of diamonds imported
annually; and

(c) the names of the countries from
which imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) The policy
for import of dmmonds is periodically
revised. As per the import policy for
1971-72, ten per cent of the admissible
replenishment against export of cut and
pohshed diamonds was given in the form
of & releass order on the National Mineral
Development Corporation, while for the
balance a licence for direct import was
given. During the current year this releaso
order has been enhanced to 200, of entit-
lement.

(b) Iraport statistics of diamonds are
compiled on value basis and not on quan-
tity basis. The import during the last four
years was as underi—

(Rs. in fakhs)
lm‘ﬂ (LIITT) ZSI'
1969.70 2205
lm’! LLLEL L L] m
197172 102
{upto Oct. 1971)
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(¢) Diamonds are usvally imported
from International Companies located in
UK. and Belgium,

Grant of Licences to Private
Undertakings for Power
Generation

7117, SHRI S, N. MISRA : Will the
Minister of JRRIGATION AND POWER
be pleased to state :

(a) whether in view 3f short supply of
power, Government propose (0 grant
licences to Private Undertakings for a
period of twenty years to set up power
generation plants on the clear understanding
that the plants will be taken over on
payment of book value after twenty years ;
and

(b) if so, the broad outlines of the
proposal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) No,
Sir,

(b) Does not arise.

Experts in Naticnal Textile Corporation

7118. SHRI 8. N. MISRA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of non-officials well-
versed in textile trade associated with the
working of National Textile Corporation of
India ; and

(b) the number of officials well-versed
in textile trade working in the Cor-
poration 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Presumably the Hon'ble Membeor wants to
have information in regard to persons well.
versed in the textile industry, Whils 18
such penons sre holding posis in the
National Textile Corporation 19 aom-
oftsials o9 members of s Advipory
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Committes or are associated with Interview
Boards.

Improvemeat in Sick Mills by N. T. C.

7119, SHRI S. N. MISHRA : Wil
the Minister of FOREIGN TRADE be
pleased to state the improvements made by
the National Textile Corporation of India
in the working of the sick mills 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : Of the 45 cotton
textile mills, the management of which has
been taken over by Government under the
Industries (Development and Regulation)
Act, 1951, 14 mills are under the direct
management of the National Textle
Corporation as their Authorised Controller.
The rest of the mills are being managed by
the State Textile Corporations and indivi-
dual Authorsed Controllers under the
overall supervision of the National Textile
Corporation. Out of 26 mills, which have
been under Government Managent for more
than & year, 23 mills have started showing
profit according to the latest reports. The
improvement in the working of the mills has
been effected by providing funds for working
capital, modernisation and rationalisation of
labour besides supply of cotton on a no-
profit-no-loss basis, strengthening of finan-
cial, technical and managerial staff and
suggesling ways and means to improve their
working,

Export of Marble and Stose Idols

7120. SHRI 8. N. MISHRA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether new marble and stone idols
are freely permitied to be exported 10
America and other foreign countries ; and

(b) the towl amount of foreign
exchapge earned during the last two financial
years by the export of the idols ?

THE DEPUTY MJNISTER IN THE
MINISTRY OF FPORBIGN TRADE
(SHRI A. C. GEORGE) : () New marble
300 #1009 idols, except ‘chysebe I BRI,

+
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are permitied freely to be exporied to
America and other foreign countries,

(b) No separate export statistics are
mamtained for marble and stone idols.
However, they are covered under Sculptures
and Stone work artware whose exports in
1969-70 and 1970-71 were Rs 9,86 lakhs
and Rs. 8.23 lakhs respectively.

Expenditore on travel facilities to
Raflway Officials

7121, SHRI 8§ N. MISRA - Will the
Minister of RAILWAYS be pleased to
state ;

(a) the special facilities for travel
allowed to the Officials of the Railways ,

(b) the cost of the facilites in terms of
money in the last financial year , and

(c) the number of 1 class coaches
hauled for the convenience of the Railway
officials on the various Raiways during the
last financial year.

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) . (a)
Raulway officials are issued privilege passes
for self, and their familics.

(b) It has not been possible to calculate
the money value of these facilities.

(c) No Istclass coach 13 attached for
convenisnce of railway officials.

Liguidation of Jute and Jute Goods
Buffer Stock Association

7122, SHR! M. KATHAMUTHU :
Will the Minister of FOREIGN TRADE be
ploased to state ;

(a) whether the Bengal Chamber of
acd Industry, the Indimn Staff
Awnociation and the All India Trade Union
Congress had made representations to
Government regarding the liquidation of
Jote wad Jue Goods Buffer Stock
Amocistion wgd absorption of thewr staff
whmmngm and
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(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE) . (a) Yes, Srr.

(b) The representation has been referred
to the Jute Corporation for consideration.

Export of Rubber to G. D. R.

7123, SHRI VEKARIA : Will the
Munister of FOREIGN TRADE be pleased
to state .

(a) whether the question of export of
rubber to German Democratc Republic has
been iinalised ; and

(b) if so, the salient features of the
trangaction 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) * (a) and (b). The
export of rubber to German Democratic
Republic 18 bemng actively explored.
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Faalty Power Lines in Capital

7128, SHRI SUKHDEO PRASAD
VERMA :

SHRI  SHIV  KUMAR
SHASTRI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Governmeat are awsre of
the fact that faulty power lines in the Capi-
tal have claimed several lives in the recent
past ; and

(b) if 0, the number of persons who
died in the accidents and the steps Govern-
ment propose to take in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUBEEL) : (a) Yes,
Sir,

(b) Since the beginning of the current
fatal year, due to faulty lines, there was one
accident There was another fatal accident
when one lineman was trylng to tighten the
consumer’s connection to a live wire. The
matter was investigated and appropriate
corrective action is being taken by the
authorities.

Demand of Coal by Raliways

7129. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the present demand of coal by the
Railways ; and

{b) the extent of fall in the demand of
coal as & resplt of cloctrification of railwsy
traction by the end of the Fourth Five Year
Plan 7

THE MINISTER OF RAWLWAYS
(SHRT K. HANUMANTHAIYA): ()
Cosl consumption on the Rafiways during
1973-72 s setimated at 14 willion toants
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(b) According to the present indications
there is likely to be a drop of 0.2 million
tonnes in the coal consumption during
1973-74, the last year of the fourth plan as
a result of reduction in the steam loco
holdings on account of dieselisation and
olectrification.

Pro 1 to Increase ex of Iron
posa o port

7130, SHRI P. M. MEHTA :
SHRI SHRIKISHAN MODI :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government bave any pro-
posal under consideration to increase the
export of iron ore during the current year
and if so, the broad outlines thereof ; and

(b) the quantity of iron ore expected to
be exported during 197273 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEOGRE) : (&) Yes, Sir. Apart from
persuading the foreign buvers to increase
imports of Indian ron ore, steps are being
taken to remove certain internal constraints
in the mining, transport and port sectors,

(b) The quantity of iron ore expected to
be exported during 1972-73 is about 22
million tonnes,

Statutory Suppert Price of Raw Jute
7131, SHRI P.M. MEHTA :
SHRI SHRIKISHAN MODI !

Will the Minister of FOREIGN TRADE
be pleased to state :

{s) whether he has written letter 1o the
Chief Ministers of various States in regard
to the Centre's intention to give a statutory
basis for the mnimum’ support price for
raw jute from the coming season ; and

{b) if 20, the reaction of State Govern-
ments thereto ?

THE MIKISTER OF STATE IN THE
MINISTRY OF FOREION TRADE (SHRI

SYAISTHA 3, 1894 (S4X0)
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L.N, MISHRA) : (a) 1 have addressed a
letter to the Chief Ministers of West Bengal,
Assam, Bibar, Orissa, Andhra Pradesh,
Uttar Pradesh and Tripura in connection
with the effective implementation of the price
for jute for the 1972-73 season,

(b) The Chief Ministers of Assam and
West Bengal have promised to extend full
co-operation in this behalf, Replies from
other States have not yet been received.

Export Commilttee to Inguire into
cause of Rising Cost of Irri
gution Works

7132. SHRI C.T. DHANDAPANTI :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have set up an
expert committee to inquire into the reasons
for rising cost of irrigation works in the
couniry ; and

(b) if s0, when the Commitiee is likely
to submit its report ?

THE DEPUTY MINISTRR IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (a)
Yes.

(b) The Commitiee has been asked to
submit its report by 30th June, 1972. It may,
however require some more time to come
plete its work.
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Export of Eaglacering goods to the
South East Asian Couatries

7135. SHRI JYOTIRMOY BOSU :
Wili the Minister of FOREIGN TRADB
be pleased to state :

(a) whether according to the Engineer-
ing Export Promotion Council there is great
scope for export of sugar mill machinery
and power siation equipment, including
structural  fabrication,  instrumentation,
transmission lines and cables, to the South
East Asian countries; and

(b) if so, the steps being taken in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE) : (a) There is
scope for export of Sugar mill machinery,
Power station equipments including structu-
ral fabrications, instrumentation, transmis-
sion hine towers and cables to South East
Asian Countries,

(b) Indian exporters are regularly quo-
ting against tender enquiries emanating from
this region. Some orders have already been
secured for transmission line towards elect-
ric cables, Power station structures, thermal
boilers etc, These orders are under execu-
tion.

Engincering Export Promotion Coun-
cil’s office at Singapore collects details of
Projects coming up in this area and disse-
minates information to prospective Indian
exporters. A delegation sponsored by the
Enginecring Export Promotion Council has
recently visited Malaysia, Indonesia aud
Thailand to explore possibilities of inorcas-
ing the exports of Indian engineering goods
to this region.

Compiiatio® of export statistice

7136. SHR! JYOTIRMOY BOSU

Will the Minister of FOREIGN TRADE

+be pleased 10 state :

(2) whether the High Powsred Commit-
;mmh‘m B.S. Minhas, Men-
seviow the working o toe o of D.G.C..
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and S to make an assessment of the mew
method of compilation of export statistics,
has submitted its report to the Goverament;
and

(b) ll‘ 30, the main ﬁndin;s and re-
commendations thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGF): (a) No, Sir,

(b) Does no! arise,

Railway Service Commission for North
East Frontier Railway

7137. SHRI DINESH CHANDRA
GOSWAMI : Will the Minister of RAIL-
WAYS be pleased 1o state :

(a) whether Government have any pro-
posal to set up a Railway Service Commis-
sion for the Northeast Froatier Railway;
and

(b) if so, when ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) : (a) No.

(b} Does not arise.

%% qaqr gu dare faam & feelt
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Raflway Officers entitled to Innpection
Carriage Facility

7141. SHRI K, SURYANARAYANA :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 4776 on the 2nd May, 1972
regarding wee of Inspection Carriages by
Chief Auditor, North Eastern Railway and
state :

{(a) whether it is customary or incumbent
on the Railway Administration 10 provide
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Railway Inspection Carriages for the tem-
porary stay of Railway Officers visiting
Dethi ;

(b) if so, the category of Railway Officers
who are entitled to such a facility ;

(c) whether thess Officers are allowed
to draw full day's Daily Allowance for their
halt in Delhi ; and

(d) if so, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA) : (a) and
(b). Inspection Carriages are provided for
the temporary stay at Delhi for officers of
Senior Scale and above provided such
carriages are not required for inspection
purposes dunng the relevant period.

{c) Yes.

(d) T.A./D.A. of Railway officers has
been fixed taking into consideration the
existing facilities provided to them while on
tour,

Report on accident between Hotar
and Magrahat Rallway
Stations (Eastera
Rallway)

7142. SHRI MADHURYYA HAL-
DAR : Will the Minisier of RAILWAYS be
pleased to state :

(a) whether the Additional Commis-
sioner, Ralway Safety has submitted
his report on the accideat which
occured on the 6th July, 1971 between
Holar and Magrahat Railway Siations
(Scaldah Division);

(®) if 5o, the main findings of the
roport ;

(c) the amount paid as compensation to
the injured and the members of the bereaved
families ; and

(d) the loss suffered by Railways dus to
the said accident, and the seps wken

against the persons respomsible for the
accident ?

THE MINISTER OF RAILWAYS
(SHRI K, HANUMANTHAIYA) : (8) aad
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(b). The final report of the Additional
Commissioner of Railway Safety is awaited.
However, according to bis provisional find-
ing, the accident was due to the failure of
ratlway staff,

(c) Out of 154 claims received so far,
70 cases have been finalised by the Ad-hoc
Claims Commissioner, Payment has alrecady
beent made in 61 of these cases amounting
to Rs 1,51,523/-;in S cases payment
amounting Rs. 4,653 is being arranged ; 4
cases were rejected. 84 cases are yet to be
finalised.

In addition to the above, Rs. 15,100/
was paid as ex-gratia payment to the persons
involved in the accident or to their relatives
to meet their immediate needs.

A sum of Rs 57,000/-has been deposited
with the Commissioner for Workmen's Com-
pensation as compensation due under
Workmen's Compensation Act to the depen-
dants of six railway employees who were
killed on duty in this accident.

(d) The cost of damage to railway
property has been estimated at approximately
Rs. 3,89,500/-,

The defaulting employee has been placed
under suspension and disciplinary action has
been initiated.

Rem val of a statue of Budba from
LaMaguda Railway Grounds

7144, SHRI K. KODANDA RAMI
REDDY : Will the Minister of RAILWAYS
be pleased to state :

(a) whother a Buddha Statute was
removed from Lailaguda Railway Grounds
in Secunderabad ;

(b) whether in the railway premises there
::‘Cmmm Mosques and Temples ;

‘hlﬂdh mnm:'htm to reinstal
tatue in apite of many repressntations 10
the South Central Rallway ?

SYAISTHA 2, 1894 (S4k.0)
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THE MINISTER OF RAILWAYS

(;EHM K. HANUMANTHAIYA) : (@)
s,

(b) There is one temple, one unauthorised
mosque and one unauthorised Budha temple
in the North Lallaguda Railway Colony,

{c) As the insiallation of Buddha statue

~as unauthorised and against Railway rules,

the permission for reinstaliation was not
granted.

Rural Electrification for Charda
Dharmapur and Bbingu in
District of Bahraich

(U.p.)

7145. SHRI1 B.R. SHUKLA : will the
Minister of JRRIGATION AND POWER
b= pleased to state :

(n) the number of villages electrified
so far in Parganas Charda, Dharmapur and
Bhinga 1o the district of Bahraich (Uttar
Pradesh) under the Rural Electrification
Programme; and

(b) the number of villages proposed to
be electrified in the curren! year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BN. KUREEL) : (a) and
(b) Charda and Dharmapur Parganas are
situated in Nanpara Tehsil and Bhinga in
Bahraich Tehsil of Bahraxch District. 55
villages bave been elecirified in Naopara
Tehsil and 157 villages electrified in Bah-
raich Tehail as on 31.3.1972. It is propos«
ed to electrily 40 villages in Bahraich Dis-
trict during 1972-73,

The Rural Electrification Corporation
which has beee set up in the Central Sector
since July, 1969, provides additive finances
to the State Electricity Boards for imple-
mentation of their rural electrification
Scheme. One scheme of rural electrifica-
tion in Bahraich pistrict of Uttar Pradesh
involving loan assistance of Rs, 49,01 lakhs
aiming electrification of 83 villages and 715
pumpssts is under consideration of the



118 Britten Answers

Project Reports of Bhimkusd .
ﬁllml’rohmh onu:“ Rea

7146, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the Orissa Government
have sent the Project Reports for Bhimkund
and Rengah projects for flood control
Brahmant and Baitaran: rivers,

(b) whether Central Govermment have
issued sanction order of about 10 crores of
rupees to Orissa Government for under-
taking the projects, and

{c) of so, when the sanction was issued ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BN KUREEL) (a) No,
Sir,

(brand (c) The State Government of
Orissa were informed carly in Apnl, 1972
that the Government of India had agreed
to provide special financial assistance in the
last 2 years of the 4th Plan for the imple
mentation of prionty schemes namely,
Rengali and Blumkund dams and strengthe-
ning of existing embankments on Brahamini
and Baitarani. The State Government bhad
also boen requested to finalise the projects,
get them approved by the competent autho-
nity and furnsh details of the programme
of works and the expenditure dunng 1972-
73 and 1973.74, The rclease of central
sssistance 1s to be made after the receipt
of thess datails,

Iucrease in price of Yarn

7147. SHRI M RAJANGAM - will
the Mumister of FOREIGN TRADEL be

plesse to state .

{a) whoether as a result of abmormal
increase in the price of various types of
yarn, handloom industry 1 facing difficul-
ties ; and

(®) if so, the steps Government propose
to take 10 remedy the situation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
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Written Antwevs 116

(SHRT A. C. GEORGE): (a)aad (b),
Hatdloom weavers were affected adversely
by the rise n prices of cotton yam from
the mddle of 1970 onwards Supplles of
cotion yarn for meeting partally the
requirements of the handloom sector at
fixed prices were arranged, under the Yarn
Pool Scheme, from February 1971, onwards
Also, due to the abundant cotton crop in
1971.72, the prices of cotton yarn have
fallen in 1972 and are expected to attain
normal levels within the next few months.

Prices of staple fibre yarn had also gone
up  As a result of discussions Government
had with the spinners, they have agreed to
sell all their production at agreed prices in
the open mircket in various states.

New Raflway Stations opened In
Tamil Nadu

7148 SHRI M RAJANGAM Wil
the Minister of RAILWAYS be pleased to
state the number and names of new Railway
Stations which have been opened 18 Tamil
Nadu during the last two years and which
are proposed to be openzd 1 the current
finanuial year ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) The
following four railway stations/halis have
been opened in Tamil Nadu during the last
two years { ¢ 1970-71 and 1971-72 —

1 Andampallam Halt
Marudalam Halt.

Tiruman: Halt,
Pudupet Halt.

APN

There are proposals to opea the follow-
ing stations/halts during the current year —

1. Siation between St. Thomas Mount
and Mimambakkam stations.

2. Halt between Kadambattue and
Manur stations

Handloom Weavers' Convention
A e held iu Delhl

7149, SHRI P, VENKATASUB
BAJAH :

SHRI K. BSWARA REDDY
‘Will the Miaister of POREION TRADE
be pleased to atate ;
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(s) whether the All Indian Handloom
Woavers' Convention was held recenily in
Delhi ;

(b) whether the convention has apprised
the government of the various problems
faced by the Handloom industry ; and

(c) the gist of demands put forward by
the Convention and the steps proposed to
be taken by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) to (¢) A statement
is laid on the Table of the House. [Placed
in Library. See No. LT—3031/72.]

JSYAISTHA 2, 1894 (SAKA)
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Confirmation of Primary School teachers
run by Northern Railway ln Punjab

7150. SHRI ONKAR LAL BERWA ;
Will be Minister of RAILWAYS be pleased
to state :

(a) the total number of Primary Schoois
being run by Northern Railway in Punjab
region and the number of teachers working
theremn ;

(b) whether some of the teachers and
Headmasters are sull temporary and if so,
theit number city-wise, and since when they
are temporary ; and

(c) whether any representalion has been
received from temporary teachers and if so,
Government’s reaction thereto ?

THE MINISTER OF RAILWAYS (SHRI K. HANUMANTHAIYA) :

(a) No. of wchools run by
Northern Rallway in
Punjab region

Number of teachers
therein

13

13

(b) Name of station

No, of teachers

Date from which

temporary
Jullundur 1 25.7.70
Amritsar 1 23.72
Bhatinda 2 (12.8.59

(13.12.59
Dhuri 1 23.9.59
Rajpura 9.2.66

(c) One representation was received from
the teacher working at Rajpura. The reas-
on why posts have not boea made perman-
ont and teachers confirmed is that « is pro-
posed ta hand over the schools to the Pun-
jab Government.
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Observation of One-Man Export Com
mittee on Compensation Claims
oo shortage of siaff

7152, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether One-Man Expert Committee
on Claims headed by Shri R.B. Lal vide
para 5404 of Chapter 54 has observed that
the record of Transit Parcels ndicating
Receipt and Despatch particulars are not
maintained at several Junction points due to
shortage of stafl ;

(b) if 50, the reaction of Government
thereto ; and

(c) whether the number of Parcel Clerks
has been increased at Agra Fort, Ajmer,
Ahmedabad, Baroda, Bhavnagarpara, Surat,
Rajkot, Jaipur, Mehsana, Viramgam, Palan-
pur, Ratlam, Godra, Indore and Kota Sta-
tions of the Western Railway and if so, the
number of additional hands sanctioned ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) The state-
ment made in para 5404 of the Report 15 as
under—

“It has been brought to the notice of
the Committee that records of ‘transit
parpels’ indicating recoipt and despatch
particulars are not maintained at several
Junction points, like Delhi and Mughal-
sarai and the usual explanation given is
‘Shortage of Staf.”

(b) The 2onal Rallways have been asked
o make a survey of the vtilisstion and suffie
clency of staff st all the lyrger goods sheds,
transhipment sheds, parcel offices and private
sidings and to make suwch adjostaents of
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additional appointments as may be necoss-
ary.

(c) No.

Closure ef Tea ceatre in London

7153. SHRI B.K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE be
pleased to siale :

(a) whether the Tea Board's Export
Promotion Commuttee recommended imme-
diate closure of tea centre in London in
December, 1969 ;

(b) if so, the reasons advanced by the
Committee for closing down the ceatre ; and

(c) the action taken to implement the
decision for closure of tea centre, London
and to avoid drainage of foreign exchange ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
A.C. GEORGE) : (a) to (c). The Export
Promotion Commuttee of the Tea Board felt
that with a view to bringing down substan-
tially the nett expenditare on Tea Centre
London, it should be closed down and
moved to another premises where it could
be run more cconomically with lower rents
and rates, The question of running the
Tea Centre London on commercial basis has
been under consideration since then. A
decision 18 expected to be taken shortly.

Measures to improve catering
services on Rallways

7154, SHRI K. KODANDA RAMI
REDDY : will the Minister of RALLWAYS
be pleased 1o stats ;

(a) whether Government are comsidering
any measures other than the one regarding
serving of pre-cooked and pre-packed food
to passengers to improve catering services
on the Rallways; and

(b) If 30, the broad outlines thereof ?
THE MINISTER OF RAILWAYS

(SHRI K. HANUMANTHAIYA) ! (a) and
(b). Escept for the inWoduction of ihe
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scheme for serving pre-cooked and pre-
packed food to passengers and the measures
which already being constantly taken like
carrying out regular inspections, purchasing
and supply of raw materials of good quality
for the departmental catering establishments,
imparting proper training to departmental
catering staff and provisicn of hot cases to
keep food hot, no other measures are under
consideration at present,

Stopping imports of Arecanuts

7155. SHRI K. KODANDA'Y RAMI
REDDY : Will the Mimister of FOREIGN
TRADE be pleased to state :

(a) whether Arecanut growers of Mjsore
have asked the Centre to stop all imports of

arecanut, and if so, the reasons given by
them ; and

(b) the current home production of
arecanut and the demand for the home
consumption ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). Yes, Sir.
Arecanut growers have represented (hat in
view of rise in domestic production and the
consequent fall in price, imports should not
be allowed. The domesiic production of
about 150,000 tonnes (estimated) s almost
wholly consumed in the country.

Export quoia for Tea allotted
for india by F. A. O.

7156. SHRI B.K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether India is a party to the ad-
hoc urtangemebt made for regulating the
volume of tex exports under the aegis of

Food and Agriculture Organisations of the
U.N. since 1970 ; and

(&) if s0, the export quots allotted to
India upder the ad-hoc arrangement for 1970
and subsoquent periods and actual exporis
made from Indih against the quola ?

THE DERPUTY' MINISTER IN THE
MINISTRY QF FOREIGN TRADE (SHRI

Ay G GRORGE) { ) Y, Sit,
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(b) The Joint Export Quota for India
and Ceylon for black tea exports under the
ad-hoc arrangem:nt was 421 thousand
tonnes during the year 1970 and 506 thou-
sand tonnes during the 15 months period
from st January, 1971 to 3ist March, 1972.
While the intention is that the Joint Export
Quota 15 to be shared more or less on 50 :
50 basis by the two countries, the short fall
in the exports of one country could be taken
advantage of by the other couatry so as to
keep the total tea exports from both tie
countries within the joint Export Quota. The

actual exports of black tea from India are as
follows :—

Period Actual exports from India
1970 204,400 tonnes

Jan. 1971-

March, 1972 249,700 tonnes

(15 months)

Complaints of Official working In
Tea centres abroad

7157, SHRI M. S. SIVASAMY : will

the Mumster of FOREIGN TRADE be
pleased to state :

(a) the profit and loss of the ten centres
in foreign countries, countrywise ;

{b) whether any complaints have been
received by Government against the officials
working 1n the tea ceaires ; and

() if so, the nature of complainis
received and the steps taken by Govern nant
against those officials 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A. C. GEORGE) : (a) A swtement is at-
tached,

(b) and (c). A complaint was received
against the locally recruited Accountant of
London, Tea Centre. The Accountant
absconded on 31.12.1971 after misappro-
priating a sum of pound sterling 1,741 ovar
a period of lime being sale proceeds of the
Tea Centre. The case was immediately
reporied to the London Police Authorities
and later on to special police establishment
at Hyderabad (Indw) from where the persoa
hads,
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Statement

The ‘working profit/loss of the Tea Centres run by Tea Board in various countries is as

under :~—

|

1969-70
Rs,

United Kingdom -

London Tea
Centre

Edinburgh
Tea Centre

Australia

393,130

(—) 138,059

Sydney Tea (—) 26,337

Centre

Malbourne —
Tea Centre '

Arab Republic
of Egypt

Cairo Tea
Centre

11,552

1970-71 1971-72
Rs. Rs.

706,592 (—) 364,623 (A)

(—) 30,429 (B)

(—) 42,392 (—) 140,643

(—) 326,593

192,026
©

=)

‘(4) 34,105

(4) 64,797

EXPLANATION

(4+) Working profit
(—) Working Loss.
(A)

10 months ending January, 1972,
(B) 4 months ending July, 1970 (Edinburgh

Tea Centre was closed down in 1970).
(C) Tea Centre at Melbourne was opéned in
December, 1970 and Gross Loss refers to
Four months ending March, 1971.

Payment of arrears of Night Duty Allo-
wance to Guards and Brak esmen of
"Tinsukhia Division (Northeast

Frootier Railway)

7158. SHRIR, P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway Board has
revised the rate of Night Duty Allowance
with effect from the Ist April, 1970;

(b) whether the arrear of night Duty
Allowance due from ist April, 1970 to 30th
February, 1971 have not yet been paid to
the Guards and Brakesmen of Tinsukhia
Division in Northeast Frontier Railway;

and
the

£y iF o tha rasenne H-uu-n"nf gnd
V) BR avy v dvaoud

,action proposed to be faken in the matter.2_

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a) Yes.

(b) and (c;. Bills drawing arrears of
Night Duty Allowance at revised rates have
been prepared. Two of these bills have
already been passed and payment made to
staff. The remaining bills are under scru-
tiny and arrangements are being made to

expedite payment.

Examination of Trains in Ali purduar
and siliguri  Stations (Northeast
Frontier Railway)

7159.;SHRI ISHAQ SAMBHALI: Will
the Minister of RAILWAYS be pleased to

stawe:.

(a) whether the system of examination

of (tains ex-New Gaubati to Katihar North-
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east Proatier Railway) at intermediate
stations has been dicontinuod;

(b) whetber Guards of Northeast Fron-
tier Railway in their 10-Point memorandum
submitted to him in August, 1971 stated
that major accidents on that Rai'way were
mainly due to the defects in the rolling
stock; and

{c) whether the Railway authorny pro-
pose to re-introduce the system of Train
Examination enroute at Alipurduar Junc-
tion and Sihiguri Junction m the interest of
the safety of tramns ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a)
Intermediate Examinalion continues to be
undertaken at New Bongaigaon but has
been discontinued at Alipurduar and Siligun
consequent to the introduction of mntensive
repairs at New Gauhati,

(b) Yes.

(c) Train examination at New Bongai-
gaon will be continued but examination at
Alipurduar and Siiguri = not considered
necessary.
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(%) ¥ g wiewan Wi =g
Pk woq & vy F @ a1 @ & W
7 ferk quit §; W

() wrem & wfyad foa oy ward
T § wite fake & wived frad g

S et g 7
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ol (st ®. grw) ;o (%)
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¥ A% 69 ok aw famr o & WK
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wTaT Ag fear o @r §1
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(wex Q)

7161. sitadt 1. wre, Fafwar : &7
W G ag T & pav e fw

(%) woaerd WY ATXT wEEY
afafy & 7e7 WX & =fagefve Aqda
WA & aR A\ gwE R §
e

(w) s se v sEAfr Sk ?

W w (8 graRw) - (F)
1969 # srarwwg wrar wrgx ghafe &
wforgefg 9% agt & It § ag
fawmfon # of fe 3w ow ¥ garc foar
st wfge W e § W R W
aawe fwar wenr wifgq
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(=) ¥ o & qure w7 o ghe &
QU T @R 9 ® T w1 wH
fawifer wrvr & a9 93 g fear
g

™ W 7T gt "t ¥ g Wk
HATANZ AM-ETF H qUA &7 &
WO w ¥ gE fear mar g

ey SR ¥ wraeter wiq &
fafum gfr w1 @

7162. st &t gre, fafaar vy
fawrf 3t feuw ot ag @3 & o
wii fis .

(%) sl a9 ¥ weT WRW F
feax & # fawr 1 JoAlt; e

() ware § 757 Ry & frax
o Wt fow o ¥ fag o fear o @
s art feg I F AT wTOr E 7

fawrf aYe faqe wwrers % goweh
(& e ghw)  (5) R (w).
aurdiar @w, wew wdw ¥ 1,10,000
gre g ff fowrd &< & foq wamr
7T § | w57 SRW e R A {fva fear
fis wwreerr or & faark o1 wa o fawrw
& e 1971-72 & aw, 52,800
gre g #) faard &1 af | SR s
2 s o foeft arft % aorrf &y ot &
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wreor At §, afew fowre ¥ ot W g
€ § o AreEd Wi awwnit e,
TS WY §AT ®151 Y wogler @wa
o g Agd # M W @ ¥ wrewr
g

fow At (weq sAw) or wiw &
frafor ¥ wofar

7163. st afte arree  fafwmn

war fawrf oie fra e st ag and
w1 &1 fr mfaat fedrom (s 22w)

Fardely & frwe fag afi ot e &
forwior & wa % g€ wfa &1 T W

g?

fawrt site feg o siwrerg & awht
(st dware §dw)  afeatoar 6 aw-
A e oA ot § € WK wE
fawz wfesy & sy wdw & fasranws

aErEn ¥ e @ fag diga §F
o g ¢t

Price of Coal

7165. SHRI JYOTIRMOY BOSU
Will the Mnister of RAILWAYS be
pleased 1o state the rate at which coal s
supplied to Railways by coal ficlds in  West
Bengal, Bihar and Madhya Pradesh ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANIHAIYA): The
required information 18 given in the attached
statement.

Stat ment
(Figures in Rs.)

COALFIELD Grade of Price per tonne as

steam coal approved for supplies

_ from 1-1-1972,
1 2 3 -

West Bengal & Bihar Selected ‘A’ 4L10

Selected B NN

Grade 1 3599

Cicide 1 ot
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1 2 3
Madbys Pradesh Selected 38.35
Grade I 34.96
Grade 11 32.87

Noie :~Additional price of 25 paise per tonne is payable for coals of Bengal &
Bihar if the average loaded wagon despatches during 1972 is adjudged not

satisfactory,

feelt ¥ A% terd v Wt Frmfw

7166. st gew W wEAW . ¥T
T® g 7 TATY ¥ FW T 5

(%) «f 1971 qar 1972 % faweht
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't § QW Faw-eT w7 v
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(%) w@tex W & afem Wk
FIUTH 2t § A9 w9y et Ha=-
FR wwfe® wx T & ;o fired o
guw gt §; Wk

(=) @ s & aTF w1 fawx
T FAGTE?

ot (st e ) (%) Ow
T A adi

(=) s ey I=am
oty ¥ geft 1< q¢ fawet @ gk

7170. st geww wowr - war fewrk
Wit fagn @it g T N FO &R
f&:

(%) war aTwiT aiEi § F I W
faorely ek F o1 A w2

(w) v =39 g7 { *§ 1966-
67 % qeary i af o A gl T W
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a1; WX

() afe g, M w1 O X I
mmag?



13 Written Answers MAY 23, 1972 Written Answers 132

‘ frwf otc e o siwrern § oWy Survey for Harnessing Rivers for Electricity
- by Generation Ia Kerala

(s dwrre ) (%) ¥ (7). 38 &%

aF gREIAT #7 RT & gAAw ¥ qav 7172. SHRIMATI BHARGAVI

I INEAN a7 ¥ s
fea ¥ Wi FwC A wha-gaveE) & fog
foga 7€ 1297 wfd gfe ox -
Hdifm v N v & WM W
forait 12 4% wfr gfre ¥ wivs T
* fou aoerdt agrar @ wrdt Y W)
e N g o & wverd agmn
# ¥z W) wEfaw st g & e
gaa-aa fawfag fear smr 911 98
@ 1-4-1966 & 31-3-1969 as @
aqt &% T T )XW i & Wy e
g & wwy www, fagw, g, wsg
wu, wgroe, sEET  (dore @) Ak
IO 2w oAl ¥ wf-w@ram & fag ¥
g% 12 9% wfy gfre ¥ wfus 6 | 3w
T 1T IO NET (G ¥ @ @

¥ ofe feard | R X fae @tw &
AW & GTETO WEAAT & FT AqTH
ISAT | IAI W A W Afaw
(1968-69) ¥ xa®r ary verav |

Extension of Railway Lines up to
Manipur via Slichar

7171, SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of RAILWAYS be
pleased to state :

(a) whether his attention has been drawn
to the news item in ‘The Assam Tribune'
dated the 10th May. 1972 to the effect that
the Chief Minister of Manipur has stated
that the Central Government have ancepted
the proposal to extend railway hnes up to
Manipur via Silchar ; and

(b) if so, when the survey work will
begin and how long it will take 1o finalise
the matter ?

THE MINISTER OF RAILWAYS
(SHRI X. HANUMANTHAIYA) : (a) and
(b). Surveys are bewng taken up for 8 new
line from Sitchar 10 Jirighat (in Manipuyr),
They will be completcd ani the reporty
4 malised by sbout 31.3,1973,

-

THANKAPPAN : Will the Minister of
IRRIGATION AND POWER be pleased
to siate @

(a) whether Government have conducted
any survey for harnessing various rivers of
Kerala for purpose of generation of electri-
aty ;

(b) if so, the names of the places where
electricity can be generated for commercial
purposes indicating the quantum of electri-
city likely to be generated there ; and

(c) the uumber of places where
generation of electricity has already started
and the quantum of electricity being
generated there 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
Between 1952 to 1959, the Central Water
and Power Commission conducted a preli-
minary country-wide hydro electric suney
of the river basins in the country including
those in Kerala on the basis of available
topographical data. The Kerala State
authorities are conducting detai'ed invesu-
gations at present.

(b) A statement giving the sites in
Kerala where eletricity can be produced,
together with their firm power potential 13
laid on the Table of the House. [Placed in
Library. See No, LT-3032/72}

(c} A statement giving the places where
generation of eclectricity has started together
with the quantity of electricity produced
therein is laid on the Table of the House.
(Placed in Library. See No. LT-3032/72{

Tacldents of Theflts, Murders, Loot and
Dacoltiss on Southern Rallway

7173. SHRIMATI BHARGAV!
THANKAPPAN : Will the Minister of
RAILWAYS be pieased 19 stae ;
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(a) the number of incidents of thefls,
murders. loot and dacoities on the Southern
Railway during the last years : and

(b) the ecstimated loss of property
suffered by passengers as a result thereof ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) :

(a) Year Thefts Murder Loot- Dacoi-
ing ties
(Robbe-
ries)
1969 861 1 7 2
1970 678 2 6 —
1971 1082 1 8 1
(b) 1969 Rs. 4,41,804/-
1970 Rs. 3.40,953/-
1971 Ra, 5,18,604/-

JYAISTHA 2, 1894 (SAKA)

Expansion of Railway Office at
iy Quilon (Kerain)

7174, SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
RAILWAYS be pleased to stale :

(a) whether his M:nistry has formulated
any scheme for expansion of the Railway
office in Quilon in the State of Kerala; and

(b) if so, the outlines thereof ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b) . An Executive Engineer's Office has
been formed at Quidon in connection with
the conversion of the M.G. Section from

Ernakulam to Trivandrum into Broad Gauge.

He 18 in charge of the conversion work bet-
ween Quilon and Chenganacheri.

Dispoml of Rubber by S.T.C.
from Kerala '

TS, SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
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FOREIGN TRADE be pleased to state the
manner in which the rubber purchased by
the State Trading Corporation in Kerala
during 1971-72 has been disposed of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A.C. GEORGE) : The State Trad-
ing Corporation entered the Rubber pur-
chase operation in October, 1970. The
position of rubber purchased in Kerala and

its disposal during the year 1971-72 is
given below 1 —
(In Tonnes)
Stocks of rubber with
S.T.C. at the end of
1970-71, 4,175
Purchase of rubber dur-
mg 1971-72, 12,643
Total : 16,823
Disposal of rubber by
sale of type and non-
tyre manufacturers dur-
ing 1971-72. (—) 14,569
Stocks of rubber with
S.T.C. as on 1.4.1971. 2,254

Medium Irrigation Schemes for Kerala

176. SHRIMATI BHARGAYVI
THANKAPPAN : Will the Minister of
IRRIGATION AND POWER be pleased to
siate :

{a) the number of medium irrigation
schemes for the State of Kerala approved
for implementation during 1972-73;

(b) the Central assistance sought there-
for; and

(¢) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) to
{c) . The Government of Kerala have,
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under construction, seven major Irrigation
Projects at present. No Medwm Irrigation
Scheme is, at present, under implementa-
tation 4n the State,

The State Government are contemplat-
ing an outlay of Rs. 5.20 lakhs on the Irri-
gation Sector during 1972-73. Central assis-
tance to State plans is in the form of block
loans and grants not related to any indivi-
dual head of development or project. The
plan outlay for Kerala for 1972-73 is Rs. 64
crores out of which Central assistance is
Ra, 3395 crores.

Use of Tea Board Vehicles by
Chairman’s Family

7177. SHRI R. P. YADAYV : Will the
Mimister of FOREIGN TRADE be pleased
to state :

(a) whetber the Tea Board's vehicles in
Delhi are being used by the members
of the family of the Chairman of the
Board; and

(b) if so, whether they entitled to use
the same as per rules framed by the
Government ?

THE DEPUTY MINISTER IN THE
MINISIRY OF FOREIGN TRADE
(SHRI A. C. GEORGEF) * (a) and (b).
The Chauman, Tea Board, while on tour to
Dellu 15 entitled to use the Tea Board's
vehicles in Dethi for private purposes.
This would not preclude his family in case
they are sn Dellu while the Chairman is in
Delbi, humself.

For use of the Tea Board’s cars in
Calcutta for private purposes, and in Delly
as above the Chairman is required to pay as
per the Government rules. If the use of

the car for non-official journeys exceeds
500 Kilometres per month, additional

payment is to be made according to rules,
ey areee mivaraw qv oy
wewifedt wr ywen
'H‘IS lhmm
& weyETE waTer ; ,

'm Y o gy sy ) g w30

° J
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Petitions filed by Unioas for
Wage Board

7180. SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether various Unions have filed
petitions requesting Government to appoint
a Wage Board to determine the wages of
Railway employees ;

(b) whoether Government intend to
set up a Railway Wage Board ; and

{c) if so, when the Wage Board is
likely to be set up and when it will start
funclioning ?

THE MINISTER OF RAILWAYS
SHRI K. HANUMANTHAIYA) : @)
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There has been such a demand from
different quarters.

(b) and (c). Railway employees are
servant of the Central Government and
therefore their wages are determined on the
same basis as is adopted for all Central
Government employees. It will not, there-
fors, be appropriate to have a scparate
wage board for Railway employees only.

Ta¥ wewifat ax wifem st
7181. 7t gaww v, ¥qr <w A

7% T £ §Ir w4 e
(%) x& gwg wrvdrg <N 7 T

1950-51
(1) wdwrfeat & der
(31 % #) 913,553
(11) zaaky
(0% wa &) 113.82

2 s

-

PERSONAL EXPLANATION
BY MEMBER

(Shri Jyotirmoy Bosu)

SHRI JYOTIRMOY BOSU : (Diamond
Harbour) : Sir, I have given notice under

MR. SPEAKER : 1 have received it,

SHRI JYOTIRMOY BOSU : Then you
will allow me to make a personal explana-
tion,

MR. SPEAKER : I have sent it to the
Prinie Minister, As 3005 as it comes......
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AN Q e @ § awar 1951 &
fead s TR T aar w6
seqt ¥ g few &t sfreegar v §; o

(=) s%r wafw % sdwifeaf 1 g
fearaer §?

Tar Wt ( st W guwdan) (%)
¥ (@). 7fiman gveem gear facily o
1970-71 # avw ¥ & 11950-51 wix
1970-71 # gerans &% @ NFR
t—

197071 195051 %
et & 1970-71
¥ g€ afeat

1,373,320 50.3%
468.63 30.5%

SHRI JYOTIRMOY BOSU: Thus
personal explanation should have nothing
to do with the Prime Minister's secretarat,
becausa the things I am going to narrate
bave been widely publicised 1 the country
and 1t 15 high time I make a personal state-
ment immediately.

MR. SPEAKER : Is it a personal ex-
planation or is it under rule 377 7

SHRI JYOTIRMOY BOSU: It 1s
under rule 357, personal explanation.

SHRI ATAL BIHARI VAJPAYEE
{Gwalior) : 1t has nothing to do with the
Prime Minister,

MR, SPEAKER : Al the end you say,
“n-l uﬂ M ‘h m umnc" etc.
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If it is under rule 377, it will go 1o her and
then we will see,

SHRI JYOTIRMOY BOSU ; I would
not meation that. It is under rule 357. Let
me have an opportunity to clarify the posi-
tion, because certain things have been
widely publicised. You will kindly extend
that much courtesy to us,

MR. SPEAKER : If it is personal ex-
planation, I can allow it. But if 1go by
this, I should not.

SHRI JYOTIRMOY BOSU : T would
not menuon that one,

Under Rule 357 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha......

MR, SPEAKER : This is very confu-
sing. If ths 18 a personal explanation,
before this last line, you have gooe much
beyond the personal explanation. In that
case, I thuink I should send it to the Prime
Miasster and sec to it later on.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : The question 18 whether 1t
warrants personal explanauon or not. That
is the only significant thing. The operative
part of it 15 that 1he member’s reputation
18 at stake aad he wants to clear it.

MR. SPEAKER : I do pot thmk I
shouid hold it. Sometimes it is easy to read
a very complicated book and exert less m
mental activity than this briel one seat by
you. This is muxed up with 50 many things.
It 15 50 much complicated. 1 thought it s
Just & simple thing.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : 1
rise on a point of order, Sir.

SHRI JYOTIRMOY BOSU: On 21.5.72
the hon. Prime Minister...... (Interruption)

MR. SPEAKER: Suppose another hon.
Member interrupts you when you are
spoaking, Will you tolerate n? Now a
point of order is being raised and atill be

is going on.
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SHRI1 RAJ BAHADUR: My point of
order is thatmo debatable matter could be
raised or brought forward under rule 357
and no deba te shall be allowed. Isitoris
it not a debatable matter ?

SHRI PILOO MODY ('Godbra): He
must know the difference between debate
and debatable matter,

MR. SPEAKER: No debate could
follow this statement, -

SHRI JYOTIRMOY BOSU: I will bow
by your decision. Whenever I shp from
the path of virtue, y ou can pull me up.

Under Rule 357 of the Rules of Proce-
dure and Conduct of Business in the Lok
Sabha, I wish to make a personal explana-
tion today as below:

On 21.5.1972 the Prime Minister Mrs,
India Gandhi during her drought area visit
mission 1n West Bengal addressed a gather-
ing and 1t is reported:

“The Prime Minister rgferred to the
allegations made by some parties that
congress had taken money from indust-
rialists for winning elections. She said
it had been alleged that the Congress
poster carrying a portrait of herself had
been printed by well-known monopolist
i a press in Calcutta,

Mrs. Gandhi said ths documents pro-
duced in this connecuion were false.
The photosiat contammed no real evi-
dence. Her piture was superimposed
and the letter allegedly wntten by the
the press to the monopolst con-
tained no  sighature. But the
CPI (M) will spread the word that the
Congress took money from the monopo-
list. She said ‘I know that they also
got money from business houses at the
time of election and even other times.’
It is true that some big business houses
had got licences but these were issued
to cnable industries to develop in arcas
which Jid not have any."

(Statesman New Delhi dated 22.5.1972
page 1)
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[Shri Jyotirmoy Bosuj
Times of India, New Delhi in itsissue
dated 22.5.1972 (Page 1) reported:

“Replying to critics who thought our
progress was slow Mrs. Gandhi said we
do not want to hasten and thereby
commit mistakes, She referred to the
election poster controversy to say that
the allegation aganst the Congress had
absolutely no basis at all. Capitalists
provided funds for every party They
paid us. They also paid to Marxists,
But we will never do anything which
15 unprincipled.”

It is a matter of deep regret that even
the Prime Mimster did not hesitate to
commit impropriety and a breach of privi-
lege of the House by saymg as above n
a public meeting Whulst I bad by exerci-
sing my rights within Lok Sabha charged
the ruling party of receiving donations from
monopolists and 10 support pro fuced photo-
siat copics and I reckon, that 1s the most,
one can do to prove tlhe genuineness of it
and guaranteed 1ts authenticity by signing
on the photostat which were handed over
to the Chair as per his directions Myself
and other opposition leaders had requested
you to ask the Government to place docu-
mented material m rebutta | of my aliega-
twons. But Government have not done
anything beyond airily denymng the authenti-
city,

[ E RN

MR. SPEAKER: Anything whih 15
not part of the personal explanation, I am
sorry, | cannot allow 1t,

SHRI R.D. BHANDARE (Bombay
Central) : Isit a personal explanation ?
It goes much beyond that.

MR, SPEAKER : Itisnot a part of
the personal explanation.

SHRI JYOTIRMOY BOSU : And
about the licence she had talked about; in
reply to & question (USQ 1466) it was said
that during the persod preceding the last
election (i.e. 1971), 153 licences were issued
to the 73 large monopoly houses against »
figure of 47 for 1970, And as far as giving
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heeaces for mndustries in backward areas are
concerned 1n Wast Bengal ducing 1969 to
1971, out of 15 new licences granted, the
share for backward district did not exceed
two.

MR. SPEAKER : The portion, which
is not a part of the personal explanation, 1
am sorry [ do not allow it.

SHRI JYOTIRMOY BOSU : I regret
to say and I want to point out, once agam,
that these are genuine allegations and I am
willing to prove it  (Intrruptions).

MR SPEAKER : Papers to be laud

SHRI SM BANERJEE (Kanpur )
Since everything has gone on record, I
would like to get your guwdance to stragh-
ten the records About the poster, this thing
has been gowng on...

MR SPEAKER * lam not going to
allow t. Nothing will go on record. You

are speakiog without my permussion Papers
to be laid

SHRISM BANERIJEE : ** (laferrup-
tions).

12,12 hye.

PAPERS LAID ON THE TABLE

ANNUAL REPORT, ETC. OF RUBBER
BOARD AND COIR BOARD

THE DEPUTY MINISTBR IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE): Ibeg to lay
on the Table :

h A copy of the Annual Report
on the activities of the Rubber

Board for the year 1970-71.

0]

(i) A statement (Hindi and Englsh
versions) explaining the reasons
for pot laying the Hindi vernon

dmmmw

" #®eRspunged as ordered by the Chair,
#*Not recorded.
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Sabha :

{Placsd in Library. See No.
LT-3023/72]

A copy each of the following Reports

under sub-section (1) of section 9 of the
Coir Industry Act, 1953 :—

() Annual Report (Hindi version)
on the activities of the Coir
Board and the working of the
Coir Industry Act, 1953 for the
year 1969-70, [ Placed in Libra-
ry. See No. LT-3024/72 )

Untouchability (Offences) 146
elc. ete. Bil)

the Rajya Sabha do elect two mem-
bers to the Jomnt Committeo on
Offices of Profit in the vacancies
caused by the retirement of Dr, (Mrs.)
Mangladevi Talwar and Shri M.Y.
Bhadram from the membership of the
Rajya Sabha on the 2nd April, 1972,
and resolves that the House do pro-
ceed to clect, in accordance with the
system of proportional representation
by means of the single transferable
vole, two members from among the
members of the House to the said
Joint Commuttee to fill the vacancies,”™

(ii) Half-yearly Report (Hindi wver-
sion) on the actvities of the
Coir Board and the working of
the Coir Industry Act) 1953 for
the period from Ist Apnl, 1970
to 30th September, 1970. [ Pla-
ced in Library. See No, LT-
3025/72 }

(2) 1 am further to inform the Lok Sabha
that 0 pursuance of the above motion, the
following members of the Rajya Sabha
have been duly clected to the said Joint
Committee *—

1 Shri Yogeandra Sharma,

2. Shri Vithal Gadgil.'

thi) Annual Report (Hindi and Eng-
lish versions) on the activities of

the Coir Board and the working

of the Coir Industry Act, 1953

for the year 1970-7t [ Placed

in Library. See No. LT-3026/72}

COMMITTEE ON PETITIONS

FOURTH REPORT

SHR1 A.P SHARMA (Buxar): I beg
to present the Fourth Report of the Commi«
ttee on Peutions,

(iv) Half.yearly Report on the acti-
vitles of the Coir Board and the
working of the Coir Industry
Act, 1953 for the period from
1st Apcil, 1971 to 30th Septem-
ber 1977. [Placed in Library.
See No. LT-3027-72 )

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

12.13 brs. SIXTH RBPORT

SHRI S.C. SAMANTA (Tautuk) : I
beg to present the Suxth Report of the
Commuttee on absence of Members from
the Sittings of the House.

MESSAGE FROM RAJYA SABHA

SBCRETARY : Sir, I have 10 report
the following mewmage received from the
Seoretary of Rajya Sabha :—

“f am directed to inform the Lok Sabha

that the Rajya Sabha at its situng held
on Monday, the 15th May, 1972, adop- AMENDMENT AND MISCEL-

ted the following motion in regard to the LANEOUS PROVISIONS
Joint Committee on Offices of Profit :— BILL

12.15 hrs.

UNTOUCHABILITY (OFFENCES)

MR, SPEAKER : We will now take np
the consideration of the Untouckmbility

“That this House cancurs in the ro-
commendation of the Lok Sabha that
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[Mr. Speaker]
(Offences) Amendment and Miscellaneous
Provisions Bill. Prof Nural Hasan.

THE MINISTER OF FDUCATION
AND SOCIAL WELFARF AND CULTURE
(PROF. S NURUL HASAN)* Sir, I beg
to move

“That the Bill to amend the Untoucha-
bility (Offences) Act, 1955 and further to
amend the Representation of the People
Act, 1951, be taken into consmideration "’

This s a very briel Bill The House
will recall that the Parliament had passed
the Untouchability Offences Act in 1955 1o
give effect to the pledges which had been
gwven m the Constitution ..

12.16 hrs.

PERSONAL FXPLANATION BY
MEMBI:RS—contd.

SHRI R D BHANDARE (Bombay
Central) * Sir, I am sorry to interrupt. |
want to get a clear understanding from the
Chair as to whether the later portion which
was not a part of the personal explanation
has been deleted.

MR SPEAKER It was not a part of
the personal explanation Tht ol course,
18 the rule.

SHRIR D. BHANDARL . I want to
know 1t from the Chair

MR SPEAKER : Anything which 15 n
the nature of a persanal eaplanation will be
aliowed But anything which 1s extraneous
will pet be allowed (Interruptions)

SHRIRD BHANDARE . I want to
know whether it has been deleted from the
record

SHRI SHYAMNANDAN MISHRA
(Begusarai) You, Sir, must have looked
into it before

MR SPEAKER : Yes. I bad already
said that thin v not a part of the personsl
explsnstion, I made it very clear,
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SHRI R. D BHANDARE : Has it been
deleted from the record ?

SHRI P K DEO (Kalahandi) : There
18 nothmg unparhamentary in it. Everything
verbatum should go into the record.

MR SPEFAKER : Anything which 1s
not a part of the personal explanation will
not form part of the record I made it
clear that the last two paragraphs are not
part of the personal explanation. They will
not be taken as personal explanation
(Interruptions)

SHRI SHYAMNANDAN MISHRA -
A small clarification, Sir, If any Member
of the Government maligns my Party, showd
I not defend my Party? There 18 a
definite allcgation by the Prime Minister that
the Marxists also got money. So, they have
to explain 1t

MR SPEAKER He can bring the
allegation through a motion Of course,
you have asked for 1t (Imterruptions)

SHRI JYOTIRMOY BOSU (Diamond
Hasbour) . 1 didn't read out the last

paragraph. That was not read ..(Infer-
ruptions)

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) © He referred to a reply toa

question on the floor of the House. Can
the reply given by the Government be
expunged ?

SHRI K S CHAVDA (Patan). It u
not unparliamentary also.

MR SPEAKER - [ make it very clear,
If be wants 1t to be taken under Rule 377.
then thus will go to the Prime Munumter ..
{Interruptions) No. 1 made it very clear
that when you want a statement by the
Prime Minister to the allegations, it will g0
her, and no petsonal explanation, He sad
only peisonal explanation. So faras bi
statement 18 concerned, he saxd, ‘No
...(Imterruptions) 1t does not. Now, theso
two last parts are allegations,..

SHRI JYOTIRMOY BOSU : Add
about licence 7
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MR. SPEAKER : They are allegations
and if they are to be allegations, the part of
the personal explanation will be allowed.
But, so far as the other two are concerncd,
they will not form part of the record

w.(Interruptions) I made it very clear in the
beginning,

SHRI JYOTIRMOY BOSU : May 1
make a submission with your permission ?
The Prime Minister in this context had made
a mention that the licences were given
to those monopolists...(Iarerruptions)

MR. SPEAKER : Please sit down.

SHRI JYOTIRMOY BOSU : You have
called me...

SHRI R, S. PANDEY (Rajnandgaon) :
You have made it very clear to the
House that a certain portion has to be dele-
ted. Now, on a thing which has been
deleted, do you allow a discussion on it ?

SHRI JYOTIRMOY BOSU : Because
the Prime Minister made a menuon,

MR. SPEAKER : You have mixed so
many things.

SHRI JYOTIRMOY BOSU : She has
maligned me and my Party.

MR. SPEAKER : Your personal expla-
nation is accepted, but, so far as allegations
are concerned, they are already there.

SHRI JYOTIRMOY BOSU : Where ?
Becauss the whole thing is an allegation.
What can be done ?

SHRI SHYAMNANDAN MISHRA :
Does an allegation against a Party also not
reflect upon the Msmbec ? If a pacticulac
Party got money, the Member has also been
a beneficiary” of that amount. That will
have 10 be explained.

SHRI PILOO MIDY (Godhra) : Tae
reason why Mt, Jyotirmoy Bosu was called
upon to give a personal explanation s
becanse the Prime Munister waat all the way
to Calcutts and made certain statements
which make Mr, Jyotimoy Rosa aod his
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Party appear ridiculous in the public eye
for statements he made on the fioor of the
House which he can be called upon to justify
or substantiate or which can be refuted by
the Government. Now, in offering a personal
explanation, he has a right, therefore, not
only to defend himself and his Party but to
clearly delineate the issues innvolved why it
was necessary for him 1o come forth with a
personal explanation...(/nterruptions) 1 don't
understand why this particular hardship is
being put on Mr, Jyotirmoy Bosu...(Interrup-
tions) when nothing is done to pull up the
Prime Minister for having used this unortho-
dox method of trying to rebut what Mr,
Jyotirmoy Bosu said in Parliament,

MR. SPLAKER : I am sorry.
made it very clear .

1 have

SHRI R. S. PANDEY : What Mr.
Piloo Mody said should also be deleted.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ

BAHADUR : 1 have to follow your instruc-~
tions. Sir, I take it that the Prime Minister
is no more called upen 1o make any state-
ment in regard to this exslanation because
1t has not been asked for,

(2) The portion that follows *“denying
the authenticity™ should all be expunged,

MR. SPEAKER : I made it very clear.
I said that if you are treating them as
allegations, they will be forwarded 10 the
Prime Miunister,

SHRI PILOO MODY : They are not
allegations, but an explanation,

MR. SPEAKER : Kindly don't mix
them. [Ef it is a personal explanation, then,
30, far as personal explanation is concerned,
1 have allowed it.

SHRI SHYAMNANDAN MISHRA :
The issues are interhinked.

MR. SPEAKER : So far as personal
sxplanation is concerned...
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st wrwr fagrdt Tt g ¥ qdae
wechma @ wifex ¥ §f amar &)
ugh @ I X arew fafreec W
oz fsqr 1

SHRI PILOD MODY : T am prepared
to sit with you and correct the copy to see
that nothing in the nature of allegation
goes in. A blanket ruling out is not

necessary ; it is not necessary (o rule all of
it out....

MR. SPEAKER : | have made it Very
clear.

SHRI RAJ BAHADUR : There will be
no abuse of the procsedings of the House

SHRI PILOO MODY - The first part
of it you can call as personal explanation
and the second part an aliegation.

SHRI JYOTIRMOY BOSU . The Press
must have a clear directon. They cannot
take cogmisance uanless there 15 g clear
ruling here.

st qzw fagrdt aoddt: weggw wE)-
w, ¥ fae &5 9g wmer @ aw
wANr AT IF AT 59 9 v4f §7 gArAq
aff §a 1 g% ¥ 184 ¥ swada wigq faar
&1 g% TF WAA 9 qLE FATEX T
AMC AT X6 X & 76X Fasmw qd ot
i fafeec A pawe NS N Sa &
AT 948 QAT § §8 A¥W
afl | 91T F gA € €7 ¢ TH7 HA A
wTHT AT wifg¥

off UW WML qdAT  QHEAAGA &
wadr Wiz gfeda s @ § ). (wwwr) |

ot wrw fagrd WAl wawd &
e % v 91 v o vy A
o (usaq AT, WY gWW HN )
T H QoATEY ) e I F agw
A WA W AT WL | vAwY R Ao
# Al oWt gT erde ey ey S
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Y araT A Fam | oY W g § FoTar
wrar § 36 & WEq o ¥ g wifgd |
& wgar wigar § fr o aw Ao (@ T
z fras N o A $ ow aw @
aier 7Y o | fimy & st W 3§ ag
AMFAT YL W I3 |

MR. SPEAKER : This matter somehow
comes up every day. You come prepared for
it every day ; I also come prepared for it
every day, This is going on for the last
one weck. Some issues are raised ; they
are the same 13sues, Same type of answers
are given. Everything is repeated. I made
it clear in the beginning. I asked him
about it ; he sad, no allegations, only
explanation. 1 asked him whether he
wanted the Prime Minister to make a
statement ; he said, no, About allegation,
that is deleted. (Inzerruptions) Shri Piloo
Mody has a big voice which submerges my
voice. The very first day I said ths.
Don't get up abruptly without anything on
the Agenda or without any intimation to me
in advance. This has been going on mnce
the last few days,

SHRI SHYAMNANDAN MISHRA :
Not without intimation.

MR. SPEAKER : Without Motion,

SHRI ATAL BITHAR] VAJPAYEL -
There was the adjournment motion.

MR. SPEAKER : Adjournment motion
cannol stand when facts are disputed.

SHRL ATAL BIHARI VAJPAYEE:
You did not ask them to make a statement.
Let them state the facts,

MR. SPEAKER : I have no objection
to fix some time....

SHR! JYOTIRMOY BOSU : To
morrow,

SHRI SHYAMNANDAN MISHRA
We have demandéd a discwesion.

MR, SPEAKER ; After full six day’s
repetition, lot hon, Members kindly com®

. forwasd with some metion, Let fhem 20¢
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get up abruptly and hrin.rformrd pvory-

é!lll ATAL BIHARI VAJPAYEE :
Here is the motion which § have already
tabled.

MR. SPEAKER : The Business Advisory
Committee should meet and find out time
for it. 1 have no objection against it.

SHRI SHYAMNANDAN MISHRA :
Please call an emergent meeting of the
Business Advisory Committee.

SHRI PILOO MODY : A Danicl come
to judgment !

MR. SPEAKER : I do not need this
thumping. I kow that the hon, Member
may be ready with thumping now, but the
next moment, he may be ready with
what else I do not know. [ know this,

SHRI JYOTIRMOY BOSU : Let 1t be
tomorrow,

MR. SPEAKER : The hon, Member
knows the procedure. | cannot fix ume.
The Business Advisory Committee should
meet and find opt time.

SHRI JYOTIRMOY BOSU : We can
have a meeting of the Business Advisory
Committes today.

SHRI RAJ BAHADUR : Government
will have to bring forward a Bill for the
amendment of the Constitution in regard to
the matter about Kerala and that may also
come up. There arc other important
meastres aleo which may come up. So, it
will be difficulty to find time for this.. .

SOME HON. MEMBERS : Extend the
session,

Jar

SHRI RAJ RAHADUR : We had
promised the House that we would be
bringing i forward ducipg this seasion.

SHR1 t ¢nend
the PILOD MODY : He may

IYAISTHA 2, 1894 (SARA)
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They do not want a discussion because

they want to hide the heinous crimes which
they are committing.

SHRI RAJ BAHADUR : We are not
hiding anything. My hon, friends oppogite
are just concocting these things, The hon,
Member's size and his voice cannot make
that concoction a truth,

SHRI PILOO MODY : Let him not be
afraid of this, Afier all, they have got their
massive mandate. They can always go back
to the people. (Interruptions)

MR. SPEAKER : Amongst all of us,

I think the Speakir has the right to be
listened to.

Y wee fagrdy wradelt: gt o grEw
&1 qare §, W agA awv owF A

MR SPEAKER : These gentiemen come
1o proscke the hon Minister and they find
it 30 easy 10 provoke him, and if he gets so
casily provoked, then ecverything is lost....
The hon. Minister appears o get provoked
so easily. Let him not be provoked so
easily. Let him not lose his patience,

SHR1 JYOTIRMOY BOSU : You may
be good enough to call a mecting of the
Business Advisory Committee thys afier-
noon.

SHRI ATAL BIHARI VAJAPYEE ;
Let it be tomarrow,

MR. SPEAKER : It may be tomorrow,
any tume that hon. Members like. For
God's sake, let them save me from this
headache.

it witfend ag: et o * g W
=N 9T W& W@ |

MR. SPEAKER : Bt we zhai be
coming back again afterwards.

= g, ow. gt (W) o e
& ¢ ow aw ge @t @

MR, SPEAKER : T accept Shri §. M.
Banerjec's wise counsel, )

B ™
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UNTOUCHABILITY (OFFENCES)

AMENDMENT AND MISCELLANE-
QUS PROVI SION BILL—Conrd.

PROF. S. NURUL TTASAN : T have
already moved that the B:ll to amend the
Untouchability (Offences) Act, 1955 and
further to amend the Representation of the
People Act, 1951, be taken into conwidera-

tion.

This 15 a \ery simple but important
Bill. The House would recall that in
1955, the Untouchability Offences Act was
passed to give effzct to the solemn declara-
tion contained in the Constitution in arhicle
17, according to which untouchability stood
abolished., But inadequacies were felt in
the existing Act and many hon. Members,
in Parliament as well as others pointed out
those inadequacies. Thg Government, there-
fore, decided to refer this matter as well as
other maitters to the Committee on Untou-
chability, E:ducational and Economic Deve-
lopment of ccheduled Castes, set up under
the chairma ~hip of Shri Elayaperumal in
1965. The Elayaperumal Commuittee studied
the problem of untouchahlity as well as
the functioning or the working of the
Untouchability Act, 1955 in detail, and
made a number of recommendations. The
purpose of those recommendations was to
plug some of the existing loopholes fmd to
make the penal provisions more siringent,
Most of these recommendations have been
accepted by Government.

There has been only one modification
and I shall explain cach of the major pro-
visions of the Bill.

First of all 13 the question of amend-
ment relating to the raising of the quantum
of punishment under the Act. The second
{s making offences under the Act non-com-

ndable. Thirdly, bringing within the
definiton of ‘place of public worship® pri-
vately-owned temples used as places of
public worship and disqualifying persons
convicted under the Act from contesting
cloctions 1o the Central and Stage legisia-
tures. Lastly, the urterances of public per-
sonallties justilying untouchability whether
oo historical or philosophical grounds are
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also proposed to be brought within the
purview of the law,

1 am placing for the consideration of
the House a small change Government have
made in the Bill from the recommendations
of the Tlayaperumal Committee. The
Committee had recommended that in the
case of the first offence, it should be
pumished by imprisonment of not less than
3 months but upto 6 months and also fine
of not lest than Rse, 50 but upto Rs. 200.
While Government naturally agree that the
punishment must be deterrent, it has been
fett that if the punishment for the first
offence is quite so deterrent, there may be
a tendency on the part of courts to acquit
the accused on the basis of some doubt or
the other. Therefore, Government have
proposed that in the case of the first offence
the pumishment mav not be less than one
month but upto six months-—the maximum
remains the same and the fine must be not
less than Rs. 50, as was also recommended
by the Commuttee, but upto Rs, 200, also
in accordance with the Committee’s recom-
mendation. Hence the only difference 18
that in  the case of the first offence, the
minimum punishme nt recommended by the
Commuittee as 3 months has been changed
to 1 month in the Bill. T would like how-
ever to make it clear at the very beginnming
that Government do not wish to adopt any
very rigid attitude in the matter and of it »
the general feeling of the House that we
should accept the Elayaperumal Committee™
recommendation in toto, 1 would be
prepared to do so.

I would request the Houss to give this
matter expenditious consideration because
the whole matter has been gone into 1
great deiail by the Elayaperumal Commuttee.
The report of the Committee was submitted
in 1969 and for reasons best known to the
House, it has not been possible for Govern-
ment to bring forward legislation amending
this very important Act. 1 move,

MR. SPEAKER : Motion moved :

«That the Bil! to amand the Untoucha-
bility (Offences) Act 1955 and further
to amend ths Representation of the
People Act, 1951, be taken into const
deration.”
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*SHRI KRISHNA CHANDRA
HALDER (Ausgram) Mr Speaker, Sir, |
would like to speak in Bengali

1, on behalf, of my party rise to support
this Bill  Sir, we are going fo celebrate the
silver jubillee of our independence but the
cases of offences of untouchability aie very
much prevalent even today Untouchability
has been proclaimed an offcnce in article 17
of the Constiution [n pursuince of the
provisions of article 35 of the Constitution
the Untouchability (Offences) Act, 1955 was
passed in this House The Llayaperumnl
Commuttee was formed to study the offznces
commtted under untouchsability and to
review the working of the Act A discussion
also had taken pla.e in this Hoise in |70

We speak of democracy, equalnv
etc, but even oday we find that abou 8
crores of downtroddun people 1n our

country are deprived of real fieedom and
equalitv Even today we find that members
of the Scheduled Casies and Scheduled
Tribes and the Adivasis are hving as
untouchables and bke second class cinzens
and at many places they are trealed worse
than ammals It has been stated in this
House many times that the members of the
Scheduled Castes, Scheduled Tribes, the
Hargans etc, are deprived of the tunda

mental nghts that are available to other
Indian citizens In wvillages members of
these communities are prohib ted to Jdraw
water from the common ponds or wells In
many places like Kerala etc  thoy are
prolubited to worship 1n temples or plices
of public worship It 1» not enough that the
problem 1s left to be tackled bv the Minstry
of Education and Social Welfare alore We
will have to review this from different angles
fe wsocial, ecomomuc and polincil All
departments ke Plannmg, [inance etc

should be alive to this problem and then
only there can be some betterment in the
lot of these backward classes of perple

Major portion of these 8 crores of down-
trodden people are either landiess labourers
or share croppers or ithey work as industrial
labour in the urban industrial areas We
bave discussed in this House the sad mai-
dent where 30 adivasis were burnt alne in
Purnea distnct of Bihar because they were
involved in disgules over possession of land
This is the way haw people of higher classes
ére committing atrocities on them We
have also discunsed o this House the sale
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of ‘Adivasis girls and women i Orissa who
are our sislers This 13 regrettable condi-
tion of the socalled untouchables in our
country For this purpose mere legislaton
15 not enough We had already passed
legislation again-t such offences as far back
as 1955 Bt even tolay after 25 vears of
freedom and msp re nt 1l these legnlations,
untour hability 18 prevalent The Elavaperu-
mal Commuttee says, [ quote, “The problem
of untouchability 1s, therefore, nseparably
linked up with the question of caste system
and the social set up based on that It s
an indisputable fact that the caste system 18
the donunating social force in this countrv.
Hunee any attempt to temove untouchabi-
htv without striking at the root of the case
svglem v simply 1o treit  the outward
symptoms of a disease or to draw a line on
the surface of water  Untoachabiluy can-
not be abolished in this country unless the
social order 15 changed by establishing new
values, and for this purpose the values
based on the Hindu religion must be
changed first’

If further siys *‘A clear realisation of
this fact on the part of the people 1s the
pre condition  for any steps towards a social
reconstruction resulting in the removal of
untouchabthity for Scheduled Castes 1n this
country ** Therefore Sir todav we will have
to go to the roots of this malady to solve
this problem  Be.ause we have not vet
been able to eradicale the malady of un-
touchability in our vountry  Qur prestige
in the eyes of the outside woild has suffered
a blow In the ‘Parrior newspaper of 11th
September, 1971 1t was published how the
Haiyans were treated 1n ‘Hodal town’ in
Gurgaon The news ite n says, * The caste
Hindus ot Hodal town in Gurgaon district
bave been blocking all roads and strects
leading to a Harjan lucility n the town
thus 1mmob hising the reudents completely
for the list one month and have not been
allowed to lodge a complunt with the
authorities *

Sir, the aggrieved people were not even
allowed to lodge a complaint with the
authoriies ™ The Regstrar General of
India has carmed out a survey to some
cxtent but the Commitiee has gone to the
extent of saying a1 page 46 they say:
“However, the general impression which we
gathered duning our tours 1 that the figures,
cannot be truly representative, which

—— - — o — i - ——

v . aviptoat ananch wan dalivarad 10 Ranmh
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promoted the Comamiittée to' conduct a plot

survey in one of this districts of UP.™ There«
fore, ‘Sir, this ‘act 'shoull ba - given wide
publieity * “to "~ ‘inform ‘the 235ls

punishable  ander ths law. - Nat only that,
many officials in our polics desartmz=uts also

are sither ignorant or indifferent to this piece -

of legitlation due to lack of sympathy: and
fectings for the backward classes of people.
In that very repert of the Committee it has
been said, T quote’, *‘As regards the provi-
sions of the Act, the figures are unsatisfac-
tory. Itis a mtter of great regret that out
of 30 only 2 police officials could tell some-
thing about the provisions of the act (the
Untouchability Offences Act.)” This is the
situation in which we find ourselves. We
will have to examine the problem f{rom
economic, social and political points of
view. The ruling party speak about ideals
of Mahatma C(andhi but in his birth place,
Gujarat, at places like Porbunder, Rajkot
etc., untouchability .is prevallent and
people of lower castes are looked down
upon. This evil is in existence in Gujarat,
Rajasthan, Uttarpradesh. Tamil Nadu and
and various  13r States, I feel Sir, that
more eénacinant of legislations is not
adequate to counter and eradicate this evil.
The people of higher castes should come
forward to help its removal from the roots.
There is need to create social consciousness
among members of higher castes to tackle
the problem, They should change  their
outlook ozlm-wuo thu problem is not likely
to be wmd

l would auo like to recall. Sir, wlm Dr.
Ambedku. the author of our Constitution
and a prominent leader of the people belong-
ing. to_the Schedule Castes and other
I:mkwd classes, said. in 1936. He said,

Dameucy is not merely a farm of govern-
raent.

- living of conjoint communicated experience.
It is essentially an attitude of respect and
reversncs towards fellowmen. Any objection
1o hm? Pew o!uec! 1o liberty in the

tto Tacé movement in ‘the
ight o Iih and’ Timb.. Why not,
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Sir, even whi]e supportm[ ﬂm Biﬂ l
would like to refer.to .a news item that
appeared in .the. .Madras | edition of-the...
‘Hindy' dated 22.4.1972, It says, “Mr. O.P.D.
Salappa._complained that private eﬁucltioul .
institutions were. nat emgrumlu Sheuled .
cast students.”

" Sir, 1 only want to point out that Sche-
duled Caste students are prevented even
‘from getting admission 10 schools in many
parts of the country. Not only that Sir, an
I.A.S. Scheduled Caste Officer at Jaipur was
aliotted a quater in an area habited by
high caste people but he was not allowed to
live there and was forced 1o shift to another
residence in the Bhangi colony. This is the
condition in which we are living. Sir, on
the I6th February this year a news item
appeared - in the ‘Hindu' (Madras edition).
It says “There are 10 temples in Kasargot
area in Cannanore district which are barred-
to Harijans.” Therefore we see, Sir, that
even now Harijans are debarred from
entering and worshipping in temples in many
places. It has also been seen at certain. ple-
ces that Harijan teachers though appointed
by authorities were not allowed t0 canduct
classes just because they were ' Harijans.
They were relieved of their duties: and were
told not to come to the school ' but ‘' collect
their pay when due. . Sir, in section 7 of
this amndent Bill it has been stated’ that

“In section & of . the . Roprescatation . of
the People - Act, 1951, .  sab-setion
(1), after the words ‘The Indion pesal
Code’ the words, brackets and figares *Or
under the: Unmnchlhliv Qﬂhou u.jm'
llull be inserted. ° TR !

"MR. smxen He bas uhn dnu!:h
lheﬂmuuot:edm his pafty. He cin take
onc OF two minites” o:au!wl :oidoubb
‘White spea
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Sir, bere mention -mé been’ made 4

tion 10 ‘the mﬂm_
wthem Fwill e S, 15




161 Untouchability

voters hist for a period of six years Our
poet Tagore has said that ‘“*he, whom you
have left behind, 1s pulling you back and
retarding your progress® If such a big
ssction of our population remund down-
troddzn a1d backvyard th:  enure  nation
will remain backward It can never progress

It has been said that * Man s the supreme
and ulumate truth, there 1s nothing beyond
Man ' In this spint Sir 1 will appeal to
all sections of pzaple 19 con. fwward with
open mini and help the cause of uphft of
these dywitrodden peaple Thise wro have

1 doutl hoamy vaig s avd base niga s

t3 lwg shyald b. waloomel 1n oir folds

and 1l thar nights shhuld be restorud to
them  With these words, Sir, [ conclude

my specch
*SHRI P VENRATASUBBALAH
(Nandyal) Mr Speaker S pleise  allow

me to speik in Telugu

MR SPFAKER Wal I will gne my
ruling in Punjabt 1 will s»eak to vou m
Punjabi

SFRI P VENKATASUBBAIAI  Sir
the hom Mintster ot Lducation has brought
forward this Untouchability (Offenees)
Amendment and Muscellineous Piovisions
Bil, 1972 When we discuss the subject
pertaining to untouchability, we hawe 10
understand that there 15 a history behind
this problem and that the future of Millwns
of destitute peoples who have for ages been
neglected by soviet  and are outside the pale
of society For the emancipation of these
unfortupate peoples the kathsr of the Nation
devoted his life and energies and formula
ted many schemes Instead of beiny called
the low casie people or the cobblers of
scagengers, they have been christened as
Haryans, children of God Our histon »
rep'ete with the herowc struggle lwunihad on
behalf of these people by ranous soual
welilare organisations and social workers
We cannot casmly forget the historic Poona
Fast undertaken by the Mahatma for secur-
ng to theso unforiunate people social and
economic jostice And we all kn w the
memorable role played by Dr Ambedkar
in this struggle But what 1s tragic 1 that
aspite of 25 years of our independence and
wapite of the work of these great leades m
this behaif, this social nequality and inus-
te isstll s our midst We have heand

¥The ariginal speech was deiivered m Tolugu
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with shame of the incidents in Kanchikach
erla in Andhra Pradesh and in other places
like Gujarat and Maharashtra Only a few
cascs com. 1o our notice through the news-
papers but there will be many more which
are not repo ted about the atrocities commi-
tted agamst these poor unfortunate people

These inc dunts go to show how deep-seated
is the prejudive against these sxalled un-
touchables 1n our bodv pohuc So the
question we should ask ourselves i1s whether
through legnlation we can eradiate this
deep routed malady We assume that this
prej wdice 1 got ewsdent 1n the cities But as
1 said cirlier this prejudiee 15 1in our blood

This 1s evsd 1t 1n our neglect of these peo-
ple 1n the matter of allotment of house sites
or even in the fundamentil need of provid-
g drinking water to them On paper we
have grandiose schemes for the botterment
of their lot but for syme reason we have so
far not beun able to translat these plans
into tangible action We hdve provided that
adeguate reprosentition should be ginea to
them on the Panchavati bodies Zilla Pan-
shads  Bu n pont ot fact What 1s happe-
mng ? The tenants of nch landlords or
their stooges get elected to these bodies
defuaning the verv purpose for which such
resenvations hive been made for these back-
wird classes  Because of the porlicy of the
Government there 15 a suspicion n the
minds of the people whether instead of
era licating this so.al evil we are perpetuat-
ing it ko instance you are allytung them
house sites on the outskirts of the willages
or towns leading to s:gregation of these
low caste people trom the so called high
caste people By conhmng them to these
speuihed areas you are shutng out the
human and other chinnels of communca-
tion between these classes and the high
caste people Unul vou try to integrate
these people sovially w th the other commu-
niies vou will not wipe out the feelng of
ditinction between these two classes And
souial justice will not be done by these un-
fortunate people  Till this integration takes
plice and tdl vou secure to them a better
status than now untouchatility does not
stand the ghost of a chanwe of being eradi-
cated and your plans and programmes will
not succeed

In the matter of providing them educa-
tional opportunities and 1n the matter of
their marriage also, the social coascons-
ness should be aroused There should m

——
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fact come about a social revolution, En-
courage inter-caste marriages wiih these
people. Incentives like increased job oppor-
tanities for the persons contracuing such
marriages and for the off-spring of such
union should be liberally offered. Sir, as
metters stand now these people are discon-
tented and disheartened Even though reser-
vation of jobs s there for them, people
belonging to these classes are not appointed
to these reserved posts on the plea that sui-
table and deserving persons of these commu-
nities are not fortncoming. Thus they are
denied even the small percentage of oppor-
tunities provided to them This 15 the
bare fact. This 1s happening every duy
everywhere—Dbe 1t° m the Railways or other
Government Departments. If this 1s how
we are going to accept them as our social
partners we can know how far we have pro-
gressed in our society.

There are so many social welfare orga-
nisations and Harijan Sevak Sanghs Govt.
should encourage such social organmisations.
Not only in the public field but more so in
the social field, the increasing need of non-
official orgamisations is being felt and they
should be encouraged by Government.

13 brs.

Sir, 99%, of our agricultural labour or
landless labour are Haryans. So Govern-
ment has to consider how best to improve
the economic conditions of these people.
They depend on the land they culuvate and
in justice “they should get all the surplus
land that would be availablc after the ceil-
ings of land are imposed. Otherwise there
is the possibility of such lands being cor-
nered by rich landlords These landless
Harijans will then be deprived of their rights
and cheated out of their rights and due.

You may make the punishment for pra-
ctising untouchability more and more strin-
gent. But T would hke to remind that this
social scourge cannot be wished away by
legislation only, Great leaders like Mahat-
ma Gandhi and Dr. Ambedkar have given
their lives for the eradication of this social
ovil a stigma on the fair nams of our coun-
try. If social justice is to be done by these
people, there should he 4 sca.change not only
socially but even in the attiude of the Govl,
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In the matter of jobs, the Harijans should
be posted as high officials like District
Collectors., They should be provided jobs
much more than the reserved quota for
them. Then only therc will be social uans-
formation, Otherwise they would be dep-
rived even of the rights guaranieed to them,

Sir, the progress of the plans and pro-
grammes meant for these backward classes
has so far not been uplo our expeclations.
Therefore, [ request that a special commit-
tee should be appointed to go into the gques-
tion of the implementation ol these pro-
grammes and to identify the areas where
there has been a shortlall in the targets,
They should be empowercd tn evaluate the
progress of these activitics in cach and every
State.

With the problems of Harjjans are close-
ly connected thote of the Adwvasis in various
parts of our country  These innocent peo-
ple have also been neglected by us so far.
As a result of this neglect, they have fallen
a pray lo the philosophy of violence. When-
ever the neglected find that through demo-
cratic processes and constitutional methods
they cannot enforce their rights, they enforce
them through wiolent means, Government
should therefore see that these people are
weaned away from the path of violence by
restormng to them the!f rights and opportu-
nitics,

In conclusion I would re-iterate that if
we want to integrate these Harnjans into the
mainstream of our society if we want to
provide them social, political and economic
equality, all of us, the Government and
social welfare organisations should work for
them and towards this end. At least then
we would have in part atoned for our past
réel‘llect of these Haryans, the children of

od,

SHRI B. 8. BHAURA (Bhatinda) :
Please permit me to speak in Punjabi.

MR. SPEAKER : You have not given
notice, If this continues, then, there must
be arrangement for all languages, 1f you
speak in Punjabi, only yourself and wyscl(
will yadersiand.
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fafrez amga & wgr & fr g w20 A
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e groa wrgw @ @ & G0 K i
%ar g fe gfeomY 1 @ & it s arer g
grem et W\ WIT 3w ¥ A% A qaw,
woife T & dw-wiy, A & qW
afiq faget §, SN i) 1 aat
& a wwar ge ¢ fagr @ 1 s0fs A
frgt faat @ 7 s wg Z ar a8, %
oYY qra Wt Y a1 ¥ AN FI YE 7]
W AN FAT A AT W7 IAA
weft afr frwday | SeEm gfrom v}
T I A WA A ) A @) I
W™ I 7 B 9T A | qTH IAF]
e wifan grar @ e 3av 9w §9
gl aweR d fr gy gt AW W
FfFAT I AR QAR AN A X
¥4 919 | T avg § Alwfray 1 @ st
97 IAFT FET GO AL 0§ L Ww
AN ufewd 2 Ive7 glraAt o avw a0
W AR R 1 & W Af @req f§
g UrRT IAFT FFAT A7 | IR o@-
adt wdowe & wgg wwe swgfe
gfewat £ grard vray Ay &1 gfea
way frerrr 8, g8 @ ¥Oe@r A
ot #1 #1797 $9 o Ag) T -
Wi ¥ qrg g7 A8 ¥ 3w g Ak
g Glefela ot agt § 1 wma A
®1EE A § A g ag § fe i
HTE 9T 984T T A AFAE 7 ury IEw
erar A R for wre v ¥y QAT
ws wE ¥ 9T 7 wE o 6wl
Qg WA A § fr W E Ao W B
w11y 7 wrad ag A e fE wgg
ferfrag € &

e e a) fawr § g9 9w 9%
# g

oft won flag witr: qtfrg & sg1
fin X3 e Py wofigg | v oy W



169 Untouchability

& o1 W § I ¥ F qudy far
wife og 59 a=ot 9@ @Y & AfeA
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g W wepr § dfew qx IF @R
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W ol & wg & qew Fv §
T qaT Y A W sqi faay apd

Y gwaR W (qed) - weny
wgreg, wgreAr arat & 28 wf, 1933 w7y
¥ A1 FEIAATF q0q AW CF OHE
AU § | 93 Wwifas F6E Tg) § | e
STAT AT o § | IET 26T URRA A $AS
sATE R T or gy f g &
FW A FH @Al gAT  q@gA ) C&r
argA AT wA q7 AT P wAA aga
T3 Feqw &< fzar § | 9q weg qIHIL
F9AT YT BT GEIT AN gFA F O Wl
FR O oA 5 @y f5 W
/AT A A L, WY A A @GR
AT | & @ARAl § X8 AW & FAA
WAy R A AN AT E | W OE
oygae §, 398 qedHmd o3 faar fo &
A 7g et ®7  wr fRTN wo wQmd
¢ s gw%1 qQ w91 & 21T ? oF wEh
THT FT Q¥HITT FT A §, Fgar § e
47 & ATHST § AfF mi Fyo g fe
g, agwr /A1 oF W Fr fwEe
fam §6 8 gU, ARSI ag AX &
g @ & fa 7 o3z swar g, 99 9
Ffeg 1| 719 w7 ¢

“The judge should study the character
and age of the offender, his caily breed-
ing, his education and envuonment,
the circumstances under which he com-
mutted the offence, the object with which
he commutted it and other factors. The
object of doing 3o is to acquaint the
Judge with the exact nature of the cir.
cumstances so that he may give a pun-
ishment which suits the cucumstances™,

At wr i@ TwwAg
fe g wiw  AfvEwm e A TH W
@ifiry afea g A8 Qar wfer fegw
) oF FEA ¥ w ao g e )
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ot 8TCe Mo siAR (et wew). 77
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ot geaR T W 99 TAd frer
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. =t e ghgw are (waarm): fodt

o & y ageht wda w whw
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w1 ... (veem) ...
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Wi Ausgng e F foram
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adwt § ag abF o At §

g ¥ aft aarag g f o QN
® gurey & ¥ fa¥ A w7w IR |
Aoy gy qr dan dwAnal ¥ @ & W
wei § 1 a0 qufad o gI FET iRy
& vg que ar af & wafad ¥d ww
% forg wt s wifrard wew ey § o€
wiwwl aff § 1 & @ & wiaed

won ey % fod dare @ §
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gw WA axew: feaar zmq &
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MR. SPEAKER : Nine or 10 minutes
for each at the most, Sometimes Members
grab some time and the next Member has
1o suffer because of that,

*SHRI J. M. GOWDER (Nilgiris): Hon.
Mr, Speaker, Sir, | am thankful to you for
giving me an opportunity to say a few words
on the Untouchability (Offences; Amend-
ment and Miscellaneous Provision Bill,
1972 on behalf of my party, the Dravide
Munnetra Kazhagam.

Sir, the provisions of the Untouchability
(Offences) Act, 1955 are sought to b amen-
ded through this Bill. Inspite of the fact
that this amending Bill has been brought
before this House after a lapse of 50 many
years, still there are many lacunae and loop-
holes in the statule that are to be removed
and plugged. In the legislation formulated
by the Government which swear solemnly
by the establishment of a secular state in the
country you fiind the word ‘religion'. 1Is
this ;n consonance with the professions of
the ruling party ? This is what you come
across n the original Act :

“Whoever on the ground of "untoucha-
bility"* prevents any person—

(a) from entering any place or public
worship which is open to other per-
sons professing the same religion or
belonging to the same religious deno-
mination or any section thereor...

1If untouchability is practised in respect
or a person professing the same religion or
belonging lo the same rehigious denomina-
tion or any section thereof by a section
belonging to  that religion, then there
is penal provision under this Act. Iam
sure, Sir, yon will agree with me that in &
secular State the people belonging to diffe-
rent religions should have the freedom to
worship wherever they want. For example,
if a section of Hindu religious faith pre-
vents another section from entering a place
of public worship on the ground that that
section belongs to  scheduled caste, then the
penal provision is attracted, as the practios

*The eoriginal spesch was deliverd in  Tamil
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of untouchability 1s an offence If you ex-
tend this a lttle further, what happensf
pon-Chnistians or non mushms are preven-
ted fiom eatering the place of public wor-
ship of Christians and Mushms ? This 18
not an offence Only when such discrimi
nation s piactised with the express sanction
of laws, the efMicacious penal provisions for
eradicauon of untouchability lose their intri
nsic value I have advanced this argumcnt
to show that If the Government are heen
to have the word religion' m such a lcgis
lation, then naturally there cannot be any
possibility of having a sccular state in the
country You will agree with me that
religion 13 the bed rock of casteism and
bigotry that are bedevilling the entire woun-
try Unless ‘religion’ 1 deprived of s
lIegal backing you cannot successfully imple
ment any legwslation for the removed of
urtouchability

I have no hesitation 1n saying that the
Government are to be blamed for the per
petuation of untouchabiity in the country
because they do not seem to plug the loop
boles in the Act These loopholes are the
breeding gitound for the pracike of untou
chability in the country [o whichever
rehigious faith a place of publk worship may
belong, there should not be any practce of
untouchability and here there 15 no need for
mentoniong ‘religion, in the Act

13 27 brs

[MR DEPUTY SPLAKER in the Chair)

1 am proud to say that the Tarml Nadu
Government are occupying a premier place
in the country so far as removal of untou-
chability 1s concernsd  That 1s because the
Government of Tamil Nadu have taken
certain pioneenng sicps in this direction
For centuries the people belonging to a
partcular community could alone become
the priests in the temples This  profession
had been the exuiusive prerogative of a
certain section of the sociely Now, the
DMK Government has passed an Act
under which anyone «an become the archaka
(priest) m & temple Even a2 haryan can
hope to become an archaka in a tempie
You will agree with me, 5ir, that this laud-
able legslation is worthy of emulation by
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other States and in fact the Central Govern«
ment should give a lead n this direction

During the hve year period of admimstration
the D M K Govergment have enacted such
progressive measures llow the Congress
Party 15 in power at the Centre and also n
most of the States I do not think 1t will
be impossible for the ruling party to enact
such meanminglul and progressive measures
throughout the country  Similarly, 1n the
matter of inlur csie marniages to which a
referenie was made by the speakers who
preceded me, the Government of Tamul
Nadu are awarding Gold Medals The
people contiacting inter caste marriapes with
Harijan community are gnen incentives and
encouragement 1 wondcr why  other Stiate
Government should not tahe the <ue from
the Tamil Nadu Gevernmient for the removal
of untouchability  The ¢ entral Government
seum 10 be concenttating  all their energies
i political mawmpulations and n political
expedienues  The ruling party 18 more
mteiested in Winnming electuons and in topp-
ling the Opposttion Governments m  the
States than 1in implementing the Acts for the
1emoval of untouchability and in encourag
ing nler caste  merriages  with  Haryjan
community 1 would hike to ask which of
the Cunual Minsstars s givng senious thou
ght to remove uhtouchability and to provide
wdys and means for the uphifiment of sche-
duled castes

During 1968 the number of untoucha-
iy offences was 203 There were only
203 (flerces when the number of scheduled
casle people 15 abont 11 crores OQut of
this, 1n 3% cases there was conviction and
there was acquittal 1o 52 cases In 39 cases,
reconcibation was reached outside the court
77 cases were reported to be pending From
this it s clear as to how many cases of
offences are brought 1o the notice of the
authorities  Firstly, the Harijan against
whum this offence has be n committed has
no courage to approach a court  Secondly,
he has no money to spend on such a case
Thirdly, alter contesting a case against 8
caste Hindu, how i he goirg 10 ive n the
midst of a community predominated by
caste Hindus after the case it disposed of
in his tavour ? The very fact that the sche-
duled castes are economually at the lowest
rung of our sociely 18 resulung in the per-
petuation of uniouchability in our country
Evea if & Central Minmter belongs o the
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scheduled caste, he 1s not known by that
factor The power that s vested mn him
makes him known better throughout th:
country Only when the economic status
of the Haryans and the Scheduled castes 1s
improved, these people will gam respect in
the society, 1 would like to know what con-
crete steps have been taken for their econ»
mic uplifiment The father of our nauon,
Mahatma Gandhi, two and half decades apo
gave the clarion call to the naton thit
untouchability should be done with immedia-
tely What has been done by the Govern
ment to translate his vivion 1nto acuion " |
am sony to repzat that the energies of the
Government are getting dissipated 1n otner
directions, but not in the remoral of untou
chability

1 commend this amending Bill which
secks to enhance the punishment But, whit
steps have been taken to give free legal and
to the Haryans who are the target ot such
offences 7 It 18 common Aknowledge that
these people have no resources to fight n a
court of & law  Unless they are guen free
legal aid, how are they going to take advan-
tage of the provisions of this Act? If the
Government want to immplement this Adt
vigorously, there must be a provision in thn
very Act, giving free legal awd 1o the Haryans
and the Scheduled Castes, who are the
harassed vicims of other sections of our
soctety The Elavaperumal Commuittec has
made many valuable suggesions The hon
Minister himself stated that though thus
Commuttee had recommended three raonths
of imprisonment the Government have
brought 1t down to one month 1 thi
amending Bill, as if the practice of untou-
chabiity s coming to an end 1n our
country

I regret to point out that this Act has
not yet besn made available 1n reponal
lnnguages  The police, the magistrates and
the revenue officers are not fullv acquainted
with the provions  of this Act  They are
the people to wmplement this Avt 1 would
hke 10 suggest that in the syllabus of the
training schools for Pol'ce, for Magistraics
and for Revenue Officers, the Untouchabi-
ity Offonces  Act should get a promunent
Place 10 that the concerned people get an
intimate knowledge about the provisions.
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You know, Sir, that 1t 18 wmpossible for
the Haryans to go 1o a First-Class
Magstrate’s court situated far away from
thewr place  Thev have neither conveyance
facility nor they have money to spend on
such visits 1 would suggest that mobile
courts should be cstablished throughout the
country for the purpose of implementing
this Act wvigorously I would also like to
point out that adequate protection should
be gnen to the people belonging to
scheduled caste and  harnan communuty,
who take courage 1a therr hands 10 report
such off nees commutted by caste-Hindus,
1 would also siress the need for raising the
standard of living of these people, which
will ensure them a place of honour in our
sociely and not the place of exploitation.
The Government cannot eradicate untoucha-
bility solels with the assistance of this Act
providing punishment

T came across a report that n Chandi-
garh there are separate dharamshalas and
cremation  grounds for  scheduled caste
people  While they are line they areill-
treated, harassed and vicumised  But after
their death also, they should be burnt or
buited in & separale cremation ground I
would like to know why this hind of a
thing should not be mad an  offence under
this Act 1 would ask « f the Minister as to
what action has been taken by the Govern-
ment agamnst the peyple ke Puni Shankra-
charya who want 10 perpetuate untouchabi-
lity 1n the country

MR  DIPUTY SPEAKER This 1
prowvided for n the Bill by which such
things will be taken cate of

SHRI J M GOWDER  What
happened to the case against Pun Shankara-
charva 7 Before T conclude, I would appeal
to the hon Mimster that the lacunae and
the loopholes 1n the legislation meant for
the 1emoval of untouchability are removed.
This kind of amending Bill should not be
taken advantage of by the rulng party to
get the voltes of scheduled caste people. The
provisions of the Bill should be imple-
mented manly 1n the interest of removing
untouchability and in the nterest of upld~
ung the cconomc 1nterests of people
belonging to scheduled castes.
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& forema Feg (5 %7)  sreaw
e, & gq wnfer fadas w1 wdw
AT § 1 weqew fee o e & fag
ORE § ) gATU @ WAT Srrfady wy agg
sl ekt sragg 3 R
agt wequaar afedt & @ wif § 1 gEwT
qF W9 10 qg A0i-sqFeqT W oY fa@

AR @A & wigw fpar 9r . afz gw
weqegar &0 frarer @ TRy 2 Wi
FA FY IzrAr AEF § A g WA N
a<h W AT 9EW WX I A7 -qAF A0
W qW WU GO | FN-sqEedr S
wifr-sgeeqr gz 21 @ ¥ § A oEw
fra Frar g

WA e ga ag wan g o
QU qoit ¥ ¥ A WgT A9 § IAH AN
®! ¥ wed AEA ¢

AT @ I mowATgE Y

oft frwra feg @ T aot F o
X ¥ ITHY gW WAIAIA WAY WA
qF qAq Jar 91 99 g7 YA 9 foegw
wqfex A 4 | X F gAL A A
¥ 17 wa¥ F9T I7H orar Ff g 9=
Y &) afer g & 0 3o anfrar R
ot faxsy qerfes sfeqew g8 A7 @
7§ W g9t v & Wi IAE ge fame
X W} | I W F AT IAAT fAfag
aft ar forqar az¥ or1 ag avgd oo
AT WY AT | WF A ATfA-Sqeqr &
acs e

o™ @ O R § R %1 T g W
#rard §, ag v wd A 4 ) gw
& % ot qgy W ¥ @ g A
eNRaT . a uF wize Wy S o
@ Tt FaT, 1T T R AT et
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s@riag fedt o st v ot 7t &

ot we. @ Hat . wror W g7
Tt F9T ¥ A T 4

ot farara Ty . wafeq & sgar g iy
TH AT F) AT FAT {00 | A7 sqATYr
A W FEAT M, AATAr Bo@ew
WG 1 wify qar a7 qF w@w Ag
gt a7 a% @ Aard ¥ gw wfed @)
yifez® |7 g7 AT grr ) agA a€ durd
R A7 7§ I ¥ w4 g9 wAT WY A
A ZH AZT TO &L 957 ¢ | qigfag ¥
qﬁfzﬁﬂawrg:ﬁgqa e o
e aife & fag ooy ey € §1
gH AU gragr N W@ vy 3 0¥
qIEAUE it gw W aFx g fw AW
gfew & @mom guFt wuA ) FIA R
qIq QST FTAT 9T AT | THET 4% WIS
g A afaw 7 § ST A ST AN
THE! tHeT &9 .,

T JIAHG qaeg qagdy At adt
AT § 1

=t frerafag  zifees |a wime
q 9Ed

gWIBT & 0 fArd §, wg WA
fes t &1 daq¥  warfem, @Igee
Prezd, Wegew @y & Wy @ §
A qret graq wedy Af g 9w
we fag wawr o aga feg § &f
faat 1T IA feafy & garen IE71
g 3aar gure A g § 1 & w1 A
& 7y wigan, fody & geam AR
T AQ WEAr | ug 6§ §eA ¥ O
e & A grer g1 g o
ATy AfY §, €% Wit 7yt v @O
wcwrg i §, ooh Y &, o R
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sy § ¥ gurt ox A EeREw
TR R AR g AP I T W R X
P AR Y, I A wy g faAw
areft grwa wsd A &, g ¥ =%
a1y § Formey warwar §, aficar @ @
g maqd & wroor, AP TG W A
®) 2w 7Y 75} fawar {1 €€ AT AT
a% WY AN FRAES T A
gt 9T A% qg .4 &% Ay Har 1 A
A g 5 % $gaX 7 7 g7 A g,
nd gar wifgd | §B AW K1 JAR 9
afagrz A wqr = A sfER A 99 Ag
forast a9g ¥ IAN AT PAT TG Y
T e ¥ got A & fgew faerd o
g afEr S gEt fre® gT &R,
ITHY qIAT greva w19 T | A AIERY
WA ¥ grww faw @0
arex &7 wowee AURT w1 EE fRar
towga § w dwd ¥ afes
ol 1 A g 1 A0A g fauEd wwa
¢ 1 9T urdl sqig wY ara wAd g O WL
AT H WX { gl W AEQA Y, W/
W & w7 &, afvar qfqd & wT @

qX T CF A ¥ sqqTqT W A9
AT GE(EAAT ¥1 A7 qHEIAr § xqFT fAq0-
WA SR WY QT WU
R ¥ wifgdy ME s wed
@R wifgd arfs op wifr ge@ aife &
TOE A g | YAy wA fwar @ @
AN ¥ gX S GAT $L GEA |

MR. DEPUTY-SPEAKER : Have you
read the Bill 7

SHRI SHIVNATH SINGH : Yes, Sir.
I have read it. [ have gone through it
thoroughly,

MR. DEPUTY-SPEAKER : You are
Lt.'tt::;'.u of inter-casts marriage aod thinks
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SHRI SHIVNATH SINGH : I am going
to the root cause

MR. DEPUTY-SPEAKER : What you
say 13 something different from what is pro-
vided 1n the Bill,

&t fareng fog . seafafedt amw
frerar arzd & | ¥ I WA waTEw
%8 w1 1 wraA fear g, guiw o
gt &1 Sraar fear @) X amar g fs
AT ¥ §T 9F2W, ¢F A qET g
o g¥41 § AT a9t o 3 Ay A A
yazafafadt &) foemr vy @ o aw
a ag fadt @ Wi A §r o fae @i
wN wga # wfaE ¥} YE@NE
T 9T F17 FT 9L G [AT &7 o
feht mrde wmioh w1 o § Afew gy
AT AT AT § ) AT Y g gen-
ga 1 faer w54 7 @ar oo qwr
2 fFT FF9 mwr a & WY g
IE W § O N A  qFA Y | G-
WA ¥ A OFEY AR § IT AT A
TR AMT G AT SART W awy
faerar m | ¥a9 ve@ wAT TR
¥ gHET gF AL N | AW AT WIgWY
CHEG & 9 T AT GEAT | WA qAC
W AR w1 At §E grEAee @ g
IE%T & T s@T g1 afen aow
@A EF1T i T A 9z Y 1 aA
e W aT w9t fead @ g #
wrt g feerd | wgE @t & W
@ free gu ¢ fe gut &t & g
N ywd A @ sy @, wewa ¥
IAET THAAT AG $T TS ¢, wrwaAr &
oA A §EA §, FEX AT GAQ O FX
R % g T FW R T @
FAR T R...

ot Tw vt (IET) @ A ww-
frdtae amoe §
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ot freme feg : ag &5 &1 s
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A X

T Wl % @19 § 57 fas &7 qadq
Farg

ot wew fagrd woqY (mifeas)
IqTEaS A3A, 78 f99 1@ T FT T
§ v fed 22 wrei § g w1 aar
FA ¥ gant yaet faww go @ sl wra
AIAWHAT @ @ H1 98 7% § @
T HF A FEA § IT W AR &
ware 1 1950 & s gavwr wfaw @
o 9% wgear 17 & ga Ao & 4t
W At el 4@ HIgF &
WTEAT § | TAT 3 ArqorT A7 4 -

FeqEdar ¥ a7q fear oam@m § @}
3% fedlt ot &7 & arwow fafog
fear anar 8 | wegsaar & I fae
fravqar Y a0 w0 w9 For
o fafe & wgA gedg e

gfegm ¥ fwlasii ¥ goga &t
gy wifes ®< faar afs s wer
¥ gurgy @Ay af g Iaa qwfr
¥ fag w7 off Famar g4 AfFT ww
wg v ot wyaier foard dar & W
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wgr & & arvr wgat f fe ol aw
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Fat 7 & 1 gfew cw gy v aed
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FE T A @y 2, frr wereal
¥ OETH o § Ay N W@ v A
T onfe wigE & famd demt ¥
wegwmar g f iR @ wror g fe
®A @ TUE & 75 q9 A F G900
W FITA & A0 {AT F 6 HY,
7 fodft 1 fa Qo adt Qawar g &
agy awwar § s goraens s ¥ @Y
fewifer #t 4t wad fedft aeg £t @
929 A7 WTAATAT 9 | WA H0E /R
# & gaET 41T A wEr &3 AfeT Faw
FIAT FAT FT AT T I T8 6 g
WEYTET AT X &) &7 9y gArd wet
grft | weRaaT OF a1y § | St @ ¥
T N9 FT g wfewa v W@ § ) wfew
ot 7% ag T eurE A T ) ¥
gt F gomgT sawdwr ¥ of wefer §1
ag Grve & A afew frd g€ e g
AT ¥ WIEHt &1 T JAET, JaAY wwE
w1 <1 36 Kgary Py o § Afiew
TANATNUTTE FF &
& s ol % oF @ o wgar §, R
A T F AT T XA $TAT AT
¥ fuwrs §, 7g Wiy oo & faars
§ gt ot & A faars &1
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& Ay agwa A g o ag TEA R
fir wegeaat Aot sywear § 1 &fa% w01
W F W 9T q9 sqqEqT G 41 | QF
WY ¥ WAF §2 wAT HAT I F N 4,
afFT o @Y w3 ¥ @Y 9, OF A9 q9A
FX 4, 37 faqg wifz gar 71 T
afea wrl a3 gAd gud ar 0 AT
WU w1 famAw WEAw ) qT
F7 & wrare 9T a1 fraYy Y sl A
9T &9 gqEqT &) WIEEFAr Ag g1
‘Xq ¥T §T OF AT F B AHA
HAT FIAT F AT ;4 OF WA
wifer 1 aazaFar g e wifaa v
g3 1947 a% qA1 Wr s9&1 Q@A
F AT TG 99 AT | Y AT
gEaE! 7, YW AT A, T qAT
A1gd wraEsT A oF wrrvo day frar
NI #1 WHAT, AT HATHAAT 4 OF
TEg § fanrd W @ adam am-
7 §Y TgFAT wrign, $1§ giEr F9T At
/AT FEAT I06EY | AT 0F @7 A
ur wf, @ g &0 fF wA @ §e
¥ w19 g FEM A Fwrfan aeror
o1 fea ¥ s @gq FF gErd afq aw
af

a7 fadew § fr wwr gg #1797 R
%3, afeq swqmar & smad & fag
grarfas @ 9T uF% v ghme
warrar war gy | e wAd g e e
off faarwal ¥ gfcom <aui &1 re-ag
quaff d% fear war g, T Al A
quw AR AG W wwy, @rd-faog
¥ O ar aff & ¥eq, TN wfgwd
HHETT NTOr wEY W wwdl, gt aw fw
¥l wfwamwa # Wt gford saarfa
% foq qon gy <t af § @ ad
UF TE AT R §WE FA FT A
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g Af frarwar 0 wfafem @
aidt & 5 gfcam wfgaml &Y 7m s
Frare § gAFT aq7 frwrar w0
qar & aqrq gfead quui g7 afgse
far amar 2 1 fazaey sz sfowae
fediz cv atg & smmgvolt & i g 3
TH §T WA ¥ AW F A w)
WEARAT Wfgq T FMA & qig-Arg
fe-rradfas #3379 OF Tezsavar wfiy-
T NE FIX A HrAAFAT § )

7 0F gvE IR gET FIAT §
A AzAw 20 nw AYfaw 3t g€ d, aw
ol 9% daw gESIiaEar & gare §
s g 31 3 wEE e &,
afer An fza @ fr Amaw wiv
Fifam &1 vs fadrg ¥o% ofafra anfaal
o sAArfaat & gl o3 faww @
% fau & ifge ok o o= & =g
& W XA CF whvam g fear
wiar wifge « gw ag aew [aifcr &%
f& o= @9 ¥ 917w G@r T 9@,
fowd gonga & fag e w7
¥ fagg ¥ oF Awr-iE@T q9 @ 9A-
ww § 1 gw ofifeafa o o= o -
feafa Wrasd | g9 a7 s & 77
%19 g $T AFA | A% Grq  wHrfos
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¥ wigr @A Wifgm @ &} ag wearew
T wifygg @ fs...

MR. DEPUTY-SPEAKER : He is yet
to moke a speevh,
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SHRI ATAL BIHARI VAJPAYEE:
The hon. Minister did make a speech while
moving the Bul for consideration. He
could have said many things. [ will wait
for his speech.

ot v W i (TAZ i) ¢
Ioreaw wPEg, off Iy F grorva
wTew ¥ a1 Ay § 6 qrfaw wife
o AT g AL & 1 AT W AR W
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& feq 7y 9@ gt & | a7 § wEER
¥, wraw o1 fagia A, SwaT & oo
¥ Y wAg X WET ) 9 WA
w5 et fg % 97 s v § 5 GO
¥ agoan & wg 3@ A d—wgew
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“gvgeay davsay 99 qaifa sifaany”
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T & w7 w1 gof agy v g ok
HIEH-RAAT &7 w0 afes § | & qwrwr
g6 wfew afr & Wit qurr sonfeer
far &1 Afew oot sty qeeg Y 0w
AF§ wx1§ & wr aot-agwedr &
g F wa gg feeht 3 ofa &
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off qraddt ¥ wit @ A ik
g w1 718 fogr 1 wgewr At ¥ o
femr wadY grdar & wzr fs & way faaw
qAMT 7 gAY SART W0ET A Y wyfw
g gt aw swifaa g g 7 afe ol
IHEEAT [F—FEAAS AT FT WX I
& g qr—fE & ¥ o Far argar
g 8 X e wgmfe Ao fdt
Wit afcar ¥ €Y | S9%T 98 wYT gAT
* gay fawd of@are$ @ 2} N
qAAT T qfAraT 911 AT IS
wrEET X Wt gww & gag dfer o
o Fur Iz & ferg wod e w1 wrgha
& e feg 1% aran, aife g
g ¥ guar §, awfe dew g
A1 wrfade qo awrer 8

g del ey Hawr
st gt aF Taew §1 g aw e
Rasar g1 ww I e ek oo Al
& 1 fww ww s frare o e § Wi
Ty wrady wr gt fear amr wfyg
orf wgr gre § e ok ww g g
ot % g f, 1g AEaw s awar §
wae ¥ go wil & fo grnfey -
aq Y wraegwar § | g wTpE ¥, w-
fowerr ¥, nifireare ¥ offe anfiw sqoed
¥ o ol ¥ ot oY S0 e
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& qv ) g T wgAr 1 gaid
Tgt AT At § : agd wgw, g7 wbm,
et der o Yo R E A waw
FR & foar Iy, 399 qgAr =am faar
Wi\ gt @% ddi w1 oA §, qg
arga wgf F6 sawt w1 2am ar arfygn,
¥WIfE 370 § Iga & @AM ¥ qy9e
¥ Q@ ) AW @E FEAr aqrfen afag
®1 81 T qO-sqEar A WY A @0
®Y w@AT wifgn; a9 I9ET OgAE g
ff—

14 hrs.

MR. DEPUTY-SPLAKER : Would you
like these as amendments to the Bill ?

SHRI R. S. PANDEY : | wanted to
enhghten the House how the society 13 to be
adjusted,

ag I8 gar w5 qmfas am
FT TR

fawsft sfr w1 W safe =3 Feaar
& w1t gY, Fur fod) F9T & v ¥ sufem
¥ 9 &1 giepla® wrary @ awar i ?
7 § awar § 1 & wew W27 ¥ W@
& wrvar fe agr @ feafa & 330 o3
wifemdr 33 wfawa & 1 97 5t wigw
WX garfas e & @ar foosr <ar
war §, ST &1 @A Maw fHar §, gfgar
ot GFeaT Far a1 qry w7 ghomT vk
wifcarfeat # el wwfos §'aF w3 &
g e oa i erifanfcY socdem qr
a1 @ W g s wifge )
g¢ oz ®rf v Aol W =fw o
dlemr @, @ gad ey ad &
wgt ¥ o A ¥ AW §
s¢ waw wew § 19 @ |-

o
154
fav gomay # qF Wty [aaT W0
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wgaTe far wfge | FAF F qra qow
urq X Afes g §f adez adf &1 @
uF wfwar § Y oF w7 w1 TIgEiy TE
aar # dar weAt § | afeT T 3% FC
HTEAT AT, nF qHed KT g FT wraAT
R Naq %1 g anm sgfeat faq &
gw oYy 2, fody 20 e 1g® £, gm WY
TEAT WNTHAFAT ¥ 0F A% § ALY aveqy
aq % g S Ag 1 |war ) g@iwq
quad 7 gfiz §, awmar & e §,
HIAAFT  qAT FW g FAK WA F
wiw 1€ GrRT A §), g1 A §), 9% -
5% § | 9 9AR

SHRI K. S. CHAVDA (Patan): I rise to
support the amending Bili before the House,
The Elayaperumal Committee submitted its
report in January, 1969. The Minister has
come forward before the House today with
this amending Bill. That shows that
Government 18 not serious in case of
remorval  of untouchability.  Otherwise
Government would have come much carlier
because 4 years have passed. When the
preaching of any reform fails, the law takes
the place of preaching. In casc of removal
of untouchability, when the preachings of
saints and great men like Mahatma ¢ andhi
and Dr, Babasaheb Ambedkar did not
remove untouchability to a considerable
extent, then, Sir, Article 17 was provided in
the Constitution and our Indian Parliament
has passed the Untouchability Dffences Act
of 1955, But, Sir, I am sorry 1o say that
there 15 wide gap between the legislation
and the implementaiion.

Today the scheduled castes people in the
villages are not allowed to feich water from
the same common well in the village. In
the same way they are not allowed to
worship God together with caste hindus in
the same village. Even the barbers and the
washermen do not serve them in the
villages, This is the position, Sir, even
after 25 years of our independence,

Now the circumstances are more favour-
able than they were when Mahaima
Gandhiji and Dr. Ambedkar tried their level
best to remove untouchability,
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Still, Sir, the Government of India and
the State Governments are not serious to
remove untouchability lock stock and barrel,
Otherwise it would have been removed by
now,

The figure of murders of schedule casles
people during the years 1967, 1968 and
1969 were 1112 for the whole country.

Qut of them, nearly 556 murders were
from Madhva Pradesh and U. P. A Harijan
girl was burnt in 1970 in Madhya Pradesh.
When the question was raised by me on the
floor of the Rajya Sabha, thc Prime
Minister promised to make a stalement
regarding that case. But she never made a
statement though she was and uptill nnw is
the Minister of Home Affairs and if this is
the position regarding thc Prime Minister,
naturally, Sir, the State Chief Mimsters
will follow the same thing and do nothing
to improve the conditon of the scheduled
castes and scheduled tribes. This portfolio
of the removal of untouchability and
amelioration of the condition of the
scheduled castes should be in the hands of
the Chief Mt ..ters in the States and in the
case of the Centre it should be with the
Prime Minister. Then only something can
be done with regard to the removal of
untouchability.

ot wiifrin wg  (wTrass gav) ¢
srew fafaeex 3o o adf a4

ot %o QHe wrazt: wiEH fafaset
ot ft wxt E TEEr AGA SUTET AT
gt g\ A S §w A FIN gEH
SYIET WHT TIT L

If she takes keen inierest, then things
can be improved. The Prime Minister held
about a month back a meeting for the
development of her constituency, namely
Raec Barell, and all the Ministers were
invited for that meeting, but only the
Minister for social welfare was not invited,
For the development of her own district, she
has taken so much interest...,

MR. DEPUTY.SPEAKER : The hon.
Member has made a reference to it. That
should be enough. Let him not divert his
sttention from the Bill, ’
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SHRI K. S. CHAVDA : 1 am not
diverting my attention. The whole thing is
only the Minister for Social Welfare....

MR. DCPUTY-SPEAKER : Uniouch-
ables arc being bypassed by many other
matiers. Let him now come to the main
thing.

SHRI K. S. CHAVDA : The main
thing is that if the head of the whole nation
takes the initiative, then something can be
done.

MR. DEPUTY-SPEAKER :
not go off the main subject
Bareli.

Let him
to Rae

SHRI K. S. CHAVDA : At that
meeting she said that she wanted to make
Rae Bareli a model district. That is why
1 say that she should take this up first,
namely the removal untouchability.

MR. DEPUTY.-SPEAKER
relevant..,.

: That is

SHRI K.S. CHAVDA : Here is the
press report weich mentions the names of
all the Ministers who were present....

MR, DIPUTY-SPEAKLR : Let him
not go into the details of all that, He is
going away very far from the main subject,
He has made a reference to that and that
should be enough.

SHRI K. 8. CHAVDA ; The main
subject is the removal of untouchability, and
1 am coming to that also. 1f she takes the
initiative, then something could be done.
All the Ministers, Central and State were
present there, but only the Minister for
Social Welfare was not present....

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : No
Minister was invited. The Ministers went
on their own,

SHRI K. S. CHAVDA
Mehta, Shri H. N. Bahuguna....

Shri Om

MR. DEPUTY.SPEAKER : Then hoa,
Member has alrcady made the suggeation
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that it will be most effective if the Prime
Minister herself takes over this responsi-
bility. That is very relevant and very
pertinent and I have allowed it. But
beyond that, if he goes off and goes into
the details of what hippened in Rae Bareli,
then he will be going very far away from
the subject, and the poor untouchables
whom he 15 trying to defend would be the
sufferers,

SHRI K 5. CHAVDA : She wants to
make Rae Barelh a model distriet 1 was
submitung that in the case of removal of
unlouchability also she should take up that
responsibility My point was that....

MR. DEPUTY-SPEAKER : 1 have
allowed that and that 1s quite relevant....

SHRI K. S. CHAVDA : But the
Deputy Mimster says that no Minister was
inviled to that meeting. [ should say
something n reply to 1t and say that all the
Ministers were nvited. ...

MR, DEPUTY-SPEAKER : I do not
allow it,

SHRI K. S, CHAVDA : That is quite
relevant.

MR. DEPUTY-SPEAKER : The hon.
Member has made the point. If he wants
to go intv the details and deflect the entire
discussion into something clse....

SHRI K. S. CHAVDA : But the
Deputy Mmister says that [ am wrong
Should [ not suy something n reply and
save my position ?

MR. DEPUTY-SPEAKER : Rac Bareli

is not untouchability. Now, the hon.
Member should conclude, [ am calling the
next Member,

SHRI K. S. CHAVDA : This is unfair.
She says that Rae Bareli should be made a
model for the whole nation. Should I not
refer to that and say that untouchabilily
shoyld bg removed 2....

MR. DEPUTY-SPEAKER : He has
made that poigt and 1 have allowed
him,
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SHRI K. S. CHAVDA : The Depuly
Minister said that mo Minister had beett
invited. That is why I am quoting fiom
the report...,

SHRI SHAHSI BHUSHAN (South
Delhi) ! The hon. Member should be made
a model Member of Parliament.

SHRI K.S. CHAVDA: If | would
have been 1n charge, there would not have
been any untouchability at all,

MR. DEPUTY-SPEAKER : [ havea
feeling, and I do not know how really

concerned Members are for those
whom some people consider untouch-
ables....

SHRI K. S. CHAVDA : If even you,
Sir, fail to understand what 1 say, 1 do not
know what to do,

MR. DEPUTY-SPEAKER : The hon.
Member has made his point and it is a
pertinent point, and 1 think he should be
satisfied with that.

Now, the hon. Member should conclude.
Shri B, R, Shukla,

SHRI B. R. SHUKLA (Bahraich) : The
real point of the controversy has been
missed by many Members who have
participated in the debate. The gquestion is
not wheiher untouchability is a course and
whether it should be abolished or mot.
When we adopted the Constitution, we
made a provision that untouchability i
any shape or form shall not be tolerated or
practised in this country. In pursvance of
the constitutional directive, the Untouch.
ability Offences Act, 1955 was passed, The
question which this Bill raises for discussion
is whether the punishment already provided
for under the Parent Act should be
enhanced so as to mect the situation.

The question is whether when we byip
an amendment for enhancement of
punishment or for providing a minimuim
rigofous imprisonment for an agct :
amounts to an offence upder the Acf, we
have made out any case or not, Ouly'if
the existing penal provisions in the Ae:‘!;ra

inadquate amepdment beomes nocestety,
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The real point to consider is whether the
punishment of fine or imprisonment upto six
months has been inadequate to remove
untouchability. For that wc have to see
how many cases have gone to courts and
how many persons have been really prosecu-
ted and convicted, and in spite of the
conviction and light punishment under the
parent Act, those very persons have persist-
ed in repetition of the offence. Only then
it would be necessory to make a change.
But if the implementation of the provisions
of the Parent Act has been insufficient, there
is no question of bringing an amendment
Bill.

The principle o punishment is based on
three grounds. retributive, reformative and
deterrent. As for retributive punishment, if
a person has beaten another person, instead
of the person who has been beaten taking to
private vengeance against the wrong-doer,
he secks the assistance of the court which
awards the punishment. This should be
settled through the agency of the court of
law. Then there is reformative punishment
and  deterrent  punishment, Delterrent
punishment is punishment of such a
pature as to strike terror in the
hearts of potentinl wrong—  doers
and prevent them from committing the
.offence. | would submit that the punish-
ment* provided under the Untouchability
(Offences) Act]is ncither the retributive type
nor of the deterrent types but by its very
nature it is of the rcformiuve type. A very
distinguished jurist, Mr, Salmonds n his
famous-book on Jurisprudence has said that
law lags behind public opinion, as publc
opinion lags behind truth,

. MR, DEPUTY-SPEAKER : How does
he define this Bill 7

'SHRI B. R. SHUKLA : I am saying
there is no case made out by Government
for bringing a bill of this type for making the
punishment which should be minimum of
one month imprisonment in the case of first
offence, then adding another term for the
second offence and adding a further term
for the third offence. It means we are
encroaching upon the discretion of judges
because after a judge has come to the
conclusion that a cettam person has com-
mitted an offence [ur which he should be
punished, what should be the quanium of
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punishment should bz left to the discretion
of the judge who decides it taking into
account a variety of reason. Therefore, my
submission is that Bill is uncalled for. The
punishment is already there ; to amend it is
now uncalled for. The Bill says in the case
of first offence under the Act, there should
be a punishment of rigorous imprisonment
of not less than one month. Such type of
provisions do not improve the matter. I will
give an illustration,

There are two other enacim:znts in this
country where the minimnm imprisonment
has been provided for. One is the Preven-
tion of Food Adulteration Act where the
compulsory punishment 1s not less than six
months imprisonment and a fine of about
Rs. 1,000, The very fact that the minimum
punishment of six months has been provided
has gone a long way for the wrong-doers
to defeat the provisions of the law by adop-
ting corrupt methods, because thcy know
that once they are convicted, no mercy
would be shown and therefore they must go
to the police officer and the food inspector
and see that that is not allowed. Under the
Gambling Act also, the minimum punishment
is six months rigorous imprisonment if a
certain place or a certain house is used for
gambling. That provision has not been very
successful,

So, my submission is that this amend-
ment should not be allowed to be passed,
although being a Member of the party which
is ruling, I shall only support it, but because
it is a radical and social measure, I have
ventured to put forth my point of view,

st fawey wew anw (efear):
JYTEYA WEAT, FAR T4 W F qFAX
AT F UF T §—

WrgeToit AT qE AiEy
AY AR A T A4
Tgde Tt g KA

gard manat & fawtar & oy awpl
o WY qF AT & v & wer far
g1 | 39 9417 7 fax TP w7 9y W,
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wife fax ¥ o wEfaar g g
fod fax & aTraT I &Y ) a7 °1,
fox & qrg strr § 97 B W g
ff | 30 F wF AT ¥ qew QA g,
o F N gler Qat @, & fa qam
' A wEr 91, HqiT qfrg 791 97
dwdz W wmr @, WF S g3 N
W NI W, 9% T2 FA@Ar § W%
XA FTIW@ JACE FLIT Y
qu w8 &1 91T Qe HATE 1 I H AT
TRIATA LAY AATqT —waiT @ QA Gq
B YZ F AN ST dY1 gg IT AT
wgr war ar faq gug qara & fafra
7 & WqAeq 33 F fadt, o § AR
A, afes a9eq F T F WIARX AR
Wit ¥ fawsy fear war 91 afFr G
T FL W waeqr ¥ g an§—y
A § oafeqd w1 wRT H ar T @,
fedt wimTor Ao ¥ dar gar wafer @
WIRIT FESA AT IAF A1 N Agw v
arfaar w1 Igafaar aqy ..

MR DEPUTY-SPEAKER You have
only two minutes and you have started a
philosophical matter

ftafayw @ f@ crawe &
TR ATRY FT F§ T AU AG v
i

oft We qWo WHAT FAEW AR WA
VF M, AW IR IGT AR !

MR DEPUTY SPEAKER Mr Vaj-
payee supporied st

N of mfer paw  &fea 2w B ad
|

st farw wiet wore anta: & wg @
fis frc vy anfarar Wik sonfir
AT WX P FT 1 5 At ¥
wrE AR A & w9 ast & wq0-
AL e fec &R § e
) quf & gfena gt g Ao gl

=%332
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oy gy rar At awg A g fag
¥ fod amrsr @ afesys w@n w21, wWite
g g ¥— waF & 7 #7 a3 wg Wr
F—Ua syTeqy ot & AAR WA A,
aqr AT Y fqFGT wAT WAL TTAT 9T 1

3I7% N & gt & fa £ ¢ ot 7y 9,
7 IAR 9T AFT WRA A, A2 @Y ¥ A
N BN A A F FEAA @, T AT qOAT
AFT A qT 7, FfF7 T Ao A% I
FCH g AE S qEd ¥ T AT I
IST A F AT F v FF @ A fw
ER KT AT 91 1T 21 | T8 ATE AT qAEAr
oY | gt ¥ fanig 0 AId €A 9T gt
|AT A g7 &1 31 T6f JF A & afgopa
w<faarar) 77 1928 M aw & #i
w9 %1 a8 Fr47 1955 @ 7, ¥few @
FAT F IA7 FA0Z ft ot Aaw 39 -
TEqT T AL AW IR A IATR | T
fad v gwa ¢ % 39 & & ¥Aw
AT A1 FT G A 917 faar w@ | wH
Ffas T 9T @ @ FT TAEQ FAIC
faar ot forard g7 77 WAl 1 o I
% A7 T 95T W DI qEAA @
G T E R s I <) TR
gra St g qard wf @, ot W w@-
AT I AT ¥ fF AT gz & ;Fr 4@
ga® wAfa® ft §7 7@ O TEE A |
¥ ot & | A A0 ¢ W fer ey
FAF! LA @A AT T F1 €@
g

SHRI BS MURTHY (Amalapuram)
I am unable to undustand why this Bill
has been brought forward in ths way.
Earlier, the provision was that punishment
might extend upto six months Now it
<ays, one month onwards and the fine [s
Rs 550, Is this an indication that untoucha- :
buity 18 almot abolished mn India ? 1Is it
true 7 It 1s not true Why should we
misguide ourselves and our people and the
world ? Every speaker here today was gt
pains to show how untouchability was on’
the increaze  Just now Mr Vajpayee sgid
that 1n one of the central offices 1n Delln
the Scheduled Castes were not allowed to
take water from the common pot, Scheduled
Caste officers commng to Delhi are
given houses | need not say how
pcrsons have been murdered.
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MR DEPUTY SPEAKER You were
yoursell in charge of this matter when you
were & Minister

SHRI SHASHI BHUSHAN (South pelhi)
How many houses d.d you give them when
you were in charge of that portfolio ?

SHRI BS MURTHY Generally spea-
kers do not inconveince other spearkes
You have taken the hiberty and I shall take
the same liberty When I was the Mimster
1 charge of housing, 1 saw to 1t that at
least five per cent of the houses were reser-
ved for Scheduled Castes

MR DEPUTY-SPEAKER
this to come from you

1 wanted

S8HRI BS MURTHY
manage to do that and the Government
accepted that suggestion I am mpot speak-
about what I dd or did not

I was able to

1t 18 not a fact that untouchability 1s on
the decline, on the other hand 1t s on the
ascendancy In Andhra a youngman was
burat alive 1n day light 1n Rajasthan

SHRI P K DEO (Kalahandi) In vour
party's Government, 1n Kanchikacherla,

SHRI B § MURTHY Is the Swatan-
tra Party betier ? Are you supporting n?

SHRI P K DEO
ng 1t

I am not support-

SHRIB S MURTHY 1.1 a serious
metter, Nearly eighty per cent of the
Meémbers mn this House are absent 1 am
rdquesting those who are present to look
upon the Harijans as human beings It 1s
very bad He quoted the Kanchikarla
case What difference does 1t make if it
was under the Congress Government, or
the Commumst Government or the Swatan-
tra Gevernment 7 Crmme 15 a crime Even
if he is a Maharaja, I do not bother

SHRI P K DEO He should have
revigned from the party

SMRIBS MURTHY He Joes not
understand How it touches the chords of
our Yonrtd, After 25 years of Independe-
fice, these are bappening, He 13 talking

MAY 23, 1972

(Offences) etc erc Bill 200

of Kanchikarla happening under the Cong-
ress Government What has he done ? What
have jou dome in the Swatantra Govern-
ment in Or1ssa * Have you not been en-
couraging rcheduled Tiibes girls 1o be cold ?
Shame on you

SHRI ATAL BIHAR] VAJPAYEE
What 1s happening ?

SHRIB S MURTHY Nothing 18
happening We go to philosophy and say
karma 1 am glad Mr Vajpayee i1s support=
g urgent measures to remove untoucba-
bilaty lock, stock and barrel

This 1s a Bili which will begwle the
world I do not know why Prof Nurul
Hasan has brought 1t Uutouchability 1s
not on the dechime Has any trouble
been taken to <ee how far the legisiation ro
far available has benefited the scheduled
cacles? No We /amve Llocn requesiing
several times that a high level commission
may be appointed to g into  the whole
matter as to what lcgislation s available at
the Centre and what legisla ion 1s available
at the States to improve the conditions of
scheduled castes and tribes and find out
what reforms are necessarv to be made

In the sta emen t of objects ard reasons,
it 1s said that the Elayaperumel Commutiee
made certain recommendations and based
on that, this Bill has bcen brought 1 am
afraid there are a number of very important
suggestion s of the Flayaperumal Committee
and all of them have been forgotten 1 am
not for any enhancement pumishment but
when you sre bringing a legislation, do not
beguile the people we bad said, six months,
but today 1t 1s only one month  Orginally
we said, Rs 500 but todey it s only
Rs 50 to begm with Whom are you decer-
ving? This 18 very bad Som
1imes State Governments com®
and tell the Centre, ““We do not have
money” When the Department of the
Welfare of Scheduled Castes and Scheduled
Tribes was under the Home Mmistry and
when Mr Pant was there as Home Mimster,
he always appealed fo the State Ministers
that this 18 a very important thing 1Is not
removal of untouchability a nation building
process ? Can all the other people have
their own way without the willing consént
and cooperation of 10 crores of Harijans ?
We have seen how 7-1/2 crores of people in
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Bangladesh have revolted and broken off
the chains from their hands and formed an
independent and sovereign State of Bangla
Desh. Do you think scheduled castes
numbering 8 or 10 crores will always rcmain
like this 7 Is it not bacause of this ill-
treatment by caste Hindus that the move-
mant of Bangladesh was originally started ?
Who were these Bangladesh people ? Were
they not 200 years ago Hindus ? Was it not
because of the people ? Were they not 200
years ago Hindus 7 Was it not because of
the ill-treatment and harassment by the
Calcutta babus that they embraced Islam ?
Do you want the scheduled castes in India
to follow the same thing ? Beware ! | am
giving you a warning. During the last 25
years, you had spent crores and crores on
others. Did you not spend crores of money
on Bangladesh 7 I want more money to be
given to Bangladesh, because they were
originally my cousins.

But don't try to deceive the country by
bringing in a legislation like this.

MR. DEPUTY-SPEAKER :
shall we do with the Bill now ?

What

SHRI B. S. MURTHY : You have asked
me that, 1 will also give a reply.

If the Government wants to pass it be-
cause it has brought 1, I shall give my vote,
But my heart will not be there; the heart of
the millions of people will not be there.
Because nothing adequate has been done.
You come out and say that untouchability
is an the decline and, therefore, mot six
months, you make it one moath, and, not
Rs 508, you make it Rs. 50. Any person
who violates the law can give Rs. 50 every
time.

I am anxious to say that the question
will not be ended with this legislation. The
question is much more serious, much more
difficult. 1 appeal to the Prime Minister
to bring to bear her dynamism in solving
this problem. She has solved many prob-
lems. She is going to solve many other
problems. But of all these probfems of the
removal of uatouchability lock, stock and
barrel, is the ono which will bepefit 1 pdia
fol' sver and ever.
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Tam sorry I did not want to say any
thing against the Maharaja of Kalahandi.
With these words, I commend this legisla-
tion to be accepled by the House., I would
also request the Minister in-charge to
bring forward another legislation which will
be more bencficial to the sufferers, to the
victims of religious oppression.

SHRI B. V. NAIK (Kanara) Mr.
Deputy-Speaker, Sir, 1 welcome the Bill
without any reservations unlike my esteemed
previous speaker. But in the process, 1
would like to find out and take a sort of
balance-sheet about what has been done
regarding the existing provisions in the Re-
moval of Untouchability Act.

There is a previous provision, trying to
remove untouchability from access to shops,
public restaurants, etc. 1 think, that has been
a part success and a part failure. Coming
to the use of utensils, 1t1s atotal failure,
Then, about occupation, trade or business,
legally, 1t may not come 1into question but
stll it is a failure. The use or access to
rivers, strezms, wells, tanks, water taps, etc,
—it 15 a major failure. As regards the enjoy-
ment of benefit under the charitable trusts.
1 have no information as to how far it has
been successful. Coning to the use or
access to public conveyance, I would not say
it is a failure. The public conveyancd is
always permitted. Then about the use of
dharamshalas, of course, the dharamshalas,
in these days, are principally occupied by
the under-privileged sections of society.
Then 1 come to the question of access to
religious premises. 1 myself feel that we
are not trying to bring in anything in this
section of our society which 15 God-fearing,
by giving it such a high sort of pedestal, by
making an access to the temples, as though
it is the biggest thing in hfe., 1 do not think
going to a temple or a church or a mosque
is a very important thing at all, 1 think
the less we have of this godliness or
religious superstition, particularly among the
weakers sections of the society and the under
privileged, the better for this section of
society, if we want to improve them,

Then 1 come to the hierarchical nature
of the Hindu society, even though it may
hurt the sentiments of some of the people in
the Hindu society. The first jolt that was
given 1o the hierarchical system of Hindu
society, or the ncgative system of society,
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was really given by the assault of Islam and
the Mohammedans about a thousand years
ago. After the recovery, because of the pro-
tected existence under the British, the Hindu
system never had a challenge to its life,
Unless we want 1o see that this system, this

hierarchical system, this exploited system is -

going to be given another rude jolt we will
have to take adequate steps, 1 hope 1t will
not be a jolt by communism or a jolt by
Mao. In spite of the effort of Mahatma
Gandhi, we have not been able to do any-

thing substannal about the removal
of untouchability or the il trealment
of [ haryans. So, wunless you want

Mao's thoughts to come, jou should
better take adequate steps tosec that the
existing system s temoved lock, stock and
barrel, root and branch.

AN HON, MFMBLR
relevent here ?

How is Mao

SHRI B. V. NAIK Mao will come if
we do not take care of the socicty ourselves.
At least, his thoughts will com:  But there
is time for us to chinge before that.

In regard to this emancipanion, insiead
of letting these people to enter into conven-
tiohal temples, I would urge upda the
Minster of Education...... ’

MR. DEPUTY-SPEAKER : S5Say some-
thing about the Bill.

SHRI B. V. NAIK :
the very fag end.

I will do that at

MR. DEPUTY-SPEAKER : There is
not much time.

SHRI B. V. NAIK : We have a harijan
culture. We have a sort of super-imposed
culture. In my constituency there fs the
cock fight and fowl sacrifice. In the course *
of years we have not found it possible to
give stimulation to thus sort of culture which
18 there. If we are in a position to make
these people worship their own type of go
1 think we will be abje to make them un r-
siand.

I am not speaking in the DMK terms,,
byt in regard ta the emancipated hasijans

MAY 28, 1993

04

I would like to put in a word of caution.
The emancipation of our down-trodden or
weaker section of society invariably leads to
the limitation of those sections which does
not really liberate them. In the circums-
tances, if we have to make a frontal attack
on the harijan problem, or for that sake
take the entire two-thirds or half of the
population, social emancipation will have to
be there.

efe. etc, Bill

MR. DEPUTY.-SPEAKER : 1 always
thought of you as one of those new intellec-
tually gifted Members of Parliament. Why
not give some examples of relevance also ?

SHRI B. V. NAIK : I was coming to
that. Social emancipation depends on eco-
nomic emancipation. As far as the details
of this Bill are concerned, they are per-
fectly all nght.

MR. DFPUTY-SPEAKER : So, You
support the Bill.

SHRI B ¥V NAIK - Economic emanci-
pation wilt mean for the next 5 to 10 years
actual reduction, if not sratus guo, 1n regard
10 the real incom: of the organised section
of sociely. 1 would, therefore, suggest that
we have to do a certain amount of basic
thinking 1n 1egard to the welfare of the
weaker sections of our society, call them by
any other name, and that will mean some-
thing deeper, much more radical than what
has been given in this Bull, which 1 welcome
for the time being.

MR. DEPUTY-SPEAKER : We slarted
this debate at 1228 and four hours have
been alloed. So, we should conclude by
4,28 p. m, and take up the discuwsion on the
drought situation n West Bengal at
4,30 p m How much time would the hon.
Munis ter la'ke ?

arf
PROF. 8. NURUL HASAN : About
20 minutes.

-

MR, DEPUT\’ SPEAKER : So, I will
call him at 4 Di‘JDGIG- 1 have got with me |
some nmul from the Congress Party. I
think 'I be gbie o accommodate all pf ‘
if they 'try 10 be briel, |
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st &re &gt wiw  (wd1AM)
FUSTA TINLT, T5 AL {LT 4090 & TI6)
AAA q A A AF A1, AU FIF XL
WoF AT A L g, 3980 Ak &0
warzg & eniq frw A =g g oo3TE
wwax a7 feaaedt star g fs sifae
AeT Ay g ¥ g1 zw avae w K §y
TR AHA F I H w2AqT IFA0E
g awTd & fom gq fa7r 7 g3 0t
adf wgr war & & A faaf w73
3 & a7 &t fifeR %37 qag ag waam
ot war § & az d3gs wmrer Redrdz
g a3 & w7-qzfas w33 A g
g ¥ 9q ¥ A5 q 45y A¥q T FTM
#1 oY gzr ¥ ¢ 132 vw gy 4 A=A
gr¥m e S QA g 7 Aasw A
wlfmafaAi?ara agmfe ag
i ot A F g g qrfigg fv
WEHAT FI I I qFATZ S § AT
FIFTT & A7 ) A1IA § AT 57 71707
WAL FATIAr [LT 2 A ¥ 9gA
I & qR F arfad

# Jaor F A 9 AN B FFT0AC
iz § & nx S a7 g Afage ar
w17 IT K q4Afq T aft A5G oy | T
qE TS 9T AT W A wETH, AN
o wfasrd T 97 & wm¥ a9z anar
f& qg YT FIEE T § AT THA WA
%! wAgefes ¢ faar s wg faar
fo g wifar 7ff € 1 @I ST ¥ @19
skacgfraa 3 39 oy fouk
% 99 3g s § af wf@ & am
WegeT wrez § AT AT 39 ¥ dar Fear
&t & a9 w g Fgan § v ¥ ek
ed frm af Wt wrw ag fedt <iw
xWfra & ) wr ag W A R T owan
Py TR fomm FARy Aaf iy’

JYAISTHA 2, 1894 (S4KA)

(Offences) ete. ote. Bill 206

AY maqdz 3 Frzr fzar § fe 17-1/2 93-
&z ar 13-1/2 avip-z a Ay g7 AT
&, o eg Y qf Tamd e ag,
At & wwwTr £ 5 5 e Tamae & @i
¥ & dewsr weery F Arr faT Ay §
AT g Teqar ad f 3 &) F qE
TIZ AR X7 ¥ 3 F AT qE NI ¢
a7 3 ? w7 7 3vfafrias o w17 2,
foa Avagar =1 w7 weer &, 39 &1 X QA
F71 2 AT A ®, A s fEafwarz
g faf A frw oza b fama & weIt
# w7 sror~2 s 2, Tafan T qra-
ar #1a7 a7 #AI A gAT A3 AR
fear am i ama w35 ag
WIgFT TE7 3, A 34 A A Y FAI0 Sear

g1

UF ITE A K g A qFAmAT
AT E | OF NI AaqT w1 91, Fag
IR ¥ oz Tw wersmy  fem
W Z@ F 39 T q§ ®7 FC ¥
Feew 7T fzar 5 gw @t wifaw
A B | IW ATH T AT 4 A TqE
¢ fr ag e T F Fow A gw A
WY, A ag waEz A aar L ul gy Ay
HOX @EH § FIG T gar w7 HY Iw
%) 9g T H A A 97 791 Wi, A
agit A7Ez &Y mar 1 ¥ N7 DS faege
0 arfas ¥ ¢, fom 8 famr qv & wg
a%ar § s 77 % $T w3 fenr sman
ramA T AT sA e P s Sw §
faq a9 g9 Ad G IETE? OF
awadl ¥ fag ot awwT ¥ qazag @
AR AFILH ST ARV Y, ITH
fom w19 741 F3, qg AT WO weA
wiee § qAg faw ¥ Fqam ww' fs
WY 8 HW A1 @ F, I A N w

I® ¥ F1IT A 9 A aq90 | Twewwy
¥ wegT @69 TIT 99T Y A% e
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FIE & URLIT F W 0, A NE ¥ I
o grefaa ! 8 Rmiww ww
arad ¥ formr-ad A af WK a7 F
fafreT B w31 o, &t IR woedr
vl wifgt ®7& Wik ag wy fewr
fevisn st gRa At @ & srwh
takgmr A @ F wiwit
Fqreqw wEIE, ) gTEa B A% FORTC
A9YT ¥ T8 T4 T qAr Mg § | WL
ganT ¥ W A Frwn wnd yar
wawar § e Tl AW R F9C @ |
Y Tor A | # w7 # FAAAT0 AT
g s T ¥ 937 0t 3 a1 s Brd g
¥ AT F1 9T OW FIAT WIgAT 9T &
qrt ¥ 33T T 2 AET aE B &N
@rmgema @ MEfE ¥ awy
FOFIA TEAT 3 TRIOF AFALE N0
oF SEET A7 4 AT | F9 TG K Tg T
wm fs g wear ww wnfa &1 §
& 9u & %1 {6 ag gz awre & W@ ™
a1 7t fait o141 973 & fag 1 aft ax 0w
R aes glraT agsr gar ar, faw®
T w72 79 AQ o fs ag B dtngen
wree &1 &, 397 7 s Ut fir § O
g 5 w7 gra wft ax ¥ o
sar | 20 & f4Q 39 we® w1 faga
g qA fear mar ag q& qa § s ad
wTfga & qaqz W ag 1A WA ATA
for g § &1 %A qg W A
t?

sit oifir yaw: 39 WS WA
afaT

st o AAX WYL WEH ®T AW
far §, s maaansm {1 Haw W
Fz< fomr gwar § Y § ag vy Tgw
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g % g8 a1 avd s v et #
Mg w17 g W s woam W
@ &1 390 w2m A ar o) wix drforg,
WITIT Ao s ¥
wi€ [ AT wgar § YAk ww AR
W A g afwwrd 48 gg &, @
TAAE M SCFE T ¥
fry & M wngR s @
¥ F gEEgh 5 W ag “wweefew”
foar §1 @@ “wagsfas” o wwr
FgEw g o St enfadsas
T YT w7 § foalt qlee & fag,
9 % qAfaF w9 F 1 R ag A
a1 § @t s Y. @ @ fon, g e
q. wind § at qn. g §fag 1 & g A

wgar fs nn. €. & wng 9w Qi
& sfifag

MR. DEFPUTY SPF AKER : Rcservation
of vacancies is different from offences.

oft e WN W AT A wA
w19 £F w1 war g &, &) v ¥ wer
0TI ) TET 4

SHRI R. D. BHANDARE (Bombay
Central) : I rise to support this measure on
a single ground. I draw your attention and
the attenuon of the House ncluding my
hon. friend, Shri B, 8. Murthy, 10 Explana-
tion I, Ttsays :

“A person shall be deemed to incite or
encourage another person to practise
-untouchabifity’, if he justifies, whether
on historical, philosophical or religrous
grounds, the practice, by such other
person, of ‘untouchabilin®.”

The measure which has been incorpo-
rated in Explanation Il is & welcome
measure. But, I don’t know to what extent
in India, sithe: the Police or the Magistracy
or the Judges would interpret (he meaning
of this Explanation 11,
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SHRI B. S. MURTHY : And ths past
experience.

SHRI R. D. BHANDARE: Experience—
we have gane through these processes, 1
need not repeat our experience.

I am, therefore, drawing the attention
to the speech made by my great friend and
my admirer, Shri Vajpayee......

MR. DEPUTY SPFAKER: He is
admiring you.

SHRI R. D, BHANDARL : Even if he
does not, at least as a social hypocrisy [
must say that he admires me as [ do, He
says, unwittingly perhaps, that the Charur-
varna had no origin cither in the Shastras
or in the Vedas. Forgetting that he 15 a
Brahmin, as he 1, there is purusha Sukta in
the Vedas which 1s the origin of Chaturvarna
followed by Pauchavarua. Now, if the word
is uttcred and justiied on the ground
whether of historical, philosophical or
religious grounds then it is made an offence
under this picce of legisiation. 1 do not
know what the meaning will be, what the
connotation will be, what the nterpretation
will be, of this exnlanation.

SHRI ATAL BIHARI VAJPAYEE:
To justifly untouchability on any historical

ground —that is made an offence, but
history cannot be made an offence.
SHR! R. D. BHANDARE : 1 hope

you are not a lawyer...

SHRI ATAL BIHARI VAJPAYEE : 1
have studied law.

SHRI R, V. BADE (Khargone) : Itis
not in purushasuktha, it is in manusmruthi
only.

MR. DEPUTY SPEAKER : Let us
Ieave it to the courts of law for interpreta-

tion.

SHRI R. D. BHANDARE : I wonder
when my learned friends show their igno-
Fance,

. SHRIR, V. BADE : It is not in Puru:
shasukhta; panchama vyrng is not there.
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SHRI R. D. BHANDARE : I need not
go to the extent of saying more, You are
a great pandit, but ignorant of these simple
matters.

T hope Mr. Vajpayee agrees with me.....

SHRI ATAL BIHARI VAJPAYEE: I
am not a great pandit.

SHRI R. D. BHANDARE : That much
I know.

Therefor, Sir, reading of the explanation
raises a number of questions. A number
of questions arise m my mind.

MR. DEPUTY SPEAKER : In support
or in opposition ?

SHRI R. D. BHANDARE : As 1 told
you, this is a new innovation ; I welcome it,
I welcome it because this is a new innovation
for the first me to be found in a piece of
legislation.

My children are taking their education
in the schools. 1 happened to read their
books. The books to be taught to them say,
Dr. Ambedkar is a chamar. They never
mention that he was the Constitution-maker.
Now, writing of these things does what ?
Does it encourage or discourage ?

PROF. MADHU DANDAVATE (Raja-
pur) : Burn the books,

SHRI R. D. BHANDARE : Professor
Dandavate, it is not a new thing that you
are suggesting ; we have been saying so for
ages together.

PROF. MADHU DANDAVATE : 1
also suggest, burn the scriptures which stand
for inequaiity,

SHRI R.D. BHANDARE : 1 hope
that courts of law, the political parties, the
leaders, etc. will try to understand the
meaning and the significance to carry on
propaganda, to prepare for change of mind
of the Indian people, so that they may
change their attitude. 1 hope on the basis of
this Fxplanation. Two, we shall recast oyr
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educational system so that the educational
system will be the instrument of reconstruc-
tion of the Indian society, 1 hope this as-
pect of social changes will be emphasised
duly and made a part and parcel of the
programme of every party and every public
man. We have to see whether power is
shared by the classes for whose benefit this
explanation is there. | do not know what
interpretation will be given to this
explanation. . , .

MR. DEPUTY-SPEAKER : Let them
interpret it. We are not here to interpret
it.

SHRI R.D. BHANDARE : We are
making a legislation, and 1 am quite aware
of the consequences of the legislation. If an
occasion arises to put an interpretation on
the pieces of the legnlation. . .

MR. DEPUTY-SPEAKER
occasion arise.

: Let the

SHRI R. D. BHANDARE : When 1 am
a legislator, why should I allow that occas-
jon to arise ? At the time of the legiclation,
I must foresee the danger which is fur-
king . ..

MR. DEPUTY-SPEAKER : If he were
opposing the Bill, I would have understood
it, But when he 15 supporting it, why should
he go into all those things 7

SHRI R. D. BHANDARE : | wonder,
when we are trying to understand the clause,
the meaning and the connotation and when
doubts are raised and questions and prob-
lems are raised, you interpret that either I
must oppose the Bull in soro or 1 must accept
it as it is and sit quite. We have to benefit
from the experience cited by a number of
friends. We suffer in experience and we
become wiser by experience, and we never
take any word at its own face value because
we know that hypocrisy of the best form has
been used in the choice of words for ages
together in this country. Therefore, the
question of interpretation arises. But, as |
said, Shri Atal Bihari Vajpayee will certainly
carry on the propaganda .in view of what 1
have said and mnsiruct his owa peoyle to try
§o give the correct igigrpretation, . ,
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MR. DEPUTY-SPEAKER : There are
other Members also 1o speak. Now, the
hon. Member should conclude,

SHRI R. D. BHANDARE : What is
your suggestion, Sir ?

MR. DEPUTY-SPEAKER : | think he
has supported the Bill with eyes and mind
open., Let the hon. Member now con-
clude.

SHRI R.D. BHANDARE: 1 doubt
whether a proper interpretation. . .

SHRI ATAL BIHARI VAJPAYEE
What about the hon. Member’s own party ?

SHRI R.ND. BHANDARE : I have
joined the Congress Party and [ shall try
to emphasis and try to persuade. . .

MR. DEPUTY-SPEAKER : I would
request the hon. Member that if he wants to
enlighten Shri Atal Bihari Vajpayee, he can
do so outside. He can fix up some time and
give him proper tuition.

SHRI R. D. BHANDARE : I can quite
understand if you say that my time is up.

MR. DEPUTY-SPEAKER : Yes.

SHRI R. D. BHANDARE : You should
have said that first,

MR. DEPUTY-SPEAKER : 1 have rung
the bell so many times,

SHRI R.D. BHANDARE : No, you
have always been telling me. . .

MR. DEPUTY-SPEAKER : | have been
ringing the bell so many times,

SHRI R. D. BHANDARE : I beg your
pardon, if 1 appear to be rude to you. You
have always been telling me to insiruct these
people. and, therefore, 1 wanted to
give the interpretation, You should have
told me earlier if my time was up.

MR. DEPUTY-SPEAKER : His time
is up. Now, let the hon, Member it down.
Shri M. Ram Gopal Roeddy, :
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ot gre yAa™ Wt (Famar):
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# wgm f o a% 37 A A oI
wfrs wfemq A5 aff TN o0 7w aw
W1 WX A A ¥ TAE, § BF g
wre srifgfaer & fady #1€ ot 197 973,
ag & A7 | 9FN I "W =gy
fs 37 i A eEifvE wamT w
gurex ¥ farg war fsar s wfge o
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dea & qAsc A § ¥ 3 wegfada
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¥ gurea #t a1 @ 1 dY afirer
# @ro quo o naTdHz ¥ wragy AW
wea § 1| 9T gy uefawa @t Aed
T fawdt 1 a3 swgm dfefess
AiferAN N g AP @ L

15 burs.

SHRI SUBRAVELU (Mayuram) : The
Mayor of Madras is a Brahmin and belongs
to the DMK.

Wt qRe T WA : w3 A -
¥z ¥ ¥Fa¥ wiiew W fogger sEw
aar faeger Fiew ¥ gEmfas safo
T ST F AFAAA & peae fear,
N gurgT aow @ wTAd ) aw fad

ATTHT A AT gred weS I g, A
T YIALI FI I3 AW SAA
@R ¥ 5T A9

w faw ¥ g mar § fe o mresdt
gaTga nINT F@T §, IAw EA f
areft | AfFT A T P oF g
¥ o sy el ged wft &
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ah g1 ¥ quar wRAT g f5 W O
gredt £ goy & FAA a1 o segfet
# 1 57 fawr & g wgfat w wr
s gy A W ) AN
wegfd gfeal & T g S g,
T IAAY FTEE < Far & wR, A
¥0 TR ) 6T ¢ | gRed AT
X T fadh OF wIEHr § w9 ¥ 58
A% arar A g

AT ¥ g W AN §, AW 1wy
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g g ¥ WaH g wifew
W ot 1 W A Wl



218 Untouchability

[s0 uwe TR ]
AR AN e g, 399 agA-faad
dfafeed & ot &, @1 ¥ 79T I3 WA

Wi T qA § qA-fAd add

gfe wY ged €I & 97 fe
ghert & arg oY sqrEe § @ &, SR
JFT A AT TR FLAW F WReFH
Sy arks W v foers wEd,
gy gfrael @7 977 FAUEI AR &Y
wTOET 3 1 IAF AT faAA woaga
fegsa 1A &1 AT TNz o faw &
gfoaAY &) Tz AT WA @, arag
gferm #1 fezrag & fr g gfoom 1€
FTqAT FIA 2, A 3AAT T A A WY
WX g% SEemA A WE

#d wsad wwdizqne 7 g
qx 777 7w f4o1 J1 g ar ) AgAT
fafret & s & &4 qfem 31 weow
¥ ¥ IFF! A € 1 YfAw w7
g fedie ot f 3=t 7 97 gv ¥
gew f& ax w7 39% A19 qB7 WAG
fgr war oY% 715 3@ For o Ad FX
aFar & fe us gfeqse N w1 &
grq Yar Frzaz frar @ awar

ag agA aw®q ¢ f/ qadqe #v ww-
a7 #1 7z feama & g f& Fa 1 )
9 a7 AT A A 9 A
ot AF FAT TX ¢, ITH0 & q9g a0
fowar w1 wifgw, afea waft ax dar @
foar mar & | a7 uF w2z gade § Wit
¥4 A F A ATE QU EqTT R

arfey |

srdzawa & qafar 5 iz & qm
fargges wrza whvore A o fodé ey
& W W M aTm AR B v
Kol 9 g Wi mveaat 5 9.0 5

MAY 23, 1972

(effcnces) etc. etc. Bill 216

Bz @d @t wifgr wfaac &
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wIAT | wHeEn ¥ 3% wg tear A
fs wel, agi xag A &1 9EF afuw
WTHT IA W wY wyr fe & wdwan
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Tt a1, AfEw qr Ay AEATE AT -,
T@T qH 97 &Y TG

o7 @AY & quiaw g 1% § W
[z ¥ gfearar & 7§ 8, 99 3§ I
I A8 fear wrar 3, AT aw WA A
G ATSIT F1 AN "W TE Y AFAT 1
¥ IO 0T TEHEAT 7 TG qATE &, afew
T ovi A g 21 faeg, famr, wfemw
A ST g wd eaT ¥ A aAy
a7 A Q) wAW g &1 w3 wiE
e & A A {a e g, A a3 &R,
aganE ar fam 38 g@rar ol a @
IET F1E AT AT 1 IZ A1 A X AF
O AT § 107 aan g )

gIgI FET A7 A% 37 Ay
FEFA AL L, A AT wgAw
gt faa & @i smzafafasd),
widl @ 1 @A g 3w A fe WA
® U QT OT 487 W FAF 21 %W
frrat e F a1 azoq 2 fw d
srafeaa #3 /1 g1 Qa9 o fee-
fram & g PATI T AT 7w A
AT AR 1 FIT ar T Afsr ¥
TATE €7 A AL & A | EAIHLS-
w7 s w70 ? ¥ fafree suqd faa
71 @z W ar 7 & fr wresfalad s
7 SMIRE R I A @ AG § wWA
AT A8 ¢ wAfATHE £ wrew aEw
fear, A AT R A T FAFTD @
¥R oaEar? Sqas W R
Wit faam A @H AR AT IF W ;W
1§ w9 I N | GAPI FWX AT
%! ey wwr IN Wiz, g @g qaw-
AT F T T W H A G AL
AT Afgr 1 1 gadEE F wm @
FIX ¥ § 31 & fawrs At fasrag
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o7 91T of o %t e ¥ frerw T
wrfge | oY Wif awals qw & & qae-
el ¥ 2 w1 Rr @ wwar §
ot T ¥ TrTAe & aor-sqwedt dav W
a€ W 3@ & farg @l woar gard a3
A AW 1 ¥ wm I W
IR w1 wrxw fafre wifgar wi
w1 A a fafred N qar g 7 @
N marg wi? weg
& wgr wigan g fe amedfefad) v acw
sAsftoommr AN TN T LI
¥ T w9 F@T TwARE T
W oY 3t arfey sge AR § AW
TqTET E § 1 AT ®Y YT ST g &
vz a7 wifgg Wit ¥ A I @
Twg wAeAfaw wgar )@ &, o w1 A
got A faferat @ Wt A1 awwd
39 % off ag WA o o wifgg Wik
WA AR wa g s few
¥ oW gg &0 g @ A @&

ot wfir eror (feeel 2faor ) : Saveaw
wgrza, @ faw w1 & gow & @ A
qwdT v g 1 qg A il fawwar
gt ¥ ¥ o A ag N ogfowa i
QT AT GE FY, 0 W7 KT G §
fe riardy sqweqr # g Wi wgeon
®t aficamer wark af ok e & T
arc o€ gaTr 9@ w7 waww Al | qo
g et sqear ¥ WY gfcorr aATg T
g arrardy fewre oy Al & fag
e 1N I ¥ warw § g ohofral
¥ Wit wrdaarfdl & oy Wiy % wEed
o, g wirereeT sy ff, 0w wed ¥
fe gl wr ot & wamar | foal &
fererr Wt srerardf & surw ¥ fear 1 oY g
Wt grnfaw fagaar g Swaw @ W

o Ul R, wrfes Wiy mt ank
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a9 g% qy e 3T A O a {0
TR Th andy & o fr W fggena
O 1T | ATHY &Y FATAATZ W7 T A YT
oA W faam s ¥ s
w1 TQF A § fow § e ag sqweay
g9 WAt F §F W wit g d gw
oA @R AR W o deply
®) QT 17§ aEAfE, sqre WX FHT
& fiT wIgEn £ 99 ¥ @ fawrs fear
ST @1 W A depla §9 A8 § | qfew
Y vt ) ¥ | qreiife @A A ¥
A I £ gor Agt g, I W qd gk
RPN HIT I & I G g ] g
R &) srw, G%T A9 ¥ §) IAF quT
gt gt I af g€ wgwrw, WK
ITH AT g N N gur HA )
s0T #F wggey faw 3 fpgem
# wWEaR A goEaE ) OF 4T
&7 faar, fow & o8 A€ agfa dar AN,
#fe7 WY fr ag qaot A8t ¥ qafag awr
39 N g1 A e, A& fwaral W
qoT e § 1 99N ¢ F W A §w q w4
wreaifeas qrq fear &, wefes o9 fear
t o i wgrgee o Yo fear v
¥ WYX 37 & ¥AQ gq wEr w17 aral Y
qAT FL W@ § 1 W A yEAATAEH ¥ gV
agl #Y, 37 ang gf grawr ¥ qur
gifag og sagear gt A gk ategw
3w fe @ faar % sew Izrar A WK
AT @A AW # depfa § wAiw I W
FAT TSTAT AT | 10T | g F w1 w@Aw
Lo wmgfom § 1o fedelt s,
arewTieTaT 3% g% YRegA sy war &
gk W & W wqw ;19 Y  fear W
R | wodlt Aoafad | feaw v w9 o
wix fawe v, 30 A faw 7é & et

wat dwr, fgg wg fear 6 ga g wgey
Wi, Aok g o feg weted T
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w9 AW F oy W H7 A7 N gomqw @
™ gwa ? fefwal & qarg go arEl o
oA w X oF A A A ? w49
¥ ot enfaat & fgeg o fas § ? fea
s fgg o, fgig. 1 oF fadal qan
nar ¥ fex agafadt ot fs oF fadst Tar
... (Ba%am™) ... g, 94 & 1 fe fag

Uz, uta @iyas 6N, @9 § a@ fergni

FImT T A Al § st am fs
qF fadalt & war § 1 gwfou g7 qd sy
deply ot for ¥ fase s g, ghagw

& darer Ay § 1 faven & wtfas afaa’y

AT, Ffrawrd afead’a wmr g, warw-
IR & fear F wmr g, wdrawew s §
% & wond Wk 9 1@ S g7 A g
W fRet wt war & wrgw ag 2 wFar
e sn @y 7 S fggerm
¥ foelt &Y wgq wg¥ &, K gwwr g SN
AT A ZT @, I9 A ArvROHAT oA
¥ wifgy 1 3@ N whasrcad ¢ fe
fedt ® frar wwd o wer W I
waR | dfew g ohardt syaear & faqaar
@t g i N = @i
ft srarfaaiter Seare} & oy § 9 AR
@ &1 wwrlast S wfgy | wdr @ifar
w1 @ & Fda Amdf oT Wi '@ weet
9¢ ot wr <@ & 1w F O, gfk-
¥ 9T geR ght | xfag gw W
AR & qT ¥ W) ez s ARy
s g adsr s g1 F e faw
o1 qAda wear § AT ST @0 E |

MR. DEPUTY-SPEAKER ; Sbri C. M.
Stephen.

SHRI C. M, STEPHEN (Muvattupuzha):

Mr. Deputy Speaker, Sir, | rise o support
this Bill. But even while supporting that,
there are certain questions occuring to my
mind which I would like to spell out for the
consideration of the House and of the hon.
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Minister who is piloting this Bill. This
amending Bill has got two novel features;
one is that the imprisonment is made com-
pulsory and the other is, Explanation 2
to Sub-section (2) of Senction 7. This Ex-
planation 2, I am afraid, may not cover the
field which, probably, my friend Mr.
Bhandare was having in view, Explanation
2 can apply only to a case in which a parti=
cular person 1s hauled up for an offence
and it is shown that with respect to that
particular person an abetment is proved, in
the sense that he has justified the offence
on historical or 1eligious or whatever
grounds. But there is an other clause
which the hon. Minister should have
thought about bringing within the ambit of
this legislation. That is what my friend
from the DMK Benches mentioned during
his speech  Propaganda 1s going on un-
related 1o any particular offence from high
places justifying untouchability on the
grounds mentioned out in Explanation 2.
No particular offence is committed, but
camvaign is going on, that untouchability is
good for historical reasons, religious reasons
and so many other reasons, whether that is
not an offence and whether that could not
be counted as an abetment deserves to be
considered. Explanation 2 as framed would
not cover that case and 1 fecl, Sir, in view
of certain campaigns taking place in the
name of Shankaracharya or some other
high dignitaries, these amendments should
have provided for bringing that too under
punitive coverage. This is a lacuna which
should have been filled up and unless that
is filled up, Sir, in fighting a social malady
like this, we will not be making any head-
way. Ban that campaign to create an im-
pression that the nation treats untouchabi-
lity as a great crime. Even as a treasonable
speech is treated as something condemnable,
so also the campaign in this direction should
be treated as heinous and penal. That is
the point I wanted to make.

With regard to enhancement of punish~
ment, thete are two-three questions

arising,

The first question is, why has this
enhancement become necessary 7 After all,.
the statistics spelt out by the report of the
Commission show that in 1968, the total
cases challanned was 203, conviction 35,
acquittal 39 and compromise 52. If in w



223 Untouchability
[Shri C, M. Stephen]
large country like India the aberrations
amount to only 203 cases, is there a case
for enhanecment of punishment and bring
in special lagislation or is it that the cases
have not been adquately dealt with ? Cer-
tainly the latter i.e. the reason. All cases
have not been picked up and prosecutions
have not been launched. Severe punishment
has not been given. Therefore, society or
administrative machinery has not been geared
up to face the challenge with regard to this
social malady. As an Indian, I feel like
bowing my head in shame that in the 25th
year of our independence, this Parliament
has got to consider a legislation suggesting
enhaacemsnt of punishm:nt for untoucha-
bility, i.e. for Treating a human being as
untouchables.

When the Consitution was passed, it
was contemplated that reservation will be
necessary only for 10 years, But it was
further extended. Now we say enchance-
ment of ounishment is necessary. That is
to say, in this vital respect, we have not
made any advance at all. The schedule
to the Parent Act contains a number of
Acts which have been repealed under the
repealing provision of that Act. This
covers a long period, from 1946. Neverthe-
less, this malady remains, Aiec you going
to fight it by enhancing punishment ? 1 amr
all out to support eihansement of punish-
ment, but what made this legislation neces-
sary ? Have you got staustics to show
that although the cases were proved, the
judiciary has not been awarding the punish-
ment 7 That is the case here. That is the
case with respect to labour lagislation o
any legislation seking to protect the weak
and unprotected. The judiciary gives a
pun ishment which is only formal, although
the Jaw says imprisonment or fine or both.
Whereas with respect to section 323 of the
LP.C. although law says this or that and
yet the magistracy does impose a punish-
ment of imprisonment, when it comes to
untouchability, the most heinous thing you
can bave which has been specifically spelt
out as such by incorporation in the Consti-
tution, the judiciary refuses to give the
punishment of imprisonment. Is that not the
siatistios 7 If that is so, what is to be our
conoept about our judiciary 7 Are they
keeping pace with the revolution we want
to accomplish? I am pinpointing the
source, The igternal infra-structure of
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society has not been recast in such a manner
as to face this malady. For that, a real
change in the infra-structure is accessary,

During the period of Mahatma Gandbi,
much more, work was done in terms of
Harijan welfare than in all these 25 years
after independence, He did not have any
lawer Government to support him. He had
the entire religion against him. But neverthe-
less, by a process of social revolution which
he carried out like a hurricane from one
end of the country to the other, this prob-
lem was tackled and the Harijan felt more
secure during Mahatma Gandhi’'s time
under his benign protection than now, But
with this legislation, that revolutionary
urge has gone. No political party is taking
it up in that spint. Nobody 13 approaching
the pioblem in the spirit of explanation of the
sins our forefathers committed against these
masses of people. Unless that spirit
comes in, this problem cannot be solved.
Certainly, so far as this legis-
lation is concerned; i1ts value s that of a
symbolic declaration that the whole country
18 behind anybody who atiempts to carry
it out,

This can be done, as has been suggested
by the Commission, only by self assertion
and self realisation on the part of the people
of the Scheduled Castes themselves. I am
saying this from my experience. Wherever
the agricultural labourers; mostly of the
Scheduled Castes, are organized and are
commg forward to fight for their rights,
nobody dicams of untouchability so far as
they are concerned because they have got
the strength and they go ahead. 1 say this
from my experience in my State. Wherever
agriculiural lubour is organised, it is mot
under any complex and nobody else is
under any complex because he is aware of
his rights. If these persons are to be
rehabilitated, let there be enhancement of
the punishment, I am not questioning that
but unless you give him the place of power
in the governmental machinery, in your
secretariat, in your judiciary, in your first
class cadre, unless you give him the place
of power, he will not come to his own.
Where you attempt to give him the place of
power, so many obstacles are coming:
Chapter 10 of the Commission’s report is
revealing enough about the gulf between
your promises and what they.ars geiling.
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Not that the Scheduled Caste people are not
qualified to get, but so many things are
coming up to keep them away. Scheduled
Caste graduates float about without emp-
loyment.

But it is said that qualified persons are
not available, Let them organize themselves,
and that will be the solution,

I view this legislation as a welcome
measure only in one respect, (hat this is a
re-avowal, re-pledging of the Indian nation
on the 25th Anmiversary of Indian Freedom,
declaring to the whole world that we are
pledged to the end that we are to achieve ;
nothing more than that. And it will have
a salutary effect if the Scheduled Casie
people themselves and the political parties
who are behind them take up the chalienge
and go ahead in a revolutionary sput in
which M7hatma Gandhi addressed himselfl
to the task. Otherwise, socialism will be a
farcry: and we will be deluding ourselves

and deluding the people.

With these words, I support this legis-
lation.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam) : In this country
from tmes gmmemonal, Harijans and
women have been the worst sufferers at the
hands of the society ....

MR. DEPUTY SPEAKER : There is
no provision for women in this Bill.

SHRIMATI T. LAKSHMIKAN-
THAMMA : We are also untouchables,

Puri Sankaracharya does not allow
women to touch his feet.

There was a time when Harijans were
not allowed to go with chappals in the
streets where Brahmins lived and they were
also not allowed to use umbrella. Also the
woman, when the husband died, was to
have her head shaven, and she was hot
allowed to cat more than once. Even now,
so many things are hnppening. (Iarerrrup-
tions) The same conditions still exist. Tam
bringing this to the notice of the House
because the House should be aware of the
social conditions of Harijans, and along
with Harijans also of yomen....
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SHRI YASANT SATHE (Akola) : You
want them also to be added in the Bill.

SHRIMATI T. LAKSHMIKAN-
THAMMA : | am saying this, so that ata
later date another Bill like this for women
may also be brought forward.

SHRI 8. M. BANFRIEE : The country
15 headed by a woman.

SHRIMATI T. LAKSHMIKAN-
THAMMA : Once she heads the country,
she is not a woman, she is a man. In fact,
she is the only man. That is what has
been said. It has been said that in this
country there has been only one man.

SHRI S. M. BANERIJEE : If she calls
herself a man, who is woman (Interrupti ons)

SHRIMATI T. LAKSHMIKAN-
THAMMA : All of us are women.

Some hon. member was reminding the
House about what had happened in Kanchi
Kacherla and other places. At Kanchi
Kacherla, a Harjjan boy was burnt, and the
then Mimister went 10 the length of suppor-
ting the incident,

I am glad to inform the House that
the Minisler is no more a Minister and he
is no more in our party. I think such a
person who has such views does not deserve
to be in our party. I am glad he is outside
our party.

There was also an instance, which T
know, where a Harijan boy went to a hotel
because he was fecling hungry. It is not
something which we see in some cinemas or
read in some stories. But these things do |
happen in our sociely. The boy went to the
hotel and ate something and since he was
not abe to pay the money, he was tied and
his hands were burnt. There was also ano-
ther instance where a child, just because she
sat on a mat, in U.P., that child was taken
and thrown into a well. These are not old
stories; these are recent hings, that had
happened. 1am glad that our Govern-
ment intend taking some stringent measures
through this Bill.

So many people mentioned about socia-
lism and more socialism. Iam one with
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Mr. Shashi Bhushan and other Members
that mere removal of economic disparities
will not solve the problem. Socialism and
more socialism is the only panacea for these
economic ills. Yes, we go and touch the
feet of Babu Jagjivan Ram. On the other
day when Mr. Sanjivayya died...

MR. DEPUTY-SPEAKER : Is touch-

ing the feet socialism ?

SHRIMATI T. LAKSHMIKAN-
THAMMA : It depends on the status you
give to a woman or a Haryan or to the
backward clases, whoeser it is.

I am glade at least in our Andhra Cabi-
net, there are four Harijans in the Minstry
and a number of backward class people
also. There was a time when giving a
Ministership to a Harijan was conuidered as
though it was a favour being done to the
community. But now, the country has star-
ted moving in a different direction. Now,
we want to give them importance so that
they will take their place in their own right.
They are a force now. There isa story
that the great Hanuman did not know his
streogth unless somebody reminded him that
he was so powerful, Sa also, these sections.
We know what a great force women are
because of the equal vote they have along
with men and they could now shape the
destinies of a country. So also the Harijans
and other poorer sections. When we talk
of backward classes, it is not that all are
backward. There may be a few-—one or
two rich people amang the backward clas-
ses. But, there are only two classes now,
the rich and the poor.

There was a discussion about Vedas and
Upanishads, According to the Shastras, a
Brahmin is one who has the knowledge of
Brahman. Brahman 8 the supreme origin.
According to me, Avadutram who is a Hari-
jan is Brahmin and Puri Sankaracharya is an
Achut. A person is a Brahmin by attain-
ment and not by birth. The great Viswa-
mitra had to struggle to attain that Brahmin-
hood.

I will give one more suggestion and I
will conclude my speech. This is about the
inter-cast marriages. There should be a pro-
vision wherein you give priority or prefe-
rence to a person who marries a Harijan
gisl or Harijen boy.
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SHRI KS. CHAVDA In Govern-

ment jobs ?

SHRIMATI T. LAKSHMIKANTHMMA;
Government can do this much. (Interruptions).
There are only a few classes of people who
believe in this, The gencral upsurge among

the masses is against all these social evils.

I will now give an example and I will
conclude. In Tirupati, as an experiment,
we gave a seat to a Harijan, who was a
Christian student leader. All orthodox peo-
ple came and said ‘How did you give a
scat ". Big people came and complained
to the Prime Minister, But ultimately, that
boy won by a 15,000 majority. That means
the country is not thinking on these Lines.
The people also are not thinking on these
Iines. It is only a few classes, and among
those few classes, only a few individuals who
are thinking like this. Thzy are getting
extinct, I am sure. Thsre is a peaceful revo-
lution coming up and these forces that are
comiig in the way, will be wiped out.

st waw (fedamg) @ Sasw
wgRa, ag [ HT AN § W oEg
TN fas’ @ garHgard w1 guiw
f& wiar 25 g A egaoET & I @
g ® W faw ) gerd A wEwwar
qdt | & 7Ff wws a1 5 w law Sy @@
R ¥ W@y 3N ¥w smar wmaAg @
abm 1 ag arAfefadt oF o o
U §, 6% faq gaft s qoyr <@,
& gawTr § ar @t fedt # wfew wrfaw
wfw & ac garr ¥ g% wf @ W .
sqagre ) @it wg TN ageA & fog
darc §rar, 3a® qgF A Qv ¥ @k
Y TF AY WE ATEAT FAHACF, W
wa § fw arfar gfez ¥ ag a O
¥fen & caat anfuw g & aff s
afew & xaet amrfes gfe & § wma
# 9T gaw a4y @ O of § ) Iw@w
g fgrgear & s o o oY qw §

foord W wd & AW QX A0 sqweny
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wfgq a1 sv-Nw *fgy g wead @@,
§F 99 I% 97 ga%1 & faq #if @ adf
AN a1 99 siwi & faq faw af wqq
=" Agt gawar v gr waz¥iaisa
Ffrr s s eny A AN N Y
wrgm fs orgr S geaeAET g TAr g
agt ¢ 3% g5awl & fag o fe g7 qal
#) femart &, O3 &3 §, AIew AT
¥ ¥ vt R, w9 Aw A fegad § 7
wifgwT @ | 97 aF ok fqq gw a1
sfaa ag) w@d d< o frma g s
AT A K FIAG F GRA | 9
T=ur G271 1T §, 34T § Iq F WA
TRAfEAAT TR qFA ¥ AT &)
og FIFIT A qEA) Wy} g, qhE
sgdfe s adi ¥fag fear a7 @t
s aaagi o ¥ fF ams & A
g ¥ arw dar Y afer gw 9w war
%1 Sraga 3 § N 5 Agsgnga &
¥R SN AT F W A G F@

Sqisas WPy, 25 g ¥ afy gay
fordm & wEr ot o 1@ ) 9@ 98-
W J30 ¥ A A wazAfafeo) aga @i
¥ gu w1 get wT ¥ afx gfew §
X fafed) & s=ax 18 wfaga s =
wof ®T A & ¥ fevarg § fs el
# faw wvy ¥ o gedwee a@r wA-
redET A @ @ IAEr wmy W
Y TQ Wit ury fedt o fadr &
tggse wreE w1 A1 wiwwrd ser S
§, v < T §, Tuedle o § @ W
retrr i dmid gt g e wal
wr W@ § agw wr § o A Ay
arr ag & 6 & 25 wrel ¥, foraer gt
e fordam & WX o1 aww fear ot
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WA ag Al fkar 3w AEC gEA
ameufafadt # femegT & fear §

&, 04 @ig ae< gk w7 25 Wi} &
f§ 3% 717 aga acw afew aaeelt At
gt 1 amd % gfww 1w <@, AW 3@
T, TAF A GEFIT ACT Y ) g Gwar
¢ 58 S F) guedt faw, Y a3 g f
% TW NFIT A9 I § Fiegar fadnf
afes & guwar g ag oF wifa & @ o
faft I agg @ § ®gA w7 )
g @ wAw w1 afe guad) fea,
grzdfafee) & faq 39 7 ST A §
afar ¢ it 4 fedl fax ag saeTaE
T AR LF AT G2 W1 3§ 741 1A
# R g WY ¥} T § | 7T 7T F WG
a1 awrgfuw @aagiT fear swar g e
fomd mmg gwTd N 7 fad )1 @ awar
& a2 9 %z &) 39 ¥ IU W SFIC
% AF @ &f77 zgi v Vg W
agr € 1 @i o 7€ fed@r N Aw@wT
QEWIT AE) ®AAT 1 2Ri QT MAT F MY
& 38 s w1 gag e snar €
o & mgm fr fae w1 o 37 Afew
TSI Hgw e L1 &K wwAar §
wax gwA uE A fear, Iwa) qfa @A
#), grReAAnT 2 § w0 g 0¥ A fem
at & gwwar § fe ag 990 @I 1 A
ATHIT W R AT FA A o ) §
wihesT ¥ sy g vasa @ & 9T
T oy " avn fear v fod
TATE |

oY wew qd () ¢ IUTETE oA,
# ¢w fawr w1 gew § @@ A § o
fok fs s mwgn ¥ urigar @
Frhuw awdw ¥ yaAr ff fdwa g
fie gt ardh wepfr oyt ¥ ge g€ v
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w1 Tt gw % 7 FQ A g -

a1E Y W A FT qEN | TEAF F
AR AR AT §ATS X 9% A9, g
ol guy gAH quAr fagr | Ak AR
®1 9 § NETUAT | @ T WeI HT YA
ot wd a7 ag ¥ A%, WK orq ¥ qoriAw
WEeAT ¥ AT 1T FHEEACT X T
o gt ¥ FER W WIEHT §AA HT
Fdwr cawy € gaT | AT A AT J]WT
fis wrgr At &7 qra dgadr It @

LR AR LS

Srgdvay way gozw, JO&K fawra
oo i Fawmr gy #gr & 1 wEfed
atfiy & ATAIT 9 AP AT AAA FT
mtm,w%mntqt,qaeﬁqmﬂ
qegfa A af & | qz T A AT
i ?

o el ®1 T qAHTAT T A
dar gar T F 9@, W I TR i
R CE LA L G T o
O &%, @1 9% WA ¥ A w6
grat ? R ¥ garas ard g @@
@, @ arw w6 & qAfEE A AW
w5 W darc @ 7w ? A AT | srrfa
darare & qgAT JrdY § 1 TG FEI AT
g fe 7 F arg ¥ i aife adh, T®
arfa § 1 30 fF F&C IF aqreiaa

arfy & warfas T | A ITIF wifa
srareqT A8 @ W ¥ ¥ Far 7 fax

& wgr f A 2X ¥ Fa0 Qo ary gfe-
o wg DA, ar gea wg AT, I
TR G T DT AW AT @
& w I 9 g Afay | aw few 7
Yo wfgy f o o€ aoh wify w1 AW
sff @ wR Ay W7 HTOA il
Wi fe e onfe 3 4§ ®T W) 0k
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wrfy gy & 1 AT WY @ e
ok gEd S gau & 2 Tl @
wFar g

gureay weEeq, faed ofr stfy &7 A
AT WX A1fq & AR 9T WA FE@0
gz AFAqT & faeg § 1 R wiey
gATY w2 & fawg i A wifgy | g9
gfez & g faw grr wfgd 1 @A
wgr wmgar g e ag wnfa sgaeqr @
aNg U ¥ & 99 9F g AFa a7
a% ag g gard gl grir 1 fedt ofr
w1t #1 98 wiasw gt §, 98 T
ar arfgd frag ag fwa s & sam-
Y wifT ddar gar g1 & o, Iy
AF0 A, I A g1, Taw g, NEA
qIRifas e g1, 99 g A AAq
ad gmar wifgd, 8 gEw A1 o A
g awar | W wifg @ S AT
srfa adr g a%dt § 1 W IFE A A
gre ff weAr wfa faar oAt ag
AT & | Iz 94 a% qg g9 q«
aT & @wrd #1 AL T FEA

& et & §g & %9 few w1 @™
FATE |
15 43 hrs.

[SHRI K. N TiWARI—In the Chaur]

PROF § NURUL HASAN : I am
extremely grateful to the hon Members for
having given their whole-hearted support to
this Ball

ot s (degR) ;- sE, W
YT TH ATET § | AY TOAT AGH faw
§ s g o ag e ¥ fir €8 T AR
drae age g, W W e ¥ &
ﬁnwiﬂﬁ!iﬁlﬁfﬂu&iﬁﬁ
o AT 9 £% g7 S N Wt aTg
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v eeh WAl oy ) & ag wgm
fe ot #dzn 1@ 7 wifaog #v 243
g, 9fF ag 20 sfawa oigaeA 9%
TIGATHT WHL AN 19T , W AI-
et & ot gawr g Arwew §, gafed
€7 87 ardl B 2| g0 & wgAw s M
fr g@ fa=r £ A gage 7 § 99
fear g arfe aefldr F a9 g ax
fa=re fFarora w12 9 awx 930 wfgs
ofx W& @ @t Fr7 vl &
faarc w3, <t 59 # quEed § 39 A0
821 HT T ®) A7 A9 A 419 qHIA
®T FI1T gT A AF |

aafa wg1Ra : Ta # #1E zT
WTE AIET AL & | 7 34§ %18 wHvhe
L

SHRI S. M. BANERIJFE (Kanpur) :
The Speaker said that he by going to call the
Minister at 4 p.m. | am not seeking to
speak. 1 have only a suggestion. Becausc
the second reading of the Bill may come up
tomorrow at 4.30 we have another discuss-
ion, what 1 am suggesting 1s that many good
amendments were suggsted by hon, Mem-
bers but they could not send them because
abruptly this Bill came. So...

MR. CHAIRMAN : No please.

SHRI S. M. BANERIJEE
going to pass this Bill today ?

: Are you

MR. CHAIRMAN : Yes, Sir,

SHRI S. M. BANERIEE : After all,
there are so many Members who have spo-
ken...

DR. KAILAS (Bombay South) : It would
be better if itis sent to the Select Com-

mittee,

SHRI S. M. BANERJEE : We may
have the second reading of the Bill to.
morrow.

SHRI K. S. CHAVYDA : The Deputy
Speaker taid that the Minister will reply at
4 pm,
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1. #ar : wf) o D, Afew gard
TFAAF fF z@ar Jaee w90
[T T |

Tt weaa : gw fraw %1 am 03
W@ FTHT AT FT QA ! W9 ww ¥
Fg § 9g W ot 7 g7 fomr § 1 wa mg
37 %1 gfad )

! qHo gHo &l : qF AT FOW |
HATHT F7T F7 217w A8 §, faw ag e
g AT R

Y 9 FET (Fr97") © IqeAs
7T 7 FEr a1 fF owA ey weaw
a1 AfFT R anaT ¥ fraw @
2 gafar § argm fe 9rer 897 931
frar w3

awrafr wgea : a3 faw 13 arite
F1 1SN & AT § | TafEd A o
AT § 97 39 w7 Ay

SHRI K. S. CHAVYDA : The time
was fixed by the Deputy Speaker for his
reply.

MR. CHAIRMAN : 1 know what the
Deputy Speaker said and what he has told
me and how [ should conduct the House,
Now, please tahe your seat.

THE MINISTER OF EDUCATION,
SOCIAL  WELFARE AND CUL.
TURE (PROF. S. NURUL HASAN) : So
far as this particular measure is concerned,
it is limited in character. It is not a measure
which would by itself lead to eradication of
untouchability. Hon. Members from all
sections of the House have rightly pointed
out that to eradicate the real malady some-
thingelse is needed. We need a social
revolution. We need a basic change in our
outlook. It is necessary that social and
political workers should mobilise the masses
of our people to arouse their conscience
against this canker of untouchability, |
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think there cannot be any difference of
opinion on this. The way all sections of
this House have expressed thems:lves on
this issue of untouchability is a proof (if
any proof is needed at this stage) that the
people of India will nat tolerate uatoucha-
bility. Even though it may bs practised to
our utter shams and disgust, ths pzople of
the nation as a whole will not tolerate and
and if the people as a whole will not tolerate
it, then, it becomes the duty of all of us,
particularly of the Government to take all
such measures which are necessary for the
erdication of untouchability.

Sir, various measures have been propos-
ed ; many measures have already been
undertaken ; many more are likely to be
undertaken in the future the net effect of all
of which would be to undermine the whole
indiological, social and economic basis of
the society which tolerates and engenders
untouchability. I will not go into the details
of all those measures.

] would only make one very brief refer-
ence to Educaton | am deeply c)nscious
of my responsibility 11 the sphere of educa-
tion, to ensure that the education system
does not confribute in any way to the con-
cept of untouchability, but on the other
hand, to see that effective measares are taken
to see that those who have hal the benefit
of education reject outright th: concept of
untouchability and the social and ideological
basis of this particular attitude.

witmelt wgaer arf T (oY) : qE
sYer agl faar mar, gafan # @@ s

@i

Shrimati Sahodra Bal Rai then left
the House.

PROF. 8. NURUL HASAN :1 am
only too painfully conscious also of the
various incidents that have taken place
against the Harijans. 1 am also conscious
of the fact that as land legislation is going
to be enacted in various States and changes
of land relationships are in the offing,
social tensions have increased and as a
result of these socia' tensions atiempts have
becn made to use violnce against the
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Harijans. It is the duty of all political
parties and ail social organisatioms to
ensure that Harijans are protected but the
duty of the Government is even more than
that of the social workers and of the
political leadets It is with this aim in
view that the Government considered it
necessary to bring forward this long-delayed
meisure before the House, a measure,
which, as I said before, is based on the
well-considered recommendations of the
very high-powered committee, namely, the
Elayaperumai Committee. It would have
been casy for me to say that let us rafer
it to yet another committee Then, the Fifth
Lok Sabha's term would be over and agan
a measure would come, and again the
society would undergo a change, and again
there would be a Bill and again there would
be a demand and yet another Select Com-
mittee. [ feel that even if we find that
there are certain gaps or cerlain Joopholes,
we should point out those things ; I heard
with rapt atiention all the agreemsats that

were advanced 1n the House, and oa the basis
of the arguments, | am secking vour
indulgence to move some amendments
myself. But | would beg of hon. Members
not to postpone this further, because a
postponement at this stage when these
tensions are increasing is likely to create
more complications than it would solve,

A reference was made quite rightly by
almo t all hon, Members to the machinery
for implementation. | am conscious again of
the fuct that our machinery 1s not what all
of us would like it to be, But Governments
have been conscious—I am referring to the
State Governments—of the need to enforce
properly and adequately this Act, [ myself
addressed a letter in February to all the
State Governments in which 1 made a
special plea that the Collectors and District
Superintendents of Police be held personaily
responsible to ensure adequate protection to
Harijans against any kind of discrimination
arising out of untouchability and that they
should take prompt action swo motu in all
instances where the practice of untouch-
ability comes to their notice. The Siate
Goverrments® should take a note of the
work done by the Collectors and the
District Superintendents of Police in
connection with the proteciion and
welfare of Harijans, Adibmsis and other
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backward classes and that special notice
should be taken in connection with their
annual confidential reports. A further
request was made that the presidents of
district panchayats be asked to take prompt
action against taluk and village panchayats
which were found to be discriminating
against the Harijans in their jurisdiction.

SHRIK.S. CHAVDA : What is the
response from the State Governments ?

PROF. S. NURUL HASAN : Some
State Governments have started taking
energetic action. The Government of the
State from which the hon. Member comes
has taken very immnortant decisions in
this respect, and 1 am happy to state
that,

I would like to draw the attention of
the House to another measure which the
Governmeut of India have taken. We have
requested the Chief Secretaries to the Stale
Governments and drawn their attention to
this particular Bill and w: have also said
that the State Governments may consider
the need to make provisions similar to the
provision that is sought to be made here in
the Representation of the People Act, that
is to say, debarring anyone from seeking
election to zila parichad or village pan-
chayat, who has been convicted of the
offence of untouchability.

16 hrs.

1 am also extremely gratified that hon.
members have made a special reference to
this very significant Explanation No 2 which
has been inserted here, that is to say, any
person who justifics whether on historical,
philosophical or religious grounds the prac-
tice of untouchability will be deemed to
have incited or encouraged another person
to practise untouchability. This is a very
important point added. After this, I would
only submit that we should not go in for
banning of books. Asa teacher, [ ama
little worried when books are sought to be
banned. I want ideology to be met with
ideology. Books written in a given set of
historical circumstances may have a totality
of values which may be valid for the time,
but parts of those books may not be valid
wisy. Therefore, if gvery historical work
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is to be subjected to censorship by each
subsequent generation, perhaps it would
nat be possible for us even to understand
the proper developmant of society in any
given age. Hence by evaluating a histori.
cal work, let us ses what was the total
contribution of that work in a given society
at a given moment of time.

SHRI B. S. MURTHY :
prescribing them as textbooks ?

Are you

ot exvet wrAw (frg) A
a4 AIATA T § I AG AeA A
¥ T Iqr ?qa gy wem fAEw
a8 AT A ;UK 59 ALY AFaAr )

PROF. 5. NURUL HASAN : At the
same ums, it will be very difficult for us to
ignore the feeling reflected in this House
that in the matter of textbooks m:ant for
schools, we have to be very careful about
what sense of values we wish to inculcate,
That was why 1 started my very speech by
saying that in the educational system we
will have to take measures to ensure that
the values we inculcate in the new genera-
tion are not values which will tolerate this
canker of untouchability.

Reference was made to the number of
cases registered with the police and actual
convictions obtained. I have with me the
figures right from the beginning. [ am
faaiicularly happy at the decline in the
number of cases registered with the police.
I am told these figures are incomlete, hat
even so, [ think they do redlzct a trand that
the number of cases registered by the police,
even though thsse are cognisable offences,
is not on the ;ncrease, even though reports
are that these offences are being committed
on a fairly wide scale. In 1968, 214
cases were registered; 184 were challaned;
19 were convicted: 28 were acquitted; 53
were compounded, and 84 were pending.

SHRI C. M, STEPHEN : Any informa-
tion about the nature of convictions ?

PROF. S, NURUL HASAN : If you
just bear with me for a few seconds, [ will
be coming to it, In 1969, the cases regis-
tered with the police were 251; challaned
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207; convicted 28; acguitted 13; compounded
46; pending 120. 1In 1970, cases registered,
203; challaned 168; convicted 15; acquitted
14; compounded 83, pending 56, You will
see from the percentage of cases com-
pounded why it has been necessary for us
to come forward with this Bull,

Another point which has bz:en raised and
quite correctly raised is that what has been
the attitude of the presiding magistrates
when convictions were done. Sir, the
Elayaperumal Committee s'udied 70 cases,
of which 23 ended in conviction ; out of
these 23 cases, 17 cases, resulted in fine
only. The amount of finc ranged up to
Re. 25 in 12 cases and between Rs. 25 and
Rs. 100 in five cases, and of the two cases
which ended in im»risonment, 1n one case
the imprisonment was for only one week
and in another casc only up to the rising of
the court, Therclore, it was neceisary for
the Government to take due note of the
very valuable recommendations of the Ela-
yaperumal Committee and to bring forward
this particular piece of legislation,

Sir, in my in »Juctory speech, | had
made a reference t» the fast that the Gov-
ernment had deviated in one respect from
the recommendations of the Elayaperumal
Committee, and that was that we should
take the view that if for the first offence
the minimum punishment 15 one month
instead of three mnths, then perhaps there
would not be so many acquittals, but as [
had thought from thx spzish2s that |
heard here, I gathered that hon Members
would prefer that th: minimun panishmant
which has been prescribed should not be
lowered. [ am, therefore, gung to crave
your indulgence that the minimum punish-
ment recommended b: the Elayaperumal
Committee, of three months plus Rs. 50 as
fine should be incorporated in this Bill.

SHRI S. M. BANERIJEE:
going to move an amendment ?

Are you

PROF. S. NURUL HASAN : Yes.

SHR! §S. M. BANERJEE : When are
you going 10 move it? The Bill is going
to be passed today. (/aterruptionsy If the
Government are moving an amendment,
why 0o} allow us ulso to move amendments?
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MR. CHAIRMAN : Let the Minister
finish his speach.

PROF. 5, NURUL HASAN : There
have bees many other suggestions which I
am sure the Government will benefit from
by accepting them., For example, one
suggestion was that the provisioas of the
Bill should be properly publicised and
brought 1o the notice of the various
authorities,

=t &, dgrw ;39 23w § aEAm
FXE A AT WTAAT S4FT HI g TE &
@Y FCFAT AT FAH JAAT AL K
AMA F A% F A AT /vy 7

PROF, S8, NURUL HASAN :

the question sbout free
Hanijans was raised.

Then
legal aid to the

This is a cognirable offence and Hari-
jans do not have to fight the case themselves;
it is for the police to take up the care and
fight it. My hon. friend Shri Vajpayee
made a specific reference to an incident
about separate surahi being kept in the Cen-
tral Secretarat. It 13 a serious matter and
1 would beg of him to let me know further
details. We must take up this matter serious-
Iy and take strong action... (/uterruptions)
My hon. fricnd was having some discussion
and did not probably hear what I said;
otherwise he would not have raised this
matter, 1 have already said that it should
be our special responsibility to fight against
the concept of untouchability through edu-
cational institutions. 1 commend the Bill
to the House.

MR. CHATRMAN : The question is :
“That the Bill to amend the Untoucha-
bility (Offences) Act, 1955 and further to
amend the Representation of the People
Act, 1951, be taken into consideration,”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, before you put it to the vote of the
House, I want to make one submission,
There is a strong feeling in the House and
we have to take note of it, that the Bill re-
quires further consideration; there is a sugges-
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tion to refer it to the Select Committes. If
you could permit us to have sometime and
postpone this Bill till tomorrow, I shall be
grateful,

MR. CHAIRMAN : The Bill was circu-
lated on 13.4 1972 and there was enough
time for Members and also to Mr. Banerjes
who has bacoms very prominent in project-
ing mroai. Yvdy 11k cire to sead
amendments,

SHRI S.M. BANERJEE :
here.

I was not

MR. CHAIRMAN : Yet there was
enough time; it would have been proper for
them to send amendments and suggestions...
(Interruptions)

SHRI S.M. BANERJEE : [ want to
say something; you have cast an aspersion
on me.

MR. CHAIRMAN : If the Minister for
Parliamentary Affairs wants, he can move
a motion formally and I shall take the scnse
of the House,

SHRI RAJ BAHADUR : I move :

“That the debate on the Bill be ad-
journed™.

ot sew fagrdt awddt . gwwehy
wgrTd, Wraw w1 g 7 %41 W ag g e
waf J% & a7 frw fod qw & qrA?
gar &t gzt A o foarg & s A
frar § 7 #ar A AQITw Ag AW Q@ €
fis 5o fadas * age T3 § ¥ fean
Wiy ! e g, aw A T W WET S0
gFaT &1 @ 99 w9 AeA w1 o
maea § ?

SHRI RAJ BAHADUR : Even for the
consideration of the motion to refer the Bill
to & Joint Committee, time is needed..,
(Interruptions)

MR. CHAIRMAN : First let me dispose
of Mr. Vajpayee's point. According to rulg
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109 at any stage of a Bill under discussion
in the House, a mojion that the debats oa
the Bill be adjourned may be moved wih
the consent of the Speaker,

T am giving my consent.

SHRI RAJ BAHADUR : 1 mentioned
rule 109 myself and I have formally moved,

Wt wew fagrdt wadat « i
few foq ?

SHRI RAJ BAHADUR : Itis a matter
which deeply affects the psychological satis-
faction and actual satisfaction of our friends
belonging to the scheduled castes and sche-
duled tribes. We must not do anything in
a hurry which leaves a feeling in their mind
that we are rushing with the Bill, I am not
really happy with the adjournment, but I
would rather like to take an uncomfortable
step for us but I would mnot like that they
should go with the impression that we are
rushing with it without giving them the ful-
lest opportunity to discuss it: You are
quite right in saying that it was circulated
on 13.4,72,

MR, CHAIRMAN : As Mr, Vajpayee
pertinently asked, what is the purpose for
which the adjournment is being sought ?

SHRI RAJ BAHADUR : The purpose
is to consider whether this Bill could not
be referred to a Joint Select Committee,

MR. CHAIRMAN : I think this is the
opinion of the House also. The question is:

“That the debate on the Bill be adjourn-
ed”.

The motion was adopted.

SHRI S. M. BANERIJEE : I am extre-
mely happy that it has been adjourned. I
have given a motion which I sent to you
saying that it should be referred to a Select
Committee, the names of which are to be
announced by the Minister of Parliamentary
Affairs. It is already with you. As yoy
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know, Sir, amendments are moved upto

3 P. M. Now itis 4,20. I would request

you to allow us as a special case to move

amendments upto 5.30 or 6 P. M.

MR. CHAIRMAN : You can give
amendments till 5 P, M.

SHRI JYOTIRMOY BOSU : (Diamand
Harbour) : On a point of order, Sir. You
have not only been misled by the Table but

Syoushave been equally misled by the Minis-
ter of Parliamentary Affairs. His actions
are unparliamentary. The rules are wvery
clear on the subject. Rule 74 clearly says
that when a Bill is introduced, the motion

- can be moved that it be referred to a Joint
Committee. Now, has anybody under rule

*54 formally moved a motion with the

Giintention of sending the Bill to a Joint

h:Committee 7 .

! SHRI' S. M. BANERJEE: I have

*“moved it.

MR. CHAIRMAN : Before my friend
- Mr. Banerjee, my friend. from this side,
Shri Shambunath, also made that request..

SHRI S.M. BANERIJEE : He mentiongd
it, but I moved.

» MR, CI-IAIRMAN Your mouon is
not in order, R

SHRI RAJ BAHADUR : When a Bill
1s mlmduced at any subsequent ‘occasion
' the; member in. charge may make_one of the
following motions in regard to the Bill, and
.one of them is reference to the Select Com-
mittée of the House. I can move it even

‘' now.

4 SI-IRT ATAL BIHARI VAJPﬂYEE :
But he is not in charge of the Bill.

SHRT RAJ BAHADUR: Ido not
know whether Shri Jyotirmoy Basu is more
parliamentary or. the chair is more parlia-

1 mentary.
1

“'SHRT JYOTIRMOY BOSU : A§ far as
ﬁ@ chafir fs concernad the powers are quite
we“ ned. Rule 89 says that the Speaker
may, if he thinks fit, postpone the consi-
deration of the clause, not the Bill, As far
as rule 74 is concerned....

MAY 23, 1972

Drought in 244
West Bengal (Dis.)

MR. CHAIRMAN : Kindly read rule
109,

SHRI JYOTIRMOY BOSU: 1 am
referring to the rule relating to reference to
Select Committee, and that is rule 74.

MR. CHAIRMAN :
says :

Rule 75 (2) (b)

“If the member in charge moves that
the Bill be referred to a Select Com-
mittee of the House, or a Joint Com-
mittee of the Houses with the con-
currence of the ‘Council, any member
may move as an amendment that the
Bill be referred to a Joint Committee of
the Houses with the concurrence of the
Council or 2 Select Committee, as the
case may be, or that the Bill bé circu-
lated for the purpose of eliciting opinion
thereon by a date to be specified in the
motion.”

=t TAEATT et (q@): gl
Y, & ag st ARAT § R oag 6w
FREA FT AN AT @I E ! &F aae
SN H ST § AV dd qF 9T § 7
wmmmﬁﬁwﬁ.mﬁnr?

wawfe wghaa : ww S ?

.
[T S

.16.22 hrs.

DISCUSSION RE: DROUGHT
COND.ITIONS IN WEST
BENGAL
MR. CHAIRMAN : We will now take
up the discussion of the drought conditions
in West Bengal.

 SHRI SAMAR GUHA (Contai) : Mr.
Chan'man, Sir, when I am raising this dis-
-cussion on the drought situation in West
Bengal, the sun is blazing furiously over
that land and Isee in my mind's eye
millions of people thronging round the few
remaining tanks and fube wells in, the rural
areas for a bucketful of water and waiting
there from morning till dusk and many of
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them have to come back without even onc
tumblerful of water. Today in most of the
districty of West Bengal, particularly in the
districts of Malda, Purulia, Bankura,
Midnapur and others, the silwation has
become so terrible that most of the streams
tanks and tuba.wzlls are drying un  There
is no water and people every whare are
crying for water with tears in rhair eyes
The Prime Mnister during her recent
viat (o the draarae aTeeczd arers OF Waest
Benzal was sym» wha' novesl 9v 1hes gt
scaracity of watzr and she had alss 10
accept that the drought situation 1n West
Bengil has becoms extremz:ly terrible.

In recent memorary West Bzngal has
had not witnessed such a terrible situation,
such an unprecedented drought situwation
that has over whelmsd the whole peonte of
West Bengal, particularly som:z of the
districts 1 have already mentioned, The
Declhi press is usually very responsive and
sympathetic to West Bengal issues and
problems but, unfo-tunately, 1 do not know
what happened, this ime even scanty report
on the serious situation of West Bengal
drought did not appear in the Delhi press,

Perhaps, the responsibility for this is not
of the Delhi press only but the responsibis
lity hes squarely with the Government of
West Bengal, Even when Mr. P. C. Sen
and some of the leaders of the Congress
organisation, at least whose personal integ-
rity is well known in West Bengal, slarted
walking in different drought affected areas,
making appeal after appeal to the Govern-
ment to take prompt and immediate steps.
If the Government could do nothing clse,
at least they could have provided some
watcr in the rural areas. The Government
of West Bengal did not care to take note of
it in time.

When we were iswuing  statements,
wriling letters to the Chief Minister, they
did not care even to reply. But some hows
or other, when the report came to the Prime
Minister and the Prime Minister made an
air-dash, and when this report came to the
West Bengal Government, suddenly, the
West Bengal Government became aware of
the gravity of this situation, A day before,
the West Bengal Government did not believe
the report of the Sub-Divisional Officers
and the District Magisirates regarding
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drought problems. 1In the last 1S to 20
days, the report of the Sub-Divisional
Officers the District Magistrates were coming
to the Wrirters' Buildinz. But they did not
care. Just to create an imoression in the
mind of their high-bass, the Primes Minister
of India, when she wii gring ©) mike an
air-dash o th: drouzhr-affzcted areas,
suddealy, th: W.ers Bulding, th: Minis-
ters there, breamn: very mich aware of the
setnnazss of the xituntion developing in
West B:ngal ani they imn:dately asked all
tha Mises > mbi:s 11 01 the spot
engairy of duff:rent disiricts.  In o1e day,
they went to different districts and came
back. Again just to create an impression,
not on th: people of West Bengal but on
somsbody else, they had their Cabinet
mzeting, a very-late-night Cabinet meeting
and then, coming out of that Cabinet
meeting, the Chuef Minister of West Bengal
made a dramatic announcement to the press.
He said it 1n Bengali, saying: “I have given
an order late at night to tackle the problem
of the drought situation in West Bengal on
a war footing.”

I am happy that at least even at a late
hour, they have become aware of it ; they
have given up their sluggish mentality in
dealing with the serious situation of drought
in West Bengal.

As I said, the situation has become so
terrible there that there 1s no water. Almost
all the sireams, ianks and tubewells have
dried up. Most of the tubewells are out of
operation Not only so. Most of the aus
crop has been lost. The Government has
given the figure, 1 do not know to what
1s the extent of the loss of crops. They
have said that it has been lost to the tune of
Rs, 36 crores. 1 do not know what will be
the exact amount.

There is another scrious thing and that
is that jute—this is tune of jute production—
is also lost to the extent of Rs, 44 crores, I
do not know. If the Government's figure
is correct. It miy b: more or it may be less,

Only they can say.

When we are talking of land ceiling,
when we are talking of land reforms, innu-
marable reports of distress sale of land by
agriculturists in different districts of West
Bengal are coming in. That means, juat far,
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a morsel of food or a bucketful of water, the
agriculturists are being comnelled to give up
their own means of livelihood, a few pieces
of their lands. This distress sale of land 1s
going on. It has com: in th: press, 1n Wast
Bengal, that in many tribal areas, again, out
of a sense of desperation, an acute helpless-
ness, many of the tribal people in the form
of groups have tried to seize padldy from
others,

16.30 hrs.
[SHRI R. D. BHANDARR in the Chair]

These things are growing and will grow
because the starvation situauen is fast
leading to a near-famine condition in West
Bengal.

Again, Sir, you will realise what the
scarcity of drinking water means. Unless
the problem of scarcity of drinking water is
tackled expeditiously, there 15 every possi-
bility of a large scale outbreak of epidemic
of gastro enteritis.

Then, mango is the only cash crop in
these two districts of Malda and West Dinaj-
pur. The whole of their economy depends
on this. . .

AN HON. MEMBER : Murshidabad
also,

SHRI SAMAR GUHA ; Yes; in these
three districts of Malda, West Dinajpur and
Murshidabad. This time mango is comple-
tely finished ; no mango at all. That means,
the whole of the economy of those arcas—
Malda, West Dinajpur and Murshidabad—
will be crushed. The silk plantation, the
mulberry plantation in Malda and Murshida-
bad areas, is completely blazed out, com-
pletely lost. That will also seriously affect
the economy of one block of the district
that was depending on the silk production
of the area. This is the situation—tragic as
it is,

Qur ftruncated State of West Bengal,
since independence, unfortunately, has not
been able to come out of the orbit of crisis.
There have been crises after crises—some
crises due to matural calamities and some
crises due to political calamities—coming in
turns or simultaneously. The ill-fated people
of West Bengal have been facing tragedics
of orises, economic and political for the las}
25 years,
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Before I deal with the other aspects, the
concrete and practical aspects, I want to
know from the Government whether the
Central Government and the State Govern-
ment—because there is no way to differen-
tiate between the Central Government and
the State (Government ; they belong to the
same political fraternity, an absolute political
fratermity ; there are no different responsibi-
lities ; the Governmant is really one ; there
are only two diffcrent facades—, to meet
this unprecedented situation, this terrible
situation, that has been created in West
Bengal as a result of continucd drought,
whether the Central Government and also
its counter-part in the State—not counter-
part actually, its ancillary in the State—are
really seriously desirous, of tackling this
problem share reaily serious of tackling this
problem, then here and now West Bengal
should be declared as a drought area. The
Minister may ask, even the Chief Minister of
West Bengal may ask, what is the good of
declaring it a drought area ; they may say
that the Centre is giving money and they are
trying to do everything. But, Sir, there is
an obligation. As soon as this is declared as
a drought area, so far as the guestion of
finding funds for decaling with the situation
is concerned, it will become the mutual
obligation of the Centre and the State.
Secondly, as it happened in the case of Bihar
drought, as soon as you declare it a drought
area, it will create a national, and to a cer-
tain extent international, awareness about the
seriousness of the situation there. Thirdly,
it will create a sense of urgency, not only at
the Central level but also at the State level,
that the whole problem has to be tackled
expeditiously. If Shri Siddhartha Shankar
Ray wants to take the things seriously, if he
wants to tackle the whole problem on a war
footing, then West Bengal shohld be declared
as a drought area, Then and then only, it
will mean that they are serious of tackling
the whole problem on a war footing. There-
fore. I demand the first prerequisite for deal-
ing with the drought situation in West
Bengal is to declare it as a drought-affected
area.

Socondly, I hope at least during this
crisis of matural calamity when the whole
people of West Bengal are involved in a
terrible situation, at lsast I should expect
that the men who belong to the ruling cem-
munity, those who are controlling u'u
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administration, should have at least that
mental outlook, T should say, courage and
vision also, to rise above Party considera-
tions. I think they should invite the co-
operation of all political Parties, not only
Political Parties, of social organisations and
all other organizations and humanitarian
bodies to deal with the situation. 1 am sorry
to say that there is not an iota of any initia-
tive on the part of the West Bengal Govern-
ment to request or invite the other political
Parties or other organizitions to co-operate
with the Government to d:al with the situa-
tion.

It has become the business of the Minis-
ters and the MLAs. You will be astonished
to know that when crores of rupees are
going to be spent, there is instruction issued
at all levels, even at the Block level, Sub-
divisional level and at the level of the Dis-
tricts that no test relief scheme and no G.R.
scheme and no tube-well project will be
sanctioned without the approval of the local
MLA, that means now the Congress MLAs.
That is the approach, Not only that, there
is another interesting thing. Now, in the
midst of this calamity and in the midst of all
this horror of the people, they are trying te
take advantage of the suffering of the people
and trying to create an image of the Con-
gress and you know it has been said by the
Government that the worst affected districts
are Purulia, Midnapore, Bankura, Birbhum,
Malda and other areas are also by and large
affected But there is a report in the Press.
What is that report 7 That is of the Minister
rushing back from their constituencies after
a hurried survey of the scarcity situation
there, What is the decision they have taken ?
They have taken a decision that they will set
up 35 tube wells in 335 blocks. What does
that mean ? It means that they have develop-
ed an arithmetic of average of their own.
That means that thsre is no question of
giving priority to worst affected areas. But
each Minister and each MLA are competing
with the other just to get the benefit of relief
to their constituencies, That benefit may
come from the Centre. That benefit may
come from the State Government also. Just
to make equal distribution for all the dis-
tricts. Why ? So that all MLAs and Minis-
ters and several other people may get some-
thing for their constituencies.

. Sir, there is a spirit of suspicion in our
mind. Are you serious 7 If they had been
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serious, this averaging—35 tube wells for
each Block should not be there. There
should have been such variation—more for
the affected areas and less for the less
affected areas. But, that is not so. Not
only that, from the Writers Building, from
the Government side; somz information was
given to the Press that already some tube
wells have been set up in the Purulia area.
Immediately a contradiction came from the
Chatra Parishad. They have made a public
statement where they said that it is wrong,
It came in the Amrita Bazar Patrika. It
also cam: in the Hindustan Standard, that
no tube wells have been set up there
(Interruptions) My dear young friend, it will
be very painful for me to pick up any
controversy with you, [ want to draw the
attention of the hon. Minister to this fact.
Let there be not toy much publicity without
doing anything. The Government has to
do concrete, tangible work, instead of
making some [lamboyanl statements to the
press, to build the imags of some political
leader here or there or in  some other
placc.

There is another interesling report. One
Minister coming from Nadia district made
some interesting press statement in the
Writers Building. He said, “In Nadia
district we have given order for setting up
of 2,000 tube wells.”” What does it mean ?
Nadia district is affected, but certainly not
as much affected as the others. [f they sink
2,000 tubewells in Nadia district, that
means, in other districts also 1t will be 2,000
and on an average total will be 30,000
tubewells for 15 districts. But, Sir, there
is a contradiction in the statement of the
hon. Minister, Shri Fakruddin Ali Ahmed in
the Rajya Sabha. Hc said, West Bengal
will sink 4,000 tube wells. Shri Siddhartha
Shankar Ray said in the statement earlier
that they have gwven instruction for imme-
diate sinking of 12,000 tub: wells. Why
there is this contradiction ? How does these
things tally ?

THE MINISTER OF STATE IN THBE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : Nothing
prevents the State Government from taking
up larger programme. There is no contradic-
tion in what the Chief Minister of West
Bengal and the hon. Minister of Agriculture
said.
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SHRI SAMAR GUHA Tlhere should
not be any flambovant statement One
Mmusicr says, thare are going to be 2,000
tubewells in one district That means,
30,000 will be new tube wells for whole of
West Bengal There 1s the stalement of
the Chwf Minmister that 12,000 tube wells
are going (o be sunk thete [ don't want
anybody to take any pohticil advantage out
of the situation let us all rise above

political or party considerations and  tackle
this 1ssue as a united people
The need of the hour 15 to supply

drinking water  Tube wells will tahe ume
What will happen immediately within 15
days or 20 days Government  should
immediately requisition as many jeeps and
lorries as they van so that they may supply
drinking watet immeduately to these arcas
where the scarcity 1s moic

MR CHAIRMAN  Please conclude
Your time 18 exhausted You have been
given 20 minutes out of 2 hours for this
discussion

"7 SHRISAMAR GUHA 1am conclu-
ding This should be done immecdiately
We may tackle the immediate problem by
domng this In Barabazar area the tube
wells aie going into the black-market Some
effective measures should be taken up so
that tube-well apparatus do not go under-
ground Test rehief work should not be
done haphazardly , 1t should be properly
coordinated, with the local developmental
works

MR. CHAIRMAN You can send all
your suggestions o the Minnler

SHRI SAMAR GUHA We don't get
the time Only a few mnutes more,
Suw

SHRI JYOTIRMOY BOSU (Diamond
Harbour) * It was my motion, but because
of some pecuhar rule, [ have been made
No 2 in the lsl.

SHRI SAMAR GUHA ¢ | want to
warn Government that unless advance pre-
parations are made to protect the aman crop
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m the next reason, the whole economy of
rural West Bengal will be  shatiered The
immedidte requirciment s that  there should
be reir ission of land revenue, at  least sus-
pension, tf not remission of the agricultural
loans and fertilis:c loans, theie should alse
bu advanie preparations as regards seeds
disiribution and also the givinz of fertiliser
and othor loans to the cultivators

As reeards Jule ahout Rs #4 crores
worth ol jute s lost and theielore, the
price of qute will shot up [t 1» time that
the jute #rone s md cultivat s shyall eet
a fan price lor thur produce ad should
hive a proper share in thie rise i price

As regirds distribution  of 100d, g i
tows 1chief should be gnen 1o the perwple of
the drough! aflec ed wew i lirge number
Gruil hnchens should be opened laiger num-
bers, and then munagement should be en-
trusted to non oflicial organiations ke the
Marwari Rehiet  society, the Ramakinshna
Miuission ete  Large scale fur  price shops
should bhe openud o all drought afle ~ted
arcas  and cheap canic ns shoyud also b2
opened, and voluntary  organis sions should
be inviled to provide oulk to the chiuldien
and alvo distuibute  Bulgar ° food to them

1 conclude with the observation with
which I starteb, namely that West Benzal
should be declared as 4 drought aiea and
the whole problem should be tackled nyt in
any piriisan spirti, but ) would again urge
that com nutecs should be tormed at all
levels from the State level 10 the bl sk level
consisting of members fiom all parties 50
that the problem could be tackled by the
people as a whole and not n any pdartisan
wa

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) Really speaking, the
situation in West Bengal as a result of the
recent drought 15 a very pamful one Imme-
diately after the elections on [Ith March,
1972, a progressive democratic Government
under the leadership of the Congress Party
was nstalled 1n West Bengal That Gowt.
started reopening the closed industrees, re-
employmg more than 50,000 members of
the working classes, restoring peace m the
educational campus, n the industrial belt
and in the agricultural field, re-thinking a
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new plan for West Bengal to revitalise West
Bengal and make it Bengal of gold Unfor-
tunately in this hour we are faung a new
crisis the wrisis of drought

Just a ittle  while ago, Shn
Samar Guha was explaining  the
drought, situation i West Bengal
If only he hil taken th: risk of losing

his allowan.zs in Pirliim nt for ten days
and visited thyss places hy cowd huve
placei before you a butter picture of
the dcought situitinn 1n West Bengal

SHRI SAMAR GUHA
there

I had been

SHRI PRIYA RANJAN DAS MUNSI
This drought has not been causcd by the
political parties or at th: motivation of the
Government but 15 on. due to naturil
causes When the Pum: Minutor Sh
mati [ndira Gindhi paid a visit to Caleunta
n connection with some other office  she
curtailed two or three of her 1mnortant
engagements and rushed (v Bankura and
Mudnapur and she assured the Government
as also the penple of West Bengal that all
assistance would be piven to them to fight
the dioaght  The Ministers of the West
B.agal Government right fron Cabinet
raak ty 0 h*r ra1ay ai 2 mairching mto  the
dyr il ing astr cuel commniie s
of ths distriv's 1n ordat ty» rely to the
Governn=1t the actuial requirements  You
will be glad to know thit there1s ny qaes
tion ol polincal prtues here  The common
pcople and even the students in the colleges
and univerities are all co-operiting with
Government 1 the programme tou installa
twn of tube wells or digging of tube wells
and digging of pond, and reconstruction of
ponds here and there  But the crisis 15 so

acute that immnz2diate relief cannot come
immediately
But we have every conhdence that

we shall be able to succeed 1In meeting
tms crisis We necd some financial  assis

tance, for the puipose and we are quite confi
dent and hopeful that the Central Govern-
ment would assist us as much as they could

It has been stated in the press that about
Rs 40 crores would be needed lor the
purpose I personally feel that it will be
much more than that The problem which
we are seeing 1n West Bengal now s that
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the money earmarked for other develop-
menial woiks 1s being spent on fightiag the
drought So the actual assistance for agri-
cultwal development should be given from
the Centre so that inimediately after relief
wo b in the diought aieas 1» Oover, we can
devote our eneigies to the scheduled
programme of agricultmial development 1n
rural areas

Prof Guha
the  pohitical

repeatedly said that all
parties were not mvited

This s not correct  The Chaef
Mininter  had invited all  the people,
particulaily the magor pariies Prof Guha

15 4 lewrred mman and 1 respect him as my
teachot he was also invited by the Cheef
Mini ter a 4 citizen but we cannot anvite
him as a party man because he has no
party 1in Bengal

SHRI PILOO MODY (Godhra) These
diys one.man paities are cnough

SHRT PIRIYA 1L ASTAN DAS MUNSI
I would like to 1ive  aticotiun to the condi-
tion of the poor peasines In Bankura,
Prula and B rbnum [ nne seen with my
own eyus du imi jer sl visuts he  dist-
reased oowde w ! the poasints Poor
boyes fiom peasant fumilles have  been
tushimg to the wities t) bring water We
will be happ v to know that some siXx or
seven days bedure ey bina fiom Calcutta,
Buhampur, haiganj and S i guti hunve been
voluntaridy wo operdane m tihing  water by
losrries for sup ply to the aisiress dreas

Jmmednitely afict rdiet work 1s over,
two or thiee sjeuitic  thinks  have to be
done  Fust free fertihser and fiee seeds
requned by the poor peasants should be
suj plied to them  Ihis cannot be done by
the Siate  Government alone Cential
asst taree 1y Teeded m thus respect, Then
the jcor pesanis in the dJdrought-affected
are1 should te given fiee medical assista-
1wt dhw w o a State scbhpat, tut the
Centril Government should provide the
{ nancial wheiewithal for giving this  assis-
tiree  lor the Baogladesh refugces, the
Cental Government had puichased so many
thigs m Inputa Bungal and Assam hike
tenty, tubcwells vic  Immediately, it should
be asctitamned how much of it was lost and
how much i1s an our possession. Whatever
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[Shri Priva Ranjan Das Munsi]
materials are availabc should be diverted
for the-relief of drought-stricken people so

that this may be an additional relief to
them. '

I do not like to dwell more on this
subject. It is unfortunate that drought
has seriously affected the people. Other-
wise, Bengal was marching progressively
in all fields. The Rural Water supply
Minister, Shri Sattar, himself had promised
to provide within a month tubewells and
other things to ensore a rural water supply
scheme. But as Prof. Guha might have
told you, in certain parts the bureaucracic
redtabe is delaying work. Now Ministers
have been deployed there. We must also
remember that for the last four yecars
Bengal administration and some officials
were under the pressure of
& certian rule. They nre not able to
break themselves free from the old tradition.
So it is the duty of all progressive parties to
join to other and participate in this endeav-
our to put more pressure on the adminis-
tration, gear up the machinery so that they
ultimately do their duty by the people in
dire need.

With these words, I hope that the relief
measures undertaken will succeed in allevid-
ting the distress. The Centre has assured
us help. I do not like to put more pressure
on them. The Prime Minister herself has
promised in clear terms that whatever help
needed by the State Government would be
jiven to mitigate the distress of the people.

Because | have seen with my own eyes
the situation in Bankura and Midnapore.
1 think Prof. Guha should have congratu-
lated the Prime Minister in his speech,
because in spite of her preoccupation, she
had te curtail many things and she per-
sonally paid altention and talked to the
C*iaf Minister at night. She called on the
Chief Minister and the Ministers of the
Cabinet and certain other pcople also do
discuss how we can fight the jssne. I am
quite coufident that immediatély when the
Parllament session is over on the 3Ist of

this month, we shall find in the newspapers.

that effective droulht measures haye been
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taken up vigorously by the Goveroment and
that the drought situation is met like a
challenge of war.

PROF. MADHU DANDAVATE
(Rajapur) : Sir, one clarification from the
hon. Member. I do not want to speak. He
said that nobody was invited to that Com-
mittee, from the Socialist Party, because the
Socialist Party does not exist in West
Bengal. 1 want to koow from him if in
Goa there was any calamity, and an all-
party committee was to be formed, because
from Goa proper not a single legislator has
been elected fiom the Congress Party would
he like the Congress Party to be excluded
from such a Committee 7

SHRI PRIYA RANJAN DAS MUNSI :
1 was not mentioning it in that light. But
Prof. Guha was telling us very clearly that
he was always invited. Unfortunately, Mr.
Dandavate has got no followers in West
Bengal, absolutely. He should encourage
Mr. Guha to raise his party in West
Bengal. What can Mr. Dandavate do
there ? (Interruptions),

SHRI JYOTIRMOY BOSU {(Diamond
Harbour) : Sir, I have heard with rapt
attention the dialogue of a mutual admira-
tion society here. One called the other a
great man. Let us forget about it for the
time being.

I come to the subject. The magnitude
of the miseries that are prevalent in West
Bengal now is astounding. I quote from a
Calcutta paper which says that there has
been a loss of the Aus crop to the tune of
about three lakh tonnes and worth about
Rs. 36 crores ; jute, about 1.5 million bales
worth about Rs. 30 crores, and standing
Baro crop, about 1,038,000 tonnes worth
about Rs. 15 crores. The Baro varlely is
cultivated in a total area of about 1,45,000
acres,

Out of the population of a liitle over
four crores in West Bengal, to our mind,
abouta crore and a half, thatis, more
than a third of the totsl polulation are
vitally affected, and the traditionsl -areas of -
Bankurs, Purulis, Midoapore, Mald- aml
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Birbhum are the worst affected. Last year
they were the worst affected from Hoods.
This year, they are the sufferers from
drought,

There had been numerous starvation
deaths ; in Midnapore alone, six died of
starvation. That has come out in all the
papers. In a place in Midnapore, in Uttar-
bhil, a musllm family died of starvation,
and how pathetic is the narration of the
people of the Uttarbhil village, most of
whom are agricultural labourers, when they
talked about Gulame Katurn Saiffuddin
who had seven children 7 As long as they
could, they fed Gulame and her seven
children. Last year, there was a storm
which demolished their hovel, and the local
young men, although most of them were
unemployed, gave her shelter and food. It
was a different story this year. On one
Sunday in April, there was no food, and
these seven children found their mother dead
in the morning. How pathetic it is ?

It has all happened due to lack of rain-
fall. 1agree. It is Naiture, But during
the last 25 years, the Congress has held
power at the Centre, controlling all the fis-
cal and developmental measures, and for the
last 25 years in West Bengal also—25 years

minus 22 months—ihe Congress has held power,
Let us see, however, what they have been
able to do. The share of West Bengal in the
rural works programme is as follows, This
is in reply to a question of mine—4454, of
1st May, 1972, which says—outlay sanctioned
for 1970-71, 1971-72 asustance, disbursement
actual expenditure, etc, Andhra Pradesh,
Rs. 2.84 crores; Gujarat, Rs. 3.30 crores;
Maharashtra, Rs. 1.32 crores; Mysore,
Rs. 1.81 crores; Rajasthan, Rs. 2.22 crores.
Fer Waest Bengal the figure 1s Rs 0.34 crorus
wonderful, it tops the list. Now, | come to
the actual expenditure. Andhra Pradesh
Rs. 3.90 crores, Maharashira Rs. 4,23 crores
(total for a few years) and West Bengal,
Rs. 0.10 crores. Take another issue the
agricultural refinance rorporation, whose job
it is to cncourags minor irrigation to fight
drought, waler scarcity or scarcity for drink-
ing water, Let us see the wonderful perfor-
mance of the two Governments functioning
together. The statemtent here shows the
total pumber of schemes, total financial
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assistance and the total commitment of the
corporatian, and the number of schemes
fully implemented. The figure for Andhra
is 74, for Gujarat 39, for Haryana 17, for
Maharashtra 38, for Mysore 85, for Punjab
29 and for West Bengal 06. This is what
you have been able to do in 25 years and
yet they are waxing elagquent.

17 hus.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Hear, hear.

MR. CHAIRMAN :
‘hear hear” in this House,

None should say

SHRI
Sorry Su.

M. RAM GOPAL REDDY :

SHRI JYOTIRMOY BOSU: Mr. Reddy
is a good man in bad company,

SHRI PILOO MODY : What is wrong
nit? Prof. Ranga did it 20 times a day
and |1 follow my teader, not yours.

SHRI ATAL BI(HARI VYAJPAYEE
(Gwalior) : What about ‘shame, shame’
then ?

SHRI JYOTIRMOY BOSU : 1 come
to small irrigation projects, Here is a state-
ment showing additional area bencfited by
minor irrigation works in lakh hertares du-
ring 1968.69 to 1970-7i, 1 shall give
one or two figures: for Bihar, 3.25; for
Gujarat 2.36, for Maharashtra 3.44 that is
your State, for Punjab 3.09 for U.P, 14.43
and for West Bengal 1.53. Agamn, it tops
the list This 1s what you have bzen able to
do in 25 years,

I shall now quote from the report of the
national water supply and saniation
schemes. [Itsays:

“The environmental hygienic committes
estimated that roughly 606 per cent of
the urban towns in India had water
supplies which served & i5 per cent of
the total population or 48.5 per cent of
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the uiban population  Supplies were
derigned to give two to fo ty gallons ot
water per head per day In all 23 cities
and 12 other towns were partiaily seived
.Although a decade has passed, those
conditions do not seem to have changed
significantly™, That i1s the position and
still you are waxing elojuent

I come to the annual plan Mr Subra-
maniam 18 here and [ am very fortunate that
he would hear these thinz, and try to see
himself in front of a mirror It says
“despite increasing attention pad by the
State and Central Governmnnts, greter
cffort 15 necessary 1 18 estimstod  that out
of a total of 5 67 lakhs of wvillaze® d> not
lose sight of the figure ol the prohien v -
ges  *‘90656 villages have scarcity of drink
mg water , they have no assu ed surce ot
drinking water within a disrarez of »w mile
or fifty feet below ground level 43,467
villages lie 1in Chhlein  epelimi.  ares
3,184 willages are in guinea wryrm mlowe i
arey, 24,778 willages with othat hzaith prob
lems due to excessive chlnde and  salionv
They have museiably failed they have miser-
ably neglected ani thyy have creae! more
regional imbalances in the matter ot growth
in the rural areas thaa anybody else could
have possibly done

I want to say oncmye thnz 1hs
developmenr of srrigrion vy erul il
utilisation  From 1950<71 1o %8 62  the
ultimate potential crer el and walisativn of
potential created o regard > s1 i @ water,
majy, meium ari mno w60 4 11l (S
The ground wateg: i1y v *2 th: tanying
had been far below, of waat they coald
have dane I only waxr 1o siy that the
drought that 15 taking a hany il in Weat
Bengal m e ms of hic moauy axl the
peoples’ hiving conlitisn s an really min
made But the man coull hwe ewuly
prevented it, had he bien sr'rinas about it
during the last 25 years and 1tried t> bluff
the country [ want to say that nsw they
should go through the procuss of pariica
tion ; they shoald cons forward with 4
heavy hand in the se9s2 thit thsy should
come out hbaally and they should
do remussion of land  reveasr free
ration should S¢ provided and all othir
relief measures should be taken and after all
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this performance of West Bengal in the
matter of rural growth, 1ural water supply,
rural wriigation, the State should be declared
as a backward State and all the benefits that
are due to a back-ward State should be
given to West Bengal Thank you

MR CHAIRMAN : Shn
Hansda

Subodit

SHRI SUBODH HANSDA (Midnanore)
M: Chairmin, Sir, while opening the Jebate,
Shri Samar Guha has given a very dloguent
sve.ch and have accused the Go e-nn*it of
West Bengal for not taking propsr caie

reguding the diought conditions Buat he
shoutd hn>w that the Governmer  of West
Bengil has alieady taken care of th: suas

uon nd they have completely exhuste i the
budze. anl have asked the Goveramzie of
Indis for nearly Ry 4 crores and 1 think he
snoJld tike nyie of the and | thiik he s
notthe oy poblic representatn ¥ thin
House who has taken care of this suuitn,
but thete are other Members als » why have
alre1dy taken nywe of this and th v hive
asked ths ¢ vernmeat 1o take prope care of
the situation

Sir, this drought 18 undoubtedly an un-
pre.e fented drought and this has affected the
large areas, particularly, border areas of
West Bongil, 1e, near the Chhyta Nagnur
Platcau I had been to these plices and [
have seen ail tanks and ponds have dned
up  The tubewells and the wells that have
been sunk, have also dried up and the peiple
are running from one place to anothe- to get
a bucket of water  People have Lo run two
or thre: mules to gt warer for drinking
parpses {1 4s a very seriods Sitnition that
has ariszn ani I think the Goveinnant have
1aken natie of thes and the Govsrnunt
have ordered to uink tabs-wells 1n all thess
areas

Tha problem 18 very acute in the Tribal
areas As you know most of the Tnbal
villages are scattered willages and 609 of
the villages are only covered by iubewells
and wells and the remaining 30 to 409, are
not yet to be covered by this programme. All
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these people are very badly affected and [
think the Gvernment will take care of these
viiages and special machinery should be sst-
up for this purpose to see that they could be
provided with tubewells or drinking water
facilities

Sir, of course, Crovernment have tried
s best o provide thum with the drinking
water facilities, but with the himited Tunds
they have not been able to complets the
whole scheme  TIn that respect, T would re
ques! the Centre to come forward so that the
Government of West Beneal can dug wells
and put up more tubewells in those wvillages
On the one side, people are not getung
dumkine water , on the other side, cattle
wealth in thousani, are facine starvation
and they are not getting pond waler to
drink  Most of the uelds are dried up,
except for one or two green hiclds hue and
there  The reports ate that of thae v no
ram, a vers s¢r ous situation will dovelop

West Bengal entered into the green
1evolution a few years ago and the area of
culvvanon has been doubled this vear But
unfoi tunately due to drought, most ot the
paddy has dricd up  All standwg crops
are now dried up  We have lost the most
important paddy—the bore paddy We
have also lost the jute erop and the ous
paddy By this p oeess, West Bengal s
losing nearly Rs 80 crores  Last year we

had very heavy floods This year we are
having drought Thrse two things have
created & very <senous situation  Piices

are going up  Rice was scliing at Re |
last month ; now u has gone up by
50 percent If we are to tackle the

situation and save people from siariation,
Government should open cheap ration
shops throughout the State In raton
shops, there 1s & classification—A Class,
B Class, C Class, and D Class. In these
circumatances, | do not think there should
be any classification for distribution ot
rauons, There are very limied number of
ration shops 1n the whole Siate 1 request
that more ration shops should be opened
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and all the peoplc n the cntie State should
be covered

Apart fiom loss of crops, i the mofussil
areas, people have no work and they have
started starving Government i trying to give
some help through T R schemes, but the
Government funds are ulready exhausted
fhe Prime Mumister made a dash to
Midnapmc, Purulia and Baunkura and she
has scen with her own cves how people are

cating herb  sal weeds and mohua flowers This
15 a serwows situaton  Unless Government
comes forward to croate jobs or open some
relief woks, 60 per «uent of the total
populatt n might go on stary thon

17 14 hrs

[SHRI k N TIWARY in the Chuir)

The suuation 15 very  serous and
Government shoald 1ike it verv  serjously.
The West Bengal Government has  deputed
iy ministers to alf the distric's to look after
the works taken ap by the Gosver wnent
It has been calkula ed that to save West
Bengal from this suuition, West Beneal
requires more than Rs 4) wores | am
sure the Central Gone nment will comply
with this request and gne mde money for
taking un development wo ks In such a
syuation, the Giove nment hiv tahen up a
number of T R schemes, bur all these
schemes huve not had anv  far-reaching
effect  Schemes hike weigition, roads, deep
tube wells, et which have a far-reachiog
eflect should be taken up there | hope
the Government will  think over  ths
matter

MR. CHAIRMAN How much time
does the Minster like to have ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) * Twenty
minutes,

SHRI INDRAJIT GUPTA (Alipore)

Mr Chairman, this drought 1s yet another
major calamity which has afflicted this un-
fortunate State of West Bengal 1 do not
wish to go into the detailed description of
the misery of the people in the affected
districts—there are plenty of accounts
appearing every day in the daily press—but
it 1s certainly an wronical thing that manv of
the areas 1n my State, which were claiming
to be centres of the Green Revolution, have
been turned by this diought nto barren red
soil  And this only proves once again, if
1 may say so with all respect and all defer-
ence, to scientists, technologists, agricultural
experts and Mumsters, this does reveal once
again how precarious sull 1s the bave of
this Green Revolution and how far we are
still dependent on the vagaries of the mon-
soon and on the weather God Some of
these districts themselves were making good-
progress obviously under the techniques of
the Green Revolution But if one goes
through and sees what 13 happening there,
the economy 1s shittered and there is the
greatest raun 1n at least six districts of that
State The accounts which have a>peared
mn the press are harrowing and I do not
wish to dwell on ti1em much

The scarcity of drinking water 15 not
somethung which 1s new n the willages. It
not only a question of remote rural areas
I hope the Minster 1s aware of the fact that
there are village areas within 8 or 10 mules
of Calcutta city where wvillage women have
to walk six miles from therr homes to fetch
drinking water During the recent elections
1 have seen 1n one area, which falls within
the area which 1s called the industrial suburb
of greater Calcutta, where there are some
villages on the fringes, that women have to
walk every day four or five nules from their
homes to get drinking water This 18 the
condition so near such a big metropolst
thrs 18 the degree of neglect which has been
there for yoars together, J am not blaming
any party; there 13 no point i it now. 1 am
would say that the city dwellers like mo and
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you are nsible for it, in the long run,
all ourmmcs and our attention and every-
thing has bd¢o given mamnly te improving
the lot of aity Jo. But I think itisa
shame that withln mx miles of Calcutta city
~omen have to walk five miles to fetch
drinking water  Neither the Congrees
Government, nor the UF Government nor
any other government has been able to solve
this problem

The conditions m thess hall a dozen
districts are infinitely worse There are
pictures published 1n the press which you
may have seen In Puruhia dis rict 1a the
rallway junction where water s stored for
the exclusive use of the locomolne engine
boilers, that water 13 being carricd away by
the people in pots on their heais bz aiss
there 1s no other water available anywhere,
and this has led to some sort of fracas
also between the loco staff and the publi
The staff say * this wa'er 15 meant for the
engine’ anld ths peaple say *“*wherc arc we
to collect watei if we do not take thus
water” This 18 ging on every diy

Now it 1s said that 17,000 tudwelly are
out of order Thase 17,03) tabzwzlls hive
not gone out of ordsr overmght  That 1§
comuynsenss Hare alo whan w2 have
good ramfall, whan thare 1s sutfizi21 nagural
water supply, nobody bothers to chak up
and see what 18 the condition of thsi» tuh:
wells Now, when an acute drouzht cradi-
ton has coms, it 1w suddenly discovered
that 17,000 tubewells are not in workiog
order If I may say so, ths tubswalls raket,
if 1 may call it & racket, has become quite
a big scandal n the rural countryside of
West Bengal Many people are involved in
this, including contiactiors, who are known
to use sub standard materal including rusty
old pipes in the construction of these tube-
wells and they have not been sunk to the
mimmum depth required to get water Now
it is found that most of these tubewells which
are out of order just were not sunk deep
enough and so they could not reach the
water level We talk a lot about bureau-
cracy. 1 was in Calcutta the other day. I
was horrified to hear that the rules and
regulations of the Government is such that,
unjcas the Sub-Assistant Eogioser gives hus
sanction and cortifies, 0o tubewell canbe
sunk anywhere, Some material is being sent



Y265  Drought in
to the distressed areas. Some transport is
being comandesred and some drilling rigs
and some machinery are being sent. I was
trld that in places like Midnapore and
Bankura, this material is lying at site, It is
not being used because the Sub-Assistant
Engineer's sanction is not forthcoming or
the man is not available. There are not
enough people of this category. Thisis a
strange thing. This is a small matter, but
it is holding up even the construction of
new tube wells, The mere fact 1 do not
know how Mr. Piloo Mody is familiar with
these arcas—that so many Ministers are
running round, while it is certainly welcome
I think, it is also a sad commentary on the
state of the actual administration. It should
not require it. For sinking of tube wells, 1t
should not be necessary that all the Ministers
and Deputy Ministers should go running
round in the districts. One of the reasons
is that the basic administative apparatus and
the procedures are really not at all commen-
surate to tackle this kind of situation.

Here, there is a report in a Calcutta
pewspaper which says as follows. T will
just quote a few lines. This is from the
Hindustan Standard of yesterday.

“Human misery has bsen aggravated by
the wanton negligence of the Rural
Water supply division of the Public
Health Engineering Department entru-
sted with the job of sinking wells. Most
of the wells are without water as they
were far short of the requisite depth.
MLAs in some arcas of Bankura district
have even complained that the local
people had been hood-winked by the
Depariment and most of the wells were
crumbling down.”

*‘When material is being collected to be
sent to thess areas for digging of new
tube wells, cement is extremely in short
supply".

Comsant, of courss, might hiive bea coradred
by soms of Mr. Pilos Mody's friends,

mr

SHRI PILOO MODY : We have no
frinda,
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SHRI INDRAJIT GUPTA : Trucks are
not available. 1 would like to know what
has happened to all the truckst both indi-
gencous and foreign, which were brought
here a few months ago and mobilised in
Calcutta and round-about at the time of
transporting the Bangla Desh refugees and
relief supphes for the refugee camps. I do
nol know where all these trucks have gone,
Obviously, they cannot be used for purposes
of Bangla Desh refugees. Why cannot they
be comandeered 7. ¢ Some people™ this is
what the paper goes on to say, “in the
South Eastern Railways are making capital
out of this human tragedy demaading Rs.
400 for the sanction of a wagon carrying
cement to the scarcity areas™,

I am just mentioning these points be-
cause this has to be looked into. After all,
Railways is a central subject and whatever
decisions are taken either here or by the
Government of West Bengal, the point is
that whether the implementation will be
carried out properly or not ? Whether
this  bureaucracy and these burcau-
cratic  afficials and procedures are
not going to act as an impediment to the
relief work 1o be carried out ona war
footing. This is the phrase which !s being
used often that everything should be done
on a war footing.

I just want 1o make a few suggestions.
The extent of gratuitous relief, test relief t hat
has been announced sc far, is estimated tobe
of the extent of 2.5 per cent. This we con-
sider to be hopelessly inadequate and the
level should be raised to cover at least 10
per cent of the people who are affected. 1
think, this I should say in all honesty that
when similar drought conditions had over-
taken some districts, three or four years
ago, when the U. F. Ministry was in power,
it is a fact that they have sanctioned an
adequate level of reliel to cover 10 per
cent. But just now, upto the present, the
State Government has only sanctioned 2.5
percent. Perbaps, it is because they are
waiting to get more assurances from the
Centre on the quantum of assistance that
will be forthcoming. 1 do not know

Now that a Central teath has protably
already gone there to make an on-the-gpot
assessment.—I do not know whether it hag

already gone or is proposing to go—in any
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case I hope the Central Government will
not be at all hesitant  or muserly in coming
forward with 1ts assistance and will not used
its formuli 1brut muching grant The Siate
has got verv slender resiu ces A Ssate
which 15 bein; ficed n suc wssive years with
floods and Bansladesh <1 sis a1l now with
drought may not be able to frrm its own
resources moh hise a vey 1 luge amduut
of funds £y thi pupre If thit 8 lo b

used 1 v virdat w Fre 0o ling mach g
grant the tyal anry thitd sm s avula
ble miy b absol uely naie juate ¢ up

with the ¢risis | hoye the C ntral Govern
ment will r se above redtapism of procedures
and really come torward to give geperous
assistance on the scale on which 1t 1s required
and e.timated by the State Government

Other hon Members have already said
that 1t should be dcclared a drought arca
That, 1 think 1 essenual The army s al
ready being used on a hmited scale to pro-
vide transport and to transpoit materials to
certain areas If necessary it will have to
be done on a bigger scale if other transport
15 not available

Of course, tne reymission of laid reve
nue and so on dnd coordinating the relicf
work 1n such a2 way that it 18 not meant only
for a short term purpese but can be dove-
taled wnto a long term scheme of irrigation
and so on should be taken up

What I mcan 1s that though it 1s the pri-
mary responsibility of the State Government,
the Central Government must be interested
to see that whatever money 18 provided 18
used to the most advantageous purpose and
1s invested 1n such & way that it will not
only be put to the best purpose but will also
help long-term needs  Therefore, I suggest
that there should be some sort of a jomnt
team of Central Government and State
Government representatives which will work
the whole thing out on an emergency basis
and cairy it out on a war footing,

We werc told the other day, here, that
a cell of the Home Munuistry which 18 Jocated
in West Bengal i1s not meant enly for pur-
poses of doing police duties but that, actua-
Ily, it combines in tseif all the funcions
which may be neaessary for the develop
ment and stability of West Bengal If that
is so, at thix momeznt, when there Is suth a

MAY 23, 1972

West Bengal (Dis.) 268
direcri91s 1n the State, that cell of the Home
Ministry can also be mobilised for this pur-
pose so that you are kept properly informed
and you can bs na position to assist the
situation very quickly and without any dely
in giving generous assuistance on the scale
on which 1t 1s required

Fmally, I would only oncc again make
a plea that although the admnistration there
b.longs to the Srate Gyvernment, the Cen
tre will alewse tiv to a least supervse and
impress upon then that this kind of adm
nistra'ive stiucture, when some sub Assistant
Engineer, becomes the deciding factor, 18
not therte I find, in one place, a sugges-
tion has been made to the Government that
more sub Assistant Enginoers should be re
cruited  According to the rules, without
his sanction, no tubewc!l can be sunk any
where  So, somethiag must be done

Then, there are serious allegations made
in the press about the behaviour of certain
railway officials or about the Rural Water
Supply Division of the Public Health Fngi
neering Department and these should be
looked into and stern steps should be taken
to see that no bureaucratic redtape stands
1 the way of bringing succour to the suffer-
ing people of West Bengal

*SHRI § N SINGH DEO (Bankura)
Mr Chairman, Sir, 1 am thakful to you
for the opportunity you have given to me
to speak on drought situation that i1s prevai-
Iing in the State of West Bengal The
State of West Bengal s passing through a
dreadful situation and the people there
ate experiencing & lot of hardship for the
drought conditions It 18 not possible
for the State Government to tackle the
situation all by themselves and 1t can only
be done if the Central Government comes
forward to give adequate assistance to the
State m the matter I would therefore
requeste the Government through you, Sir,
that the team of experts which the Govern-
ment 1s contemplating to send to the State
shonld be sent at an enrly date and the
Gavernment should also ensure that relief
and other assistance made available to the
State Government for thit  purpose s
adequate 1o meet the situation and all these
things reach the State in time

e

¥The origmnal speech was deliversd i Bengall,
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Many hon. M:nYers hive already
spoken about the drought situatioy in West
Bengal in genzral and therefore [ would
like to say something particulirly about
the situation prevailing in Purulia, Banhkura
and Midnapore districts and the sad phight
of the people there. Sir, the enlire region
is suffering from water scarcity, The pand.,
well etc., have all dried up and peonle hwve
to treck miles after mules to fetch waicr.
The water level has goae down and esn
when fresh wells are dug water s ¥
available and the suffzrings of the prople
have apgravaied mmmensely for wiit of
drinking water, The cultivators too have
suffered a lot for want of wawr. [Ine
standing crop particularly the Boropaldy
has dried up in the field, Jute and other
crops have met with similar fate. Sir, ths
time at my disposal being very limited, I
would not be able to dilate oo the phghts
of the people further. The Government
have undertaken test relief anl gratwt»s
relief work and they have also unde tqken
other mcasures to  deal with the sunation
but I think that it is not adeguatz. The
hon. Prime Munister has personally visited
Purulia, Banknra and Midnapore districts
and she has seen for herself the phght of
the people and heard from them therr
agonies and grievances. The time being
very short, T would like to make some
suggestions through you, Sir. The three
districts of Purulia, Bankura and Mudnapur
have a number of small rivers and rivulets
and if bunds are constructed over these
rivers, then we can have reservoirs there
which can supply water to all the three
districts both for the purpose of drinking
as also for cultivation throughout the
whole year. Secondly we have (o augment
the supply of electricity to these rural areas
and once the eleotricity is available. we
would be able to divert water from one
place to another according to the needs of
the different regions and also it would help
improve the State of agrieulture of these
regions. Thirdly the people of these regions
are very poor and therefore, I would urge
upon the Covernment to set up small,
medium and large scale industries in Purulia
Bankura and Midnapur so that it may
offer some permanent source of employment
to the people and with these words, Sir, 1
conctude my speech,

SHRI B. K. DASCHOWDHURY
§Cooch.Behar) : Hon. Members have illus-
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trated their viewpoints regarding the drought
situation in West Bengal. But, before I say
a few words, 1 would lke to say
the mover uf the resolunon explained the
drought suaton in West Bengal in a
fashion to sut his polincal ends than to
give the real h+w'its to the Tacted and the
diought-stiweksy sele of Wesl  Bengal.
He has prwe so tar even 1o oriticise the
present  Wost mizil Government, a
Governmal which h o he'n takineg so much
of traablz o the lot f:a wozks 10 go
round the cwnitry side and 15> see to what
extend the h:lp coruld bz gnen to these
drought-stricken  p2aple ., ..(Inferruptions)
well, vou should have i1cad the paper
properly  Even whan the Ministers are
taking thzir responsibilities, shouldering their
responsibilities and sitting just at thawr desks
at the dead of night ta'unz decisions and
instructing the offwcials to carry out the
measures, they ate criticised, Sir this 8
not the necmon to crticise This s the
ocuastIn Lo see as (o haw ve widl bz n a
postin to mimimuse this haman musery.

Before 1 go to make any other sugges-
tions and to put it to the Government on
that lme firstly, 1 would request the
Government to have a proper inquiry into
the canses of this drought and why ? Like
wise in 3 rotational manner, why we get
this drought situation from time to time ?
It has been well expressed in the news
paper that few years ago there was a similar
situation, Sometimes drought and some.
times floods and in a rotational manner we
people become cffected almost each and
every year, Sometimes it is  political
pressure and sometimes it is political inter.
ference and sometimes by social interference
and sometimes by natural intciference. So
it is indeed a fact that this situation has
been taking ploce as a matter of rotation
only because we have not taken in the past
so much of care as how 10 avert such
situations. It has, alicady been stated in
the various papers that the prime reasons
for this major drought situation i West
Bengal are that the hydrological science
has not been consulied, and hydrological
science has not been given any quarter,

Now, the Cuntral Government hag
already instructed the Statc Government to
have a sort of hybiid paddy cultivation and
the bon. Minister expressed his hope that
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the rate at which it has been progressing in
the matier of this hyb 14 variety »f paidy
cultivation n the nzar furnis Wast Bigzal
will become a surplus State n respast of
paddy and rice

It has b2en s ated by ce t1n scien s,
those wh> are wikng n this line and
growing thess naw that these hybnd
varietizs of paddv that are being sown n
West B:ngal rejuire huze a n>unt of unier
ground water and thut his bzen stated as
one of the reasons for this drought I it s
really so if on a proper inquiry you com:
to this conclusion thit this 15 o1e of ths
reasons as to why w2 find that ev:n n a
standard depth well we d» not havs this
water and 1 a tubs well of a standard
depth of 200 or 300 water 1s not available,
then 1t means the underground water seems
to have receded far and far bzlow 8o, [
would request the Government to consider
that aspect also and see 1f 1t 1s a fact that
only because West Bengal 1s just trying to
have the vanety of hybnd cultivation 1n
respect of paddy and wheat that this under-
ground water level has been going down
and down 1n course of time

In the matter of drought situation,
almost all the Districts of West Bengal, have
been affected No doubt, m Wast Bengal we
have enough water But what d> we find ?
In one portion we find there is drought
condition and 1n another prction we find
flood Even in one district thare s drought
and flood condition, for exam»sle, in
Cooch Behar District one particular Sub-
Diwvision Makhligany 13 badly affected as
badly as Midnapore, Purulia Bankura
Nadia and other Districts  In som® other
Districts of North Bengal also, though we
bave reports that there had been some
showers and showers to such an extent that
it rained incessantly for 2.3 days together
Even then we have noticed in the press
statement that in certain areas 13 a drought
condition 1 would urge upon this Govern-
ment to consider this matter, what really
are the reasons for this drought If we fesl
some alacrity we can certainly do it, but if
we feel ourselves that we have nothing to
do only because it 15 a natural problem, we
will nol be able to solve the problen
Today, with the help of the technological
advance and the scientific development, we
gre in & posiion to cantral such natucad
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phenomenon to our benefit as far as

powible

In the matter of relief I would urge
this Government to see to what extent this
relief can be given to the State Government
Not only relief should bas given [t should
be declared on a war fooung  The State
Government machinery must be given all
assistance and 1f necessary some of the
officials and engineers of the Centre may go
and help the State machinery to ensure that
all relief works taken thareby get imple
mented as early as possible

Last point, Sir, Because of this drought,
no doubt there 15 a huge loss which has not
yet been accounted for, may be Rs 80
crores or Ry 100 crores or Rs 150 crores
And the poor people, the people in the
country side the rural people, those who
depend upon agricultural production, for
ons season have been completely dried up
and nothing 13 left in thewr hands | want
to know whether these people will be given
fertilisers, whether these people will be given
improved seeds, free of cost, so that in the
coming senson they may have some form of
benefit to cultivate ther products and
manage thewr own aflairs

With these words, Sir, I request once
again that the Centre should think it very
seriously and take up a'l measures to see
that all those measures are implemented as
early as possible Thank you

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) I am one with the friends
from West Bengal who have spoken about
the present drought situation there and the
sufferings of the people and I support the
demand that our friends have made to mest
the present difficult situation n West Ben-
gal Midnapore 18 n the border of owr
State The sufferings of the people w.
well-known. There are various suggestion
that hon Members bave made before the
hon Minister that the Government should
provide immedste gratmtius relief and take
steps for sinking of tube wells and provide
drinking water to these villages  These are,
1 hope, immedte mensures which can be
taken in hand at once 1 am happy that
the West Bengal Government has taken up
this problem now very seriously and they
have mvited the atteation of the Primg
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Minister and the Government of India to
the need for quick and immediate relief, to
give as much help as possible to meet the
unprecedented crisis. There is also the
same difficult situation in Orissa.

The hon, Minister has made a statement
about 3 or 4 days ago in this House about
drought conditions in West Bengal, Orissa,
Rajasthan and part of Bihar. Millions of
people are suffering like this. In Orissa
for the last 8 months there is no ran. There
is the Khurda Notified Arca Council, where
there 1s a population of 10,000 and for the
last 15 days there is no water at all. All the
sources of water in the villages of Orissa
have deried up; even water flowing in the
river has dried up. Even tanks nave dried
up. There is no rain for all these days, It
is a Terrible problem. In the Khurda Noti-
fied Area, the wells have dried up. There
is no piped water supply arrangemcnts. At
least four to five tankers could have been
made available for bringing drinking water
from other places and supplying to the peo-
ple. Due to this scaicity of watcr about 7
to 8 people have now died there because of
gastroenteritis and other reasons and this is
a very serioos problem. Wherever drought
conditions prevail, the minimum you should
do, is that you should provide immediate
drinking water to the people affected. This
is something about which the Government
should really get worried and do something
about it; Ican go a httle further and say
that the Govt. should be ashamed of it.
Afrer all these years, after so many schemes
and so much of investment that we have
made we have been able to supply even
drinking water to millions of people, with "3‘
result that they do mnot have even drinking
water if the rain fails. I think that thisis a
very serious matter.

The Government of India are sending a
team to West Bengal. So far as Orissa is
concernied, I think that the second team
which went there visited only the cyclone-
affected areas. So far as the drought-affected
areas of Orissa are concerned, the State
Governmeat has already written to the Centre
to send a team, and I think that the same
team which visits West Bengal could also
vitit Oriua and sde these drought-affected
areas where the people do not get any water
to drink dud where (he villagers are without
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any work because there is no rain and the
agricultural operations cannot start.

This is the position in the area bordering
Midnapur and also the Puri district, and in
fact all over the State the sams situation is
prevailing.  First, there were floods, then
there was cyclone and then there was
drought. It is really a chronic disease which
is afflicting the State.

I would submit that this requires a co-
ordinated effort from on the Planning Com-
mission, the Minister of Agriculture and the
other Ministers concerned. In spite of the
planning that we are doing in the Irrigation
Ministry and the planning in the Agriculture
Ministry and in the Planning Commission
for the last twenty-five years, how is it only
I5 to 20 per cent of the population has been
touched so far as drinking water supply and
irrigation are concerned 7 Why shouid there
not be a coordinated effort in order to find
out how much money is required to be
invested so that at least in the next two or
three years, we shall have solved this problem
of drinking water supply in all the villages.
Out of five lakh villages, | am told that there
are still about 96,000 villages which are
without drinking water supply. What
efforts are being made to provide the people
in those villages with drinking water 7 Rs, 20
to 30 crores should be invesied here and
now for this purpose. Since the Planning
Minister is here. I would like to ask why
this should not be taken up as a challenge
so that in the next two or three years we
shall have solved this first and rudimentary
problem. Let us not talk of socialism and
other things, but let as resolve to provide
drinking water to these 96,000 villages which
are at present devoid of it.

It is @ very serious situation which we
are facing. I congratulate my hon. friends
from West Bengal who have raised this
discussion and brought to the notice of the
House the sufferings of the people of West
Bengal on account of drought as aiso the
sufferings of the people of the other drought.
affocted States. 1 hope the Planning Minis.
ter, the Minister of Foad and Agricultyre
will try to see and find & way out 1o solve
this immediate problom before the counicy,
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SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore) : I come from the border
area of west Bangal and Orissa and I know
the sad plight of the people of Midnapur

district. It is a matter of great regret that after

80 many years of DVC, we are sull secing
the suffering of the people of the Burdwan
district. When Mr. Voordvin, the American

engineer planned the NPVC, he thought that
by the right bank mam canal which came
from the Durgapur barrage, atleast 10 lakhs
acres of land would be irrigated and for all
times to come, flood and drought would no
more be a menace to the people of Burdwan

It is unfortunate that 1n 1972 the people of
‘Burdwan are still in distress,

While speaking about Midnapur, aod
about the North Balasore area adjoining
Midnapur, 1 would like to bring to the notice
of the Planning Minister who 1s fortunately
here that there was a plan for having a
multipurpose project over the Subarnarekha
river Dr. K.L Rao thought that there
might be a DVC like plan as far as thws
river was concerned, so that we could have
dsms, reservorrs and canals which would
irrigate lands and for a long time to come,
the people will no more be under the distress
of famine and drought. Unfortunately, if
the Government of India de not move
forward, this programame will not be included
in the Fifth Five Year Plan

The other day, I was talking to Dr.
K. L Rao and he said that investigation was
in progress as far as the Government of
Bihar and the Goverament of Orissa were
concerned. If that comes into being, there
would be a big reservoir near Midnapur
district and there will be canals to irrigawe
lands not only in Midnapur but also those
in North Balasore and probably drought will
no more be a nightmare for the people of
Midnapur district.

All of us thought that during the Gandhs
Jayanti Centenary year, every village in
India would have at least drinking water
facilities, If at the end of May, 1972, there
are villages, thousands of them, in [ndia
where the people do not get drinking water
and they have to depend upon small ponds,
it is & matter of shame not only for us, the
Members of Lok Sabha but for all the peaple
outside as well,
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To fight the menace of drought or flood,
commission after commumsion has a sat and
gone into the matter., They have said that
there should be deep tubewslls and shallow
tubewells sunk and there should be medium
type of irrigation works and so on. If
Government take up these schemes on a
war footing and spend a sizeable chunk of
money on them, in a few years with co-
ordinated effort between ths Central and
State Governments, we could have water
supply ensured to every village in the
country.

Here I wish to bring one thing to
notice, to which Shri Indrajit Gupta
also referred. The contractors enga-
ged for boring the tubewells do not do
therr work properly with the result that
after a few months or a year, the tubewells
go out of order and again the same amount
of money has to be spent on them. In
this way a few crores of rupees are lost. I
would request the Planning Minister and the
Agriculture Minister to caution State Gov-
ernments that they should either do 1t depart-
mentally or have strict wvigilance on the
contractors engaged to do this work and the
bills should not be paid unless the wells are
checked and certified by the engineers,

Today it is not only Bengal which ism
distress. The duistress of Bengal has focus-
sed the attention to the situation in the
entire country. There 1s famine condition
in Poona where 2029 villages have been hit.
In Orissa, more than {0 nullion people are
drought-affected. In Bihar, which is your
area, large tracts of land are drought-stri-
cken, Soit is the duty of the Miaister
concerned to take it up at the national level
so that it can be tackled on that basis. This
menace should be tackied on a war fooung
so that it does not descend upon us again
all of a sudden, If this is done, during the
Fifth Plan period we could have our plan-
ning in such a way that flood, cyclone or
drought constitute no more a menace (o the
people of India.

o ey st (arer): erafE A,
ot A fr o qEeiwd ot ¥ gw
fewn 9 @wd gg ofewsdt §m@ A g
atere # arlts o v oy g & feuftr
w1 gt gk ¥ fag W Qv we
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YA et @Y TR T
FTETT T Y FaTa §, TEAT wiar 6 I
wifg 1 Afe vt 7 W AR from
o e < At v —wR W )
71 ¥ & g Wi g, ¥ e g e
Fx gL AT ST TEH F 4} %
aar fear ? w7 g9 & for w  wifey,
wrRrchersmdy Arorar 7f aArg a1 wwd
o oifr g T@ A & wi-f ® R,
et W q@Ad w1 gwwar fear a@r
wwar s Ik foar wrf afm waw sory
T | IT F W & AT AR U &, wfE
2 & wiEd A W, Wk AT YA d
weg fi—w ¥ wfew g w aw o
A% & awdl | & G X AMAT WA
g fs moft as 7@ a7% wif gofeey 2w
¥t 7EY 5 A7 T 7Y e A A
garg m{—fagd 25 grel # ¥w & wreT—
afs swre, ewd WX g A IF q
Al

T & A F AgT TP g T §—
freargy, gxfmar, frogfe oix aiger &
A g Y feafr ¢, so% ¥ ¥ qum
Aty qTEl A ST AT wE 8w
fak q1: IaaT IWW FH & g3 W
e wag A A wigar, e ¥ qg
FEAT AT § AW & 9 Wq wAa,
fagic Wt §o oot Ry & Wit ¥ W
qx W feafir § ok 7 ol & o
o gg & 1 T & ooft a5 A
wrd ¥ o F9% A1 Y9 AT AT | QW
¥ ¥ @ ¥ o) qag W 8, feer
war AR goery ¥ Wiy, Se @
TGW BW AT H AAT dw GO A
& &) ud & s g & oW
arr & wgr wigen s grez, www, o
o ¥ fag dorr wwt §, Fw o
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waar faar ara § Fawr awhfaw srod
¥ Iraw A g wifgg 1 ¥ oWy i
g T1fge A 9w gOerd w1 s
AT wifge 5 fov @ § wies aressat
¥ mgr % g faar iy | s sl
¥ Sawr geear af fear amw wifgg
oL T & §9 fawl ¥, arawe  www
¥ quar fax & OF qrer goTeT § v
AT F0q S0 waf & AAF o
gweqr waraT d5gT wat ¥ wel o o
¢ 1 3 A woft $AT FIET w1 aAw
T 91, I 0F DoAar i A f
afe e #r§ o awwar 7 s
w¥ ot gt & @ o 5-6 W g M
® qrl & ol s qgAT § ) W@ o Awe
AR g ¥ FOT T RIT gL
g T & 1 A K A T ST %@ W
faeraT wwgar § Aie Ay wRar g ad
Wt ¥fe wepi 2w ¥ fog, & & w%
gR, swrte &R wEwd ¥ wfaal o
H 7 A, Wh fog wwer s wF w1k
wi{ v gud fag aa

ot mww fonre it () : ewnfer
oft, ofeaw e & g W feafir waiwe
81 @ g # o fawre oftww dmwe &
W A oA Frag & syl
& § e & e s wigm o
AT AT ToF Y W A ¥ g @
difeq g1 § 1 fre® ome gl & Toeqw
fgrad wew ogar § ok W a¥
26 fomt A ¥ 10 foret % wwrer §
e & fog weTe oF a3 9 @
& TAT § | TG W FETC R I]qT
o o @ sAEwT T {1 grow Ay
fegram™ 14 s0% W1 W WY @
= § ge ¥ fog wifgg | aoreem
wu-Aifas sron ¥ frew gar e g
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[ 73w feaiz]
WY I 9T WETE & SO0 G9! W

WA GTaT | R AW A wwA A
it g ¥ feafe, 53 swew 5 feafa
W w4 argys  feafe adt @l §
T IAF FT ST GIHTA 9T T AR
7T AT ]} W Ter T ¥ @Ay
¥ wgT war g 1 9yt 9% el carfag
fafaeze ¥ § a& g afew o g a=4t
# ¥ frazw wewr fF ag aqear g7 3|
W qTnAR oW g SR e wid
mare g gaar aifgd | Ty o gst
% fog &9 39 & WM AT OF AW AKX
%1 7% frz Hifar i ¥x ag WO
faeard o fe 0¥ @ wrawd @ @1
0 & oY gfd ¥ gra w ey
o & meEw @ifsg § W TR &
graw aife o o fafa & ag T
yferw ot § fe W@ & woewdt &
fog o 7g7 ) ToT WH TAW €T
% fzw s wpn & urewA X
wi & w1 wowe frafe § 1 99 @R
¥ W1 vOd §) FART TEEE FQ g
fis fawrg & a7 9 agy ok AWl A
fraT AT AT | TN A T
faerfegr g T af sk @M @
s @ wh § fo wamm w fanom
g wifge 1 ag gTagd aw & W H
et feQw s g 1 & ag Frdve we'm
fir WY T TT TS e ifan
o Ry A wr sfrg s
et afey &, foaad of o & wig wwrw
¥, ik VR WY oEE & I W
w7 weies Afac | o Ao @R &
frdzw £

Wl ¥ g & e wEea
Lyl
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o} ymrwaTe et (vzAr) wwiafy
o, Aty qey A qmE, I@er i
&€ qut w7 N qwrw A feafr 8,
a1 QU &) feu § v AR A wrw
Afgc® ot ow, @@ @@ w@wr
WEAT g 1wl W Ay W o g fw
frow € afiat & g w=f fagre & arm-
T XN ga? I & gEArd @
ur @) & fw agr oF ww  sane mife-
§T§) g1 quET forsr & wé) & wwre
% forare & YT w a W A & fadr
& as ¥ &hF fom §, Oiv I
qgr v fdaw @ frar g &R ar

qEATA ¥ g7 ¥ N qeir § 5 %o
wrt &t g g @ gt fagre awweR
¥ gaRt Ay war § 1 &few avl waw
tfr ok v e 9 frafa ¥ 50
(ol LR

%9 22 qr(iw & fagit & waa ¥
a3t IuT fagr ¥ 7€ fas) ¥ o} ofew
fagre & s foror ¥ s #7 feafy O
A O W e T
9T T geT § 99N XA § fad 7 ag]
¥ oA faw @y §, @ zg@ d« § oY
fregr om gE @ W ag
¥ &t foe) & fafg 7@t @ moie )
X9 aT% WY WITET b7 AT AT )

wdg gui o ¥ 3% @ g fe
Rrgfrs wrogr & aYk 9T A feownd v
& FA WTE AN WETRRE W AL
W fnndt wrfgd sl gea A faelly
feafer srodt Y €heft |

wre § % ag e wgw fo
frgre & wwTw Wt o feafr @Y & @, amw
¥ s & v fr gl fagre & 234
o § ¥ wewd ) W@ 7o qul
ol g1 owet @ mff @ oft &, o
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o SmMie e af faw @
fegre & aum foe ¥ sug w& oy,
;T F a7 oy ¥ ;dw o & o -
gere ) A F IR T qIXAIT Y
TAT | q2AT, FAURYY, TAATE, HATHIGTy
war, e #3-qF g & et o an
fag sugeqr Agi 4 W) ¥ AT Y
warq A8 § fansy awg @ MA@
AT g g @ § agnr ¥ s@ 9
Wt g F1 s FAT A0fgdy arfs S
1 A g7 gt fowry ¥ o o F wnd
qIoY & T F 9% | gz feafg @€
GMA RN g A 1w A A A
% & wgr eqrA @fwAr q@gAr g,
Wit ag suiz @ fr fadie gwew
Y T AT st ¥ folr swrer & saer
LR Ol

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : I am thank-
ful to you and the hon, Members for raising
a discussion on the West Bengal drought
situation. Taking advantage of this, natu-
rally, a number of hon. Members have
referred to the situation prevailing in Orissa
Bihar and Rajasthan. Our country is so
vast and it isin the tropical r:sign with
agro-climatic conditions and features of the
tropical region. From year to year these
conditions have repcated n some part of
our country and I think we have so much
experionce now of facing such- situations.
Despite a number of difficulties, with the
co-operation of the State Governments, the
Centre does play an important role in pro-
viding relief to the affected areas. During
the last one year the Central Government
provided assistance by way of drought relie!
and loans to the tune of Rs. 150 crores to
meet the requirements of various State
Governments. 1 have no doubt that how-
ever serious the situation might be, in co-
operation with the West Bengal Govern-
ment, we shall sueceed in providing relief
to the suffering people. Naturally when
drought conditions develop, human suffering
jssomuch, 1 myself come from an area
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which is drought-prone with a rainfall below
16t0 17" and | know how serious the
human suffering is. Large chunks of our
populaton have no means of sustenance
except agriculiure. So, when there is
drought, the first casualty is agriculture and
vulnerable sections like landless labour
suffer particularly more.

Hon. members know how sincerely
Government of India attends 1o these pro-
blems. For instance, all of us know how
busy our Prime Minisier is. Despite her
pieoccupations, she took the first opport-
umity to visit some of  these areas. That
shows the approuch of the Government and
our leadership to human saffering in any
part of India. 1herefore, however difficult
the sitvation may be, | have no doubt that
we shall be in a position to find ways and
means to fight i,

| must congratulate the West Bengal
Government. Some colleagues have been
a little harsh, They criticised that the mini-
sters are going here and there,  If ministers
do not visit the areas, they say, tha ministers
do not care for the people's sufferings. If
the ministers visit those areas, then also they
are criticised. This 1s not fair. 1 am very
glad that the political leadership in West
Bengal, particularly the Chief Minister, are
so alive to the problems of the people
that no sooner the situation developed than
they rushed to those areas, They have used
the words “war footing”. 1 have no doubt
they are very serious. [hat is why they are
taking all measures, to which 1 shall cume
a hittle latter.

West Bengal has beon a really unfort.
unaie part of our country Last yea: this
State suffered from floods. My ministry
took up a veiy large and ambitious pro-
gramme of summer paddy to see that the
suffering is minimised, 1 am glad this pro-
grrmme has gone so well that as against 4
lakh acres of summer paddy last year, this
year, we had almost a programme of 7.1/2
to B lakh acres. The State Governmeat has
reported that about 1.45 lakh a cres of
paddy has suffered as a result of this drou-
ght. Still it means that 5 to 6 lakh acres
of summer paddy will be there, which is
substantial as compared to 4 lakbh acres Jaat
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year. This has been possible bscause of a
number of steps taken by the State Glovern-
ment to provide irrigation facilities, etc.

Mr. Daschowdhury is a very knowled-
geable person and he knows the situation
there. He asked, is it a fact that high-
yielding programme is leading to over-
exploitation of underground water resources
and is it not likely to cause some serious
harm to agricultural economy as a whole ?
1 would like to dispel his fears. Normally
in April and May, there is a rainfall of 10
to 12"—pre-monsoon showers—in West
Bengal, But this year they practically
failed, except some shwers in North Bengal
and 1n some other parts. These showers
are particularly impoctant in West Bengal
for the jute sowing and ows paddy cultiva-
tion. So, this dry spell has not only
created drinking water problem but also
affected jute and ows paddy culuvauon. i
apprehend that jute production is likely to be
very seripusly affected as a result of this. But
to conclude from this that exploitation of the
underground water resources is likely to
create some difficultics because of the high-
yielding varieties is not correct, In fact,
West Bengal is one one of the region having
very rich water wealth. This is really
an  underground gold mine. In fact, If
somebody has to criticise us for some of our
failures in the past, it should be fer the in-
adequate exploitation of undergound resourc-
es of water. Of course, there is always need
for regulating the exploitation of undergrou-
nd water resources judicionsly. But in Bengal
becauss of recharing of the water on account
of the rainfall and Ganges flowing in a parti-
cular way, even if the progamme is teken up
on a very large scale for years to come there
will be no shortage. Here [ must congra-
tulate the West Bengal Government for
having announced that they would like to
sink about 12,000 more tubewells as a part
of the drought relief programme for the
development of agriculture, In fact, a few
days earlier when [ was in West Bengal [
saw some of the summer paddy programmes
and T myself suggested that next year the
programmes should be extended from 8
lakhs to 15 lakhs acres. Though thisisa
very ambitious programme, { have no doubt
in my mind that with the drive with which
the West Bengal Government have started
functioning, they will be in a position to
put & substantial portion of this programma
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into practice and implement them, and this
would make a great contribution to the
rural economy of West Bengal, I would
only plead with Shri Duaschowdhury that
he need not have any fear about the under-
ground resources of water.

My hon. friend, Shri Jyotirmoy Bosu is
not here. He always tries to exaggerate
matters. He again made a stalement of
starvation deaths. We have tried to find
out information from the State G.overnment.
Of course, in this country poverty is
rampant and people are under-fed even in
normal conditions., So, I am nyt referring
to that aspect of the problem,

SHRI B. K. DASCHOWDHURY : The
State Government has denied that.

SHRI ANNASAHEB P. SHINDE:
Yes, the State Government has ca:egorically
denied any starvation deaths, In [act, the
condition 1n the country today 18 such that
starvation death in any part of the country
on account of the non-availablity of food-
gramns cannot just happen. In fact, the
food position is so comfortable as 1t has
never been in the past,

Hon, Members would be happy to know
that we have reached a very record stock
position of foodgrains of 9 million tonnes. In
fact, the problems are the other way, how
to find an outlet for these foodgrains, I
have {ried to ascertain the posiuon in
West Bengal and I find that actually the
food which is stored in the godowns 18 to
the tune of almost 5-1/2 lakhs to 6 lakhs
tonnes of rice and wheat  Therefore, [ do
not anticipate any dislocation of supplies of
foodgrains.

West Bengal is one of the States where
there is an elaborate network of fair price
shops and the State Government is reviewing
the position from time to time. At present
about 15,000 and a few hundred fair price
shops are operating in the rdral arcas. If
there is any need 10 open a few hundred
more fair price shops in the rural areas, [
have no doubt in my mind that the West
Bengal Goverament will take the necessary
steps. | would also like to assurc the
Chief Minister of West Bengal on the floor
of the House that whatever ia the require
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ment of foodgrains would be adequately
met and there would not be any difficulty,
so far as the supply of foodgrains to West
Bengal is concerned, or any part of the
country for the matter of that.

Shri Indrajit Qupta is not present here.
He made a statement about the really
precarious base of obur agriculure. He
stressed how the agricultural economy
comes into difficulties because of the
drought conditions, As I have said, the
jute production is likely to be affected wvery
much the way the sowing programme is
going on in West Bengal, At the moment
there are 92,000 tubewells, most of which
have come recently. The West Bengal
Government is trying to have 12,000 more.
With this programme, along with the rural
electrification  which the West Bengal
Government wishes to push ahead, 1 have
no doubt in my mind that in the years to
come West Bengal will have a very large
acreage of summer paddy and jute crop.

Hon, Members from West Bengal will
be in a position to understand and appre-
ciate the economy of jute, which is always
in difficulties, because whenever there is a
failure of rain in April-May, the jute-
sowing is adversely affected and violent
fluctuations in jute prices takes place. If
such a large number of tubewells will come
into existenc and one or two irrigations
are made available for jute sowings, 1 think
this violent fluctuation can be eliminated
and some stability in jute production can be
achieved. Both my Ministry and the West
Bengal Government are proceeding on these
lines and | have no doubt in my mind that the
West Bengal Agriculture Ministry is doing
whatever is necessary and so there will not
bs any uncerlainty in the agricultural
economy in the years to come. In the
past, the exploitation of the underground
water, though the potential was there, was
not done adequately Therefore, the base
of agricultural economy in West Bengal was
very weak, But as a result of this drought,
I think, this is an opportunity for us—it is
not a good thing; it is an unfortunate
development—and we will use it not only
to provide relief but also to see that a very
sound basis is provided for the develop-
ment of agricultural economy for West
Bengal,
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Then, some hon. Members supgested
why not have some permanent programmes
for providing relief to drought-prone areas.

The hon. Members may be aware that, for the
first time, such a programme has been taken
over for the country as a whole and, during
the Fourth Plan, Rs. 100 crores have been
provided to provide employment and to
create productive assets, particularly in the
drought-prone area so that the necessary
protection is available against drought and
the failure of rains, etc. For this, 54
districts have been selected and some areas
of two districts of West Bengal have also
been selected and about Rs. 3 crores and
odd have been sanctioned for this pro-
gramme., 1t is a part of the nation-wide
scheme. West Bengal also finds a place in
the list, This programme was taken up for
the first time in the Fourth Plan and this
programme will be enlarged very much in
the Fifth Plan. A very sound basis will be
provided. 1 cannot anticipate that there
will not be any difficulty. It will be rash on
my part if I say there will be no difficulty
in future, The programme which will be
taken up in these areas can substantially
provide rcliel and prolection to drought-
prone aieas in such parts of the country.

As far as West Bengal Government is
concerned, you see how quick they have been
to take up measurc. For instance, the State
Government has placed funds and foodgrains
worth Rs. 1,95 crores for test relief works.
Another sum of Rs, 93.45 lakhs has been
sanctioned for gratuitous relief. The CARE
is undertaking a scheme for works pro-
gramme costing about Rs. I crore. The State
Government has sanctioned Rs. 93.45 lakhs
exclusively for distribution to the old and
infirm persons. Orders have been issued
for the execution of one test relief scheme in
each Anchal,

A number of hon. Mcmbers made a
reference to the drinking water facility. Now,
whenever a drought situation develops, firstly,
the agriculture suffers and, secondly, the
drinking water become scarce. A sum of
Rs. 195 crores has been made available to
the Healih Department of the State by the
West Bengal Government to see that drink-
ing walter facility is made available to a very
large number of villages. Besides that, 200
big water tankers have been supplied for

carrying water,
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The Central Government Health Depart-
ment has deputed two officers immediately
to look into the problems of drinking water
scarcity  As far as Wast Bengal villages are
concerned, | have no doubt 1n my mind that
as soon as they come back, they will submit
a report to the Health Department and nece-
#sary steps will he taken.

As far as the Central assistance is con-
cerned, may | submit that West Bengal
relicf operations will not be allowed to suffer
for lack of funds 7 As | said, we arc aware
of ‘he difficulies of the people. Ths is
a Government which would like to respond
to the sufferings of the people and see that
no bureaucratic or admunistrative weaknesses
are allowed to come in the way of providing
relief. A large number of Ministers are
touring various parts of West B:ngal. They
would like to see that no admunistrative
draw-backs come in the way of providing
relief. The West Bengal Government has
already approached the Centre for providing
financial assistance, We have found that at
the moment, the ways and means position of
West Bengal Government is not difficult and
is quite satisfactory. As the House knows,
there s a set pattern of providing relief.
According to the Finance Commussion's
report, about Rs. 2.61 crores have to be
provided as an inbuilt provision to provide
relief to drought arcas in the West Bengal
Government’s budget. That provision is
there.  Therefore, the West Bengal
Government has gone ahcad  with
providing the necessary relief. The
West Bengal Government has requested the
Centre to depute a Central team. Normally,
as soon as drought situation develops, the
State Government reports to us and we de-
pure a Central tean. [ would like to repeat
that the very purpose of deputing a Central
team is to avoid red tape and delay. The
representatives of all Ministries—the Plann-
ing Commission, Finance, Agriculture and
Health—go there ; they consult the Sate
Governments, see the situation and recom-
mend ceilings. Onco those ceilings are accep-
ted, normally Government proceeds on that
basis.

Actually, one of the officers of the Plan-
ning Commission, Mr, Agarwal, has proceed-
ed to West Bengal today maening for study-
ing the drought conditions. The Central
tam is being constituted ; the other mem-
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bers are expected to join very shortly. Let
me again repeat that in deputing the Central
team there would not be any delay, any red-
tape. As soonlas the Central team goes
there and reports back to us, we shail be
taking steps to provide the necessary Central
assistance, Meanwhile, | would like to assure
the West Bengal Government that, as soon
as they find that the amount which is avail-
able in their budget is spent—we would not
like to give the excuse that the Central team
has not yet finalised its report and therefore
we cannot give money—, we are prepared to
see that the necessary funds are provided to
the West Bengal Government even if the
Central team takes some time, a week or
iwo, to finahse its report. 1 do not think,
there will be any difficulty in taking the
vigorous measures which have been planned
by the West Bengal Government, in provid-
ing relief. The relief that will be provided
will be gratuitous relief —relief for drinking
water, relief by way of providing employ-
ment to people because that is the most
important thing. FEven if foodgrainy are
there, what will you do ? Necessary employ-
ment should be provided. I am glad that
the West Bengal Government have taken up
the programme of sinking tubewells, It would

not only provide employment but will create
The whole

permanent productive assets.
approach appears to be so sound. Despite
all the difficulties, the way in which the

West Bengal Government is frying to assert
itself, assert its authonity, in providing relief,
I have no doubt in my mind that this cala-
mity wil later on be consudered to have
afforded a good opportunity for development
justasit did in Bihar. Mr. Ramavatar
Shastri may be knowing that the drought
situation in Bihar in 1966-67 was very grave;
it was a very difficult situation at that time,
but it afforded a brilliant opportunity for
taking up large scale development program-
mes on agriculture, The tempo of minor
irrigation development in Bihar was 50 much
in 1966-67 as a rosult of the drought there,
1 hope, the same thing will happen here also
and large scale programmes will be imple-
mented by the West Bongal Government with
the full support and financial assistance from

the Centre.

g

1 do not think that § should take
time of the House, Let me assure all
Members pgain that in any part of

E¥
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country, wherever there are problems, we will  adjourned to meet again tomarrow at 11.00
sco that pecessary measures are taken and &.m.
the buman suffering is minimised to the —
extent possible.
The Lok Sabha then adjourned till Eleven
of the Clock on Wednessday, May
MR. CHAIRMAN : The House stands 24, 1972/ Jyalstha 3. 1894 (Saka).
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